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RAJYA SABHA
Tuesday, the 26th February, 2013/7th Phalguna, 1934 (Saka)
The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.
REFERENCE BY THE CHAIR
Successful launch of the Indo-French Satellite ""SARAL"

MR. CHAIRMAN: Hon. Members, as you are aware the Indo-French Satellite
SARAL aimed at oceanographic studies and six other foreign mini and micro
satellites on board were successfully launched by PSLV-C20 from ISRO Satish
Dhawan Space Centre at Sriharikota on the 25th February, 2013. The launch of this
PSLV adds yet another golden milestone in the success story of Indian space
history. The credit for this achievement, undoubtedly, goes to our scientific

community, particularly those working with ISRO.

On behalf of the House and on my own behalf, I congratulate the scientists
and engineers who were associated with this project and made us feel proud about

this achievement.
Questions No. 21.
i Tor oo WR...(aEm)...

sft BT SESHY: TR ... (GHM)...
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DR. K.P. RAMALINGAM: Sir, Question No. 21...(Interruptions)...
MR. CHAIRMAN: One at a time, please...(Interruptions)...

SHRI PRASANTA CHATTERJEE (West Bengal): Sir, we have raised a serious
issue about allegations on the Deputy Chairman...(Interruptions)... We were assured

that a statement would be made...(Interruptions)...

MR. CHAIRMAN: After Ilunch...(Interruptions)... After lunch

...(Interruptions)...

st W AT AT YU HEIGT  (AGT)...

SHRI BIRENDRA PRASAD BAISHYA (Assam): Sir, the hon. Minister has to

make a statement...(Interruptions)...
MR. CHAIRMAN: Mr. Baishya, please sit down...(Interruptions)...

SHRI BIRENDRA PRASAD BAISHYA: Sir, last Friday, the hon. Minister of
Parliamentary Affairs told the House that hon. Minister of Home Affairs would make
a statement on the killing of 24 persons in Assam by the Police. I want to know from
the hon. Minister when will this statement come? Sir, four days ago, hon. Prime

Minister and the hon. Parliamentary Affairs Minister...(Interruptions)...

MR. CHAIRMAN: Okay, Mr. Baishya, you made your point

...(Interruptions)... Okay. You made your point ...(Interruptions)...

SHRI BIRENDRA PRASAD BAISHYA: Sir, we want a statement on

this...(Interruptions)...

MR. CHAIRMAN: He will convey this to the hon. Minister of Home Affairs

...(Interruptions)...

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND THE MINISTER OF STATE IN THE MINISTRY OF PLANNING
(SHRI RAJEEV SHUKLA): Sir, I will find out from the hon. Home Minister about his
convenience ...(Interruptions)... 1 will convey his views to the hon. Home

Minister...(Interruptions)...

SHRI PRASANTA CHATTERIJEE: Sir, what about Mr. Kurian's issue?

...(Interruptions)...
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MR. CHAIRMAN: After lunch...(Interruptions)...

SHRI BIRENDRA PRASAD BAISHYA: Sir, last Friday, the hon. Parliamentary

Affairs Minister told that Home Minister would make a statement...(Interruptions)...

MR. CHAIRMAN: Mr. Baishya, please. Look, the Minister has already taken
note of your request. He will give you the response in the course of the

day...(Interruptions)... Please.
SHRI BIRENDRA PRASAD BAISHYA: Sir, 24 people killed ...(Interruptions)...

MR. CHAIRMAN: Look, you will get a response in the course of the day.
That is all. e S, MUST FT 82

sft T AT (SR USY): AElRY, #4 W 167 & dEd WEWMES WX Afew
e B (). wEs W Afed e g L(cawm)..

SHRI BIRENDRA PRASAD BAISHYA: Sir, please give me one minute

...(Interruptions)...
MR. CHAIRMAN: How many minutes would you take? ...(Interruptions)...

SHRI BIRENDRA PRASAD BAISHYA: Sir, it was assured to the

House...(Interruptions)...
MR. CHAIRMAN: Please don't make a statement ...(Interrruptions)...

SHRI BIRENDRA PRASAD BAISHYA: Sir, 24 people killed in

Assam...(Interruptions)...

MR. CHAIRMAN: I think you are disrupting the House. Please, don't do

it...(Interruptions)...

SHRI PRASANTA CHATTERIJEE: Sir, the Government has assured that it

would make a statement.
MR. CHAIRMAN: It will be made in the afternoon.
SHRI PRASANTA CHATTERIJEE: Serious allegations have been made.

MR. CHAIRMAN: No further. Nothing of this is going on record. A statement

will come in the afternoon.

Question No. 21.
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ORAL ANSWERS TO QUESTIONS
Encouragement to net banking and financial transactions

*21: DR. K.P. RAMALINGAM: Will the Minister of FINANCE be pleased to

state:

(a) whether it is a fact that Government is considering to encourage net

banking and financial transactions using debit and credit cards;
(b) if so, the details thereof;

(¢) whether it is also a fact that the crimes related to net banking/debit/
credit cards are on the rise in India and there has been a steady rise in these crimes

during the last few years; and

(d) if so, whether Government has asked banks to take appropriate steps to

prevent such crimes?

THE MINISTER OF FINANCE (SHRI P. CHIDAMBARAM): (a) to (d) A

statement is laid on the table of the House.
Statement

(a) and (b) It has been the endeavour of the Government of India and
Reserve Bank of India (RBI) to encourage Electronic Payment Systems, for ushering
in a less cash society in India and to ensure that Payment and Settlement System in
the country are Safe, Efficient, Interoperable, Authorised, Accessible, Inclusive and
Compliant with International Standard and that these are Safe, Simple and Low Cost

for use by all.

(¢c) The details furnished by Reserve Bank of India (RBI) in respect of
Scheduled Commercial Banks pertaining to frauds relating to ATMs/Debit Cards/

Internet Banking and Credit Cards is as under:

SI. No. Calendar Year Total cases reported  Amount involved (Rs. in lakh)

L. 2009 21966 723331
2. 2010 15018 4048.94
3. 2011 9588 3672.19

4. 2012 8322 5266.95
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(d)

RBI has taken various measures to prevent such frauds and has issued

from time to time various guidelines as summarized below:

L.

The RBI has issued a Master Circular on 'Credit Card Operations of
banks' dated July 2, 2012, advising banks to set up internal control
systems to combat frauds and to take proactive fraud control and
enforcement measures. They were also advised to ensure that credit
card operations are run on sound, prudent and profitable lines, fulfill
'Know Your Customer' requirements, assess credit risk of customers,
specify terms and conditions in clear and simple language, maintain

customer confidentiality, etc.

The RBI has issued two circulars namely, 'Security Arrangements for
ATMs of bank dated 22.02.2006 and 'Skimming of ATM/Credit Cards'
dated 26.06.2006. RBI has advised banks to take various preventive
measures to combat frauds relating to skimming or duplicating of credit

cards.

On the basis suggestions of a Working Group set up by RBI in April,
2010 on "Information Security, Electronic Banking, Technology Risk
Management and Tracking Cyber Frauds", RBI has issued guidelines on
29.04.2011 to enhance safety, security, efficiency in banking processes

relating to benefits for banks and their customers.

The RBI vide its circular dated September 22, 2011 on "Security Issues
and Risk mitigation measures related to Card Present (CP) transactions"”
has advised the banks to move to secure Card Not Present (CNP)
transactions, making it mandatory for banks to put in place additional
authentication/validation for all on-line/ Interactive Voice Response
(IVR)/ Mail Order Transactions Order (MOTO)/recurring transactions

etc.

The RBI had also issued a caution circular dated February 16, 2006 to all
commercial banks on phishing attacks (i.e. creating fake website of
banks and collecting customer details such as user ID, password etc.
and thereby fraudulently withdrawing money from the customer's

account using fake credit card).
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Besides the above, public is advised through press releases/notifications not
to reveal account details, do not fall prey to fictitious offers of fund transfer,
remittances towards participation in lottery, money circulation schemes and other

fictitious offers of cheap funds etc.

DR. K.P. RAMALINGAM: Sir, many countries in the world are facing
economic problems. But, our nation is economically stable due to our bank

management system.
MR. CHAIRMAN: Question please. No statements.

DR. K.P. RAMALINGAM: Most of the people do net banking either in their
place of employment or at the cyber case, that too in an emergency. Doing net
banking transaction at cyber cafe/shared computer terminal is very risky. Hacker,
password cracker and password sniffer are prominent modes through which net

transaction is made risky.
MR. CHAIRMAN: What is the question?

DR. K.P. RAMALINGAM: Sir, while giving reply to the question, the hon.
Minister said that the Government will encourage net banking and financial
transaction using debit and credit cards despite raise in a number of cyber frauds. In

most of the cases, these cyber crimes...
MR. CHAIRMAN: Will you please ask the question?

DR. K. P. RAMALINGAM: Therefore, I would like to know from the hon.
Minister whether the Government has asked banks to introduce more cyber

measures to prevent the growing menace of cyber frauds involving netbanking.

SHRI NAMO NARAIN MEENA: Sir, for safe, simple and low-cost use by all,
the FElectronic Payment System is on in the country and a large number of
transactions are being done through this system. I would like to inform the hon.
Member that about 65 crore transactions Credit Cards and Debit Cards, worth about
Rs. 15 lakh crore I took place in 2011-12 all over the country. To ensure that all these
transactions are safe, the RBI, from time to time, has been issuing circulars to all the

banks. I can say this to the hon. Member that all these transactions are safe.

MR. CHAIRMAN: Second supplementary.



Oral Answers to [26 FEB., 2013] Starred Questions 7

DR. K. P. RAMALINGAM: Sir, the Reserve Bank of India has been issuing
guidelines and instructions from time to time to streamline the NEFT system in India.
However, not all directions of the RBI pertaining to the NEFT system are followed
by banks in India. For instance, the RBI has, in the past, directed the banks to
ensure positive confirmation to the originator regarding successful NEFT
transaction. However, banks are not following this direction of the RBI. The
confirmation of NEFT by the bank will ensure that customers' money has reached

the correct account and/or person.
DR. CHAIRMAN: Please ask question. Don't read statements.

DR. K. P. RAMALINGAM: Sir, I want to know whether the Government will
come forward to carry out an extensive campaign to educate the internet users about
safe netbanking, like the use of virtual keyboard instead of physically touching the

key board for feeding user name and password, and other safety measures.

SHRI NAMO NARAIN MEENA: Sir, as I said in my reply, guidelines and
instructions are issued by the RBI, from time to time, to all the banks, and the
compliance of those guidelines and instructions is always ensured by the RBI by
holding review meetings inspection and returns from Regarding publicity, I have
given my reply that the public is advised through press releases, notifications, etc.,
not to reveal their account details, not to fall prey to fictitious offers of fund
transfers, remittances towards participation in lotteries and money circulation
schemes, etc. All circulars, all guidelines, are in place and efforts are always put in to

see to it that these are followed.

#f AR e dedt |wufy "Elgw, wEE W S 9 e SR A S
PET &, SO9 B9 Fead ¥ f& e IfFm ek Sfewfe w1 @ wieafead feam om
el § SR g dieaifed fear S ownfey, Wfe s dw A po ugde daf @
Serar f gga fearht ol & R Sfie iR wfee o @t A/ @t tfasew &
fom & umde Jea A de Sfesfee 1 wgm 9 € ofFT R w9
fEwpifey ®X A1 WIS BRA B A HEA ©, Al I9H IAP! a1 O Bl R
dr ¥ RF da 7 9 SeRar A Sfe W ofve w8 fewr 7, Swel auw W
foan Smarl gafay, # oue WeEw | AEEE @A SH W S 9w fFosw daRE
P S "edW g @ 8, f ' qwig &l Ao § HEd €, §9 "edsll Bl b
F AU oM R BRAE WX B T IR 3H R @ fhal =@cAG SMUP WHeRN! H
st &2
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Mt T AREO Aom W, A AFGRN AE™ @1 39 9 W WeRd g (& ursde
deq W wpfec Frel $ A dgd &1 ©, Wb gAR Ulead Aded & ddi A
TP AR BH T AT HRHAG DI AUl =ed B © F T P weR @1 wfse
Pre A SfIe S o A &1 IR AP Al b F STAB A Bl AL AN
g, @ Sud Rerd b 1 Fedl g 39dl g 7 RdieiE Bl dY ded
FgeTHT Bl B Whd © SR b AU RgdAd AP U« gl

SHRI ANANDA BHASKAR RAPOLU: Sir, the Union Minister is kind enough
to mention once again the Reserve Bank of India's efforts to spread the use of
netbanking and ATM facilities. Has the Union Minister taken note of the ground
reality that several scheduled and nationalized banks are yet to seriously take up the
installation of ATM centres and utilisation of netbanking, particularly in the rural
areas? I would like to know from the Union Minister of Finance about the

widespread arrangement of ATM centres in rural India.

SHRI NAMO NARAIN MEENA: Sir, ATMs are being provided in rural areas
also. There is plan to set up more than 60,000 ATMs in the country including the
rural areas in the coming two years. Yes, I agree with the hon. Member that there is
a shortage of ATMs in rural areas. Efforts are being made to provide many ATMs in

the coming years.

s 97 I @ A9 S, e-payment system 3R credit card & Id $ AR
d AR 7 S der & 8A TEP encourage I T T, I§ dgd oWl qd Tl
SO FHI EERIN @A Bl 81 Wfed P8 TH U9 9EH Mg § P e A e
IR Bfec BIS A o T R SHAr R Sfe gar "o | S e 8, 98
% sAR ¥sl @l 2, dfckr PB UH fRed € S aE] ¥ Sffwe FRd oAl
IFh AR A AqUH R W AU €, e Te IR Yapee sfie BH b oae A
Suad! Read) agd f$fhdee &1 Ot & ok a@ # uar @oan & f% 5@ 9% wase
Sfae 81 g@ g ¥ iR R & 99§ N # cooperate TE HRd R dEd T &

AUHT BT HIS A I gAT &1 A TH AN H AUSI RN AA ©?

M T AR MM AEEE SR A Sl WERl gdis 8, 98 & 3R gl B
dgd frauds & HO9 I™weS B T Fie @@ g § 5 fraudsters SO @E
e @® modus operandi I PRd T A skimming SeiSET &R odd T AT
phishing operation &% od & 3R F 9T F Y TH TWe F WA B I T
5 WE F PUA S@ Wl AoR H oMd ®, A I SHSl gl H oAy Hodl0sM=0
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#§ THORME0RIR0 &of v ¥l 39 TRE & $B &dA9 U & R ST B @Ml JI,
culprits &I UHST W T Tl $H TWE W - @SN Sgd Bkl ST, 39
T BT BA wren oar ¥ SR QIROA0sME0 AT ¥ ORE & cautionary
measures ol Edl g, ufedfidt @Ra €, @If s dRE @ wearll @ gIRERl |
& |

Higher taxes on petro-products

*22. SHRI PRAKASH JAVADEKAR: Will the Minister of FINANCE be

pleased to state:

(a) whether it is a fact that the Centre is charging higher taxes on petro-

products thus hurting consumers;
(b) if so, the details thereof for the last three years; and

(c) the reasons for Government not considering providing relief to
consumers by lowering taxes on petro-products when price of oil in international

market has risen?

THE MINISTER OF FINANCE (SHRI P. CHIDAMBARAM): (a) (b) and (c) A

statement is placed on the Table of the House.
Statement
(a) No Sir.

(b) The taxes charged on mainstream petroleum products and the revenue
collected from customs and excise duties on petro products has been generally
declining for the last three years and are given in Statement-I and Statement-II (See

below) respectively.

(c) Within the constraints of maintaining a fiscal balance, Government has
already taken various measures to insulate consumers from the impact of higher
crude oil price at international market. The measures taken in the recent past

includes:

(1) shift to specific rate of exercise duty from ad valorem rate to protect

consumers when the prices go high;

(i) reduction in specific rate of duty on Motor Spirit (petrol) from Rs.14.35
to Rs. 9.20 per litre;
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@iii) full exemption on the import of crude petroleum;

(iv) concessional rate of customs duty @ 2.5% on the import of petrol and

diesel; and

(v) full exemption from customs and excise duty on LPG supplied to

domestic consumers and Kerosene supplied under PDS.
Statement - 1

Taxes on mainstream petroleum products:

Product Customs duty rate
2010-11 2011-12 2012-13
Liquefied Petroleum Nil Nil Nil

Gases for domestic use

and Superior Kerosene

oil for PDS
Crude 5% 5% Nil
Nil wee.f. 25th June, 2011
Diesel (HSD) 7.5% 7.5% 2.5%
2.5% w.e.f. 25th June, 2011
Petrol (Motor spirit) 7.5% 7.5% 2.5%
2.5% w.e.f. 25th June, 2011
Miscellaneous products 10% 10% 5.0%
5.0% w.e.f. 25th June, 2011
Product Central excise duty rates
2010-11 2011-12 2012-13
1 2 3 4

Liquefied Petroleum
Gases for domestic use
and Superior Kerosene

oil for PDS Nil Nil Nil
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1 2 3 4
Crude (Cess) Rs. 2500 per Rs. 2500 per tonne; Rs. 4500 per tonne
tonne Rs.4,500 w.e.f. 17th
March, 2012
Diesel (HSD) Rs. 4.60 per litre Rs. 4.60 per litre; Rs. 2 per litre;
Rs.2.0 per litre we.f. Rs. 3.46 per litre
25th June, 2011 w.e.f. 14th

September, 2012

Petrol (Motor spirit)  Rs. 14.35 per Rs. 14.35 per litre Rs. 14.35 per litre;
litre Rs. 9.20 per litre
wee.f. 14th
September, 2012

Miscellaneous 14% 14% 14%

products

Statement - I1
Revenue collected from customs and excise duties on petro-products:

(Rs. In Crore)

Major Head 2010-11 2011-12(P) 2012-13 (up to December)
Customs 26281 20520 9980
Revenue
Central 76546 74829 61838
Excise
Revenue
TotaL 102827 95349 71818
Revenue

SHRI PRAKASH JAVADEKAR: Mr. Chairman, Sir, I would like to ask two
specific questions. On the first, let us understand what is the impact of the taxes

levied on petrol and diesel on the common man. fUsel 3§ @ # Ugrd W
17 ®UT § R Siofal anft 7 300 | 3R SE el orft 10 I gg™ B i
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fofg fear & o foedl & &) 78 50 0 | demWI @ Tl G Seaw I g8
T 3R SHBI Uh PRU $exAYEA e U ¥ OWR, Fe¥AIEE Y€ 100 IR 120 b
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g X g B By Torae € gl

Y wumfer v @il |

N UHNT TEASHY: WX, T B UV B gl THH TP A H WG B W
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fear o ®, omud folw ¥E important ¥ WX, I8 UH old concept ¥ f& U
U& luxury item ¥, SIS U luxury item T (@ 8H 50 WA YRTH SH AR B
Bl$ o @I8Yl gAY, taxation A1 Hig 1 U A9 flexible W @Ryl SHd v
e time context Bl ¥ sAfAY H HAl HEley W ywT el g & s QRN
HUAT Bl BISHY R AR Siold 3R Ugid & TR Bl AR o7 Hft iR
WHR o 4= d S price hike fFa1 ¥ ¥ rollback @i

SHRI P. CHIDAMBARAM: Sir, petroleum products have been taxed for many
years, and I agree that any tax on petrol falls on to the consumer and, therefore, it
is a burden on the consumer. At the same time, one has to keep in mind that
Government needs revenues, and if you do not tax one product, you will have to tax
another product. That is the first point I wish to make. The second point is, it is not
only the Central Government which taxes petroleum products, the State
Governments also tax petroleum products. I have figures here to show that, perhaps,
as we see for now, in the current year, the State Governments are collection more tax
on petroleum products together than the Central Government. So, both Governments

tax petroleum products in order to raise revenues. That is the second point.

The third point is, between 2007 and 2012, there has been a reduction in taxes
on petroleum products. For example, in petrol, on the 1st March, 2007, the total
incidence of tax was Rs. 14.66 per litre, and on 14.9.2012, it was Rs. 9.48 per litre. On
diesel, on 1st March, 2007, the total incidence of tax was Rs. 4.69 per litre, and on
14.9.2012, it was Rs. 3.56 per litre. So, it is not as though we are taxing more.
Wherever necessary, yes, some prices have been corrected; I am not denying that.
But the incidence of taxation on petrol and diesel has actually come down between

2007 and 2012, per litre.
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SHRI PRAKASH JAVADEKAR: Sir, the Finance Minister conveniently did not
raise the Central Excise Duty applied on diesel during 2011-12, taking note of the
reality that people are really suffering because of overall inflation and overall price-
rise. In order that they need not be burdened more, the Government brought down
the Central Excise Duty on diesel from Rs. 4.60 to Rs. 2. And, during this year, i.e.,
2012-13, the Government has increased it from Rs. 2 to Rs. 3.46. I want to know from
the hon. Minister as to why that increase has been done. Sir, I also appeal to the
conscience of the Finance Minister that when the people are reeling under overall
price rise of all commodities, there has to be an empathic Government which should
help the common people. So, this hike in Excise Duty on diesel from Rs. 2 to Rs. 3.46
per litre does not show the way that you are reducing it. So, would the Government

reduce this tax on diesel?

SHRI P. CHIDAMBARAM: Sir, when one tax is reduced, another tax goes up,
if you want to bring revenue. Sir, the hon. Member is right we did increase the total
incidence of tax on diesel, but simultaneously, we reduced the total incidence of tax
on petrol. Now, that is the policy choice which Governments have to make. Diesel is
consumed by one class of consumers, and petrol is consumed by another class of
consumers, say, for example, petrol is consumed by two-wheelers. So, balancing the
interests of one class of consumers and another class of consumers, tax rates are
changed from time to time. But I maintain that between 2007 and 2012, there has not
been an increase in the incidence of taxation on per litre of petrol or diesel. Actually

it has come down.

SHRI M.P. ACHUTHAN: Sir, after the decision of the Government to withdraw
the price control of diesel, the oil companies are free to determine the price of diesel.
Now what happens in Kerala is that the Kerala Road State Transport Corporation
which runs about 6,000 buses is incurring a net loss of Rs. 1,000 crores in a year. It
is considered to be a bulk consumer. They have to pay nearly Rs. 13 per litre more
than the ordinary consumers. This causes a burden of Rs. 60 lakh per month. The
KSRTC cannot survive. It is on the verge of collapse. It is the biggest public
transport system in Kerala. So, will the Minister consider reducing tax on diesel price

and consider the KSRTC a normal consumer and not a bulk consumer?

SHRI P. CHIDAMBARAM: Sir, this is a policy decision taken by the Ministry

of Petroleum and Natural Gas that diesel will be subsidised only to a certain classes
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of people who are described as retail consumers and for bulk consumers diesel will
not be subsidised, diesel will be sold at the cost price. The State Road Transport

Corporations are indeed bulk consumers. ...(Interruptions)...
MR. CHAIRMAN: Please allow the answer to be given.

SHRI P. CHIDAMBARAM: It is only the KSRTC which is a bulk consumer;
every State road transport undertaking is a bulk consumer. So, this is a policy
decision taken that in order to keep the diesel subsidy at a manageable level diesel
will be subsidised only for retail consumers. I think they have made some relaxation
in the case of fishermen, and, maybe, one or two other categories. Certainly, I will
pass on the concern of the hon. Member to the Minister of Petroleum and Natural
Gas. But as I said, these are policy decisions taken after balancing one consideration

against another.

o tadifiE sue wvufd "eiey, weE #E St 9 s Sad H o del
UgId SYANT &R arell 9 Udh 3l T § SR Il SUANT HRA dlell a9 8Tl
g1 4 3@ SR A wewd Wl g, 9% ooy fF o@ S adiasr miear ¥ S wret
g, s goR B wodl ® A 9l g$1 dufwl w1 St SUVs arg €, 3w Sioia
¥ T TE Tl B U8 PA AW o 5 9 &1 ST $ad fead @Rar § iR
Uglel @1 SUAN ST @ A1 eled 9 BRel 87

wEed, d WRdR W g8 Pl 9 e S feam 8, e ™ gaer g,
WS ¢ iR e @t & fau gaer wdiar & 1 S &g 9Hia feae & a1 98
feam R ol @l & foau dftm de wder 8, Se e d9 ¥ ar g e
d& 9 T HRiwfecs §6 4 W A9 W form 7 @ 99 e i e wded & oy
98 dF o 81 ¥ @ fREd 9k w oAmw wiRky 5 9 W fwm g e
feam ©, &g Wi feam § R SE9 98 Uit 9 sRivm & foag wdier 21 s«
U ¥ ¥ 98 UMl &1 Swn Edl & fag @xar g, fww e @1 Sa@ed gedn
g @ ffed 9 W 98 9w & faU Sared sxar g1 a1 # g8 o e e
w A o ' S @ Wt wie Ao fe R feae 9 ower wdieT g,
S IS & AR S Ufin e @i § oS9a Ree smue d9 d 8, 9 e
d5 d§ W & oo § W SEeRl § A9 SRl BH T bl Sl fedl Se AT
IO fav a1 @er FRga fFo sw 5 78R A7 s ey S Y e 2g
gy & fou ok RmeE od g dftn 9 & fou fear smom @ | 318 Ao
g7 R WEl B, A @& el 87




Oral Answers to (26 FEB., 2013] Starred Questions 15

SHRI P. CHIDAMBARAM: Sir, farmers fall under the category of retail
consumers. When a farmer goes to a retail petroleum outlet and buys diesel, that
diesel is, indeed, subsidised. The diesel sold to a farmer at a retail outlet carries a

subsidy today.
MR. CHAIRMAN: Thank you. Shri Piyush Goyal.

...(Interruptions)...

sff TR ATl HEA  GHUfG Sft, SWhl oA g1 del smar gl "y
e q & AN gel A SR U H1 @™ A8l I, Al U Yed Bl GRSl @l
g S &l AW gl 6 .(@Eum)..

SHRI P. CHIDAMBARAM: That is the answer. It is subsidised.
sft welier ovs P fea & fav emow et W L (aem ).
st wvmufe e IR H Us & Ao 9l |

SHRI P. CHIDAMBARAM: Diesel is subsidised. ...(Interruptions)...

st e sEErer W AR BN, A e S @Ed o fe dn
AoThel gsl Misal & v W d9d sEE w) IR 81 SH6l Bis Afeas! T2 fa
€T &, o fewml el fre @l 8, al @ feuml @l Afdst srem veie
..(ET)...

st @umfr <SR9y, SPR W UH W dleldl, dl Pl oY el gd  UTe|
..(@a@e)... One minute, one minute. ...(Interruptions)... X Sf, AWM §8 ST,
arel gue St BT el

SHRI P. CHIDAMBARAM: Sir, going by the translation, the hon. Member,
who has asked a question, did not make any reference to the SUV. He spoke about

farmers, pump sets and tractors, to which I have answered. ...(Interruptions)...
sft X9 aErer. Sl A eff)
sft wwmfr @€Y, €, W9 of, 35 syl

SHRI P. CHIDAMBARAM: Just a moment, just a moment. I said I am going
by the translation. I answered by saying that when a farmer goes to a retail outlet to
buy diesel, either for his pump-set or takes his tractor to fill it with diesel, that diesel

is, indeed, subsidised. That diesel is not sold at the market price; it is subsidised.
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We can, of course, have a difference about the level of subsidy. You can ask that
there should be more subsidy or less subsidy. But he is classified as a retail

consumer and that diesel, sold to a farmer, is subsidised. ...(Interruptions)...

sft wvmfe: @i 9% STl No, no. We are not having a discussion on it.

...(Interruptions)...

SHRI SATISH CHANDRA MISRA: Sir, the hon. Minister has to answer

whether there are two sets of places for getting a diesel. ...(Interruptions)...
SHRI P. CHIDAMBARAM: But that is not the question. ...(Interruptions)...
st dr Re W), S =& omar ©1 . (cuawm)...
MR. CHAIRMAN: Satishji, he has answered the question. ...(Interruptions)...
SHRI P. CHIDAMBARAM: You ask the question. ...(Interruptions)...

MR. CHAIRMAN: If the question was put that way, he would have
answered. ...(Interruptions)... 95 SEY..d5 WISY| ..(€EM)...

SHRI P. CHIDAMBARAM: You ask the question. ...(Interruptions)... 1 will
answer that. ...(Interruptions)... Let him ask the question; I will answer.

...(Interruptions)..

MR. CHAIRMAN: If everybody wants to talk at the same time, no question

can be answered. ...(Interruptions)....

SHRI P. CHIDAMBARAM: You ask the question. ...(Interruptions)... 1 will

answer. ...(Interruptions)...

SHRI SATISH CHANDRA MISHRA: Sir, this is an important issue. A very
serious question has been raised. There are no two stations, one for the farmers and

another for the SUVs. ...(Interruptions)... It has to be explained. ...(Interruptions)...

SHRI P. CHIDAMBARAM: You ask the question. ...(Interruptions)...

sft Yoflg uam vt < & fEaEl @ Sva dfsast w g w7 uE
wWeHe & Tad Tl .(@aum).. fea < A few feum o wfeast fra @

MR. CHAIRMAN: Just one minute. ...(Interruptions)... 1 think there is
confusion. The form in which the question was put, the hon. Minister has answered

that. ...(Interruptions)...
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SHRI P. CHIDAMBARAM: Yes. ...(Interruptions)...
MR. CHAIRMAN: Do you wish to amplify? ...(Interruptions)...

SHRI P. CHIDAMBARAM: Sir, if the question is put by any hon. Member, I
will answer. I am not saying that I won't answer. To the best of the way I have
understood the translation of the question, I have answered. If you think the
question has to be put again, please put the question, I will answer. Please put the

question. ...(Interruptions)...

off wwmafer R9r SN, emu Al i, I8 99 St @1 Wdtad &1 Let him ask

the question again. ...(Interruptions)...
SHRI P. CHIDAMBARAM: Ask the question; I will answer.

. Tad, R gEe wR, § gw S wear g 6 A wSosh 9 A
oW & U b SR A g8 del oA fH UGl WA PRA ATl g AT T SR
SIA WM BRA Al a e &1 H el 9 W WedAd el g, A @ Sl
Felgsl meat € S WISl wORI, deger, SUV, A @ 9nRl, @ A w9
MEAT S W "SAT AW E, TEib Ugl PEl ofNer oA {6 HwH v Al Siad @
TN Rd § R ST 9 g Ui @1 WA Rd £ S g9} goral § PN &
fog, wdt & forg, Cultivation & fag feam 3 St Saex o 8, 98 @t S99 @9
A for g1 (@EaUE).. 989 10-12 IR @1 Sl fRRARSR T Al gERl o femn
g SO 98 Tgdad W Url fFipreen €1 9 ufe &, @ e dren fGum g g,
ST U Bad bl Rars & far oy We &1 ua eRar ®, ofed Siuid @1 e
SHl B R fedr ¥ (@EEF).. T TRIE B I8 Bl W1 hEd @I Aded ®
PI, BIC <IN dqdl PL-FIdhl REX HAd W Siofad ferar &1 @7 sy Wit &g
oA A1 Y2 ' b S feum gdex @Al 8, SHG! U HH BIEd R, Jussee
T W IA T WR, AP FGAN B Al H o@H Tredl S B UH IR GAMT
IR B .. (...

sft wwmfr 98 IR YT & 999 78 21 No, no, please
oo Ta R e 9 Fum QA <ifg, @gd smel IO

W fre Sl @1 gE R/ Ren =i
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SHRI P. CHIDAMBARAM: Sir, I appreciate the question. The hon. Member
has now put the question in a slightly different way and I understand the question
now. What he says is, there is a farmer who has a tractor, who buys diesel; there is
an SUV owner who buys diesel. Both of them pay the same price for the diesel.
...(Interruptions)... 1 have understood it now. The way you have put it, I have

understood it. Why is the SUV owner paying the same price as the farmer?

I will answer it in two parts. Firstly, as far as the farmer is concerned, the
diesel is not sold at the market price; it is sold at the subsidized rate. I agree that
the SUV owner also gets it at the same subsidized rate, and I will tell you why. It is
because the SUV's diesel is filled at a retail outlet. The farmer's diesel is also
purchased at the same retail outlet. In the retail outlet, we have knocked our heads
together to find out how you can devise a system where ...(Interruptions)... Please
sit down. Let me answer. You must allow me to answer. We have knocked our heads
together to find out if, in the same retail outlet, it is possible to have two prices,
dual prices, for one kind of consumer and another kind of consumer. I am open to
any suggestion. If hon. Members can tell me a way in which in the same retail
outlet, one consumer who drives his tractor gets it at one price, the other consumer
who drives his SUV gets it at a different price without leading to blackmarketing, we
are open to that suggestion. ...(Interruptions)... We are open to consider the

suggestion. ...(Interruptions)...
MR. CHAIRMAN: Thank you. Mr. Goyal, please. ...(Interruptions)...
No discussion, please. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, as far as the Minister said to give a
suggestion, there are many countries in the world where they have different.

...(Interruptions)...

SHRI P. CHIDAMBARAM: That is a different matter. He is talking about

price. ...(Interruptions)... He is talking about price. ...(Interruptions)...
SHRI SITARAM YECHURY: I am talking of that only.

SHRI P. CHIDAMBARAM: That I know. He is talking about the price.

...(Interruptions)...

SHRI SITARAM YECHURY: Why don't you introduce such a system?

...(Interruptions)...
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MR. CHAIRMAN: No, no; Yechuryji, please. ...(Interruptions)... If you have a
suggestion, give it to the hon. Minister. ...(Interruptions)... Mr. Goyal, please.
...(Interruptions)... Mr. Rudy, please; your colleague wants to ask a question.

...(Interruptions)...

SHRI PIYUSH GOYAL: Hon. Chairman, we have been hearing both from the
Minister when, in his reply, he says that the constraints of maintaining fiscal balance
demand that prices be adjusted and taxes be adjusted. The hon. Prime Minister is on
record stating that it is imperative to increase the prices of diesel and petrol, and the

entire House is concerned about it.

But, at the same time, we do not hear anything from the Government about
how they are going to look at developing alternative fuels like ethanol, and
expanding their use, how they are going to increase the exploration of petroleum

products in the country. ...(Interruptions)...

SHRI P. CHIDAMBARAM: That's not the question. ...(Interruptions)... That's
a different matter. ...(Interruptions)... That doesn't arise out of this question.

...(Interruptions)... It is concerned with the Petroleum Minister. ...(Interruptions)...
MR. CHAIRMAN: Question, please.

SHRI PIYUSH GOYAL: Sir, rather than burderning our consumers, will the
hon. Minister tell us why companies under their Government refuse to invest money

to even increase the exploration of oil products? ...(Interruptions)...
SHRI P. CHIDAMBARAM: It has nothing to do with it.

SHRI PIYUSH GOYAL: Why don't they explain to us how under recoveries

are calculated? The purpose of taxing the consumer...
MR. CHAIRMAN: That's a wider debate.

SHRI PIYUSH GOYAL: The purpose of taxing the consumer more and
increasing prices, which everybody is concerned with, is to set the fiscal balance
right as per this. But there are so many other alternatives which they are not

addressing.
MR. CHAIRMAN: We are not discussing that here, Mr. Goyal, please.

SHRI SITARAM YECHURY: Sir, given the importance of the issue, we would
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move separate notices. We would only request the Chair to allow a structured

discussion on this issue.

MR. CHAIRMAN: All right; agreed. Now, before we go on to the next

Question, I have an announcement to make.

Welcome to Parliamentary delegation from Russian Federation

MR. CHAIRMAN: We have with us, seated in the Special Box, Members of a
Parliamentary Delegation from the Russian Federation, currently on a visit to our
country under the distinguished leadership of Her Excellency Mrs. Valentina
Matvienko, Chairperson of the Council of the Federation, Federal Assembly of the

Russian Federation.

On behalf of the Members of the House and on my own behalf, I take
pleasure in extending a hearty welcome to the leader and other members of the
delegation and wish our distinguished guests an enjoyable and fruitful stay in our
country. We hope that during their stay here, they would be able to see and learn
more about our parliamentary system, our country and our people, and that their
visit to this country will further strengthen the friendly bonds that exist between
India and the Russian Federation. Through them, we convey our greetings and best

wishes to the Parliament and the friendly people of the Russian Federation.

P FoT AW Ao F fEfihan
#23. st $eeRATe vdHRerd S a1 faw @ oww aam @ gw wRA

(@ W FHET AR gRT 99 2008 W GEiad @ S & PO FOT AT
3R 0T I[EA AT (TSISYSIBRYH) & 3fciid < & feami @ &1 T Py =
qHT SR e A eiEel ol tRREE] ug T 8

@) b WHR A 39 gigell § wfie e @ uged ) ol w;

M Sad drom J fean oIy @t gigel fHy S @1 e e ®;

@ T WHR 7 39 d¥y d @ oE ge & @ g
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® @ S fFEFl ¥ gRIR P Gl 8 UM B Py AHET TR
RPN @0 A U U HIG BRIY 3R
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Rofd doAmEre & fFourgar @l & qifafte, a9adl a1 Ry o wer & fag
ufpar feiRa @&t 1€ 2

dETS Ud RIS A4 HHY: fedid 11.01.2013 Td  14.01.2013 HI S Oy
frar & f& woE S sfRfidar & fedt @t gma @ o e iR sfe
A @ agell AR SuPad Al H I BHAl P StRai@ FEiRa #RA @

Y- FURTHD HGH SOl |
Irregularities in agricultural debts waiver scheme

7#23.SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of
FINANCE be pleased to state:

(@) whether misappropriation or irregularities have been found in the
agricultural debts waived off and relief provided to farmers in the country under the
Agricultural Debt Waiver and Debt Relief Scheme (ADWDRS) being implemented by

the Central Government from 2008;

T Original notice of the question was received in Hindi.
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(b) whether Government has identified the persons involved in this

malpractice;
(¢) the amount estimated to have been misappropriated in the said scheme;
(d) whether Government has initiated proper inquiry in this regard;

() whether there is any possibility to recover the amount from those

farmers who got their debts waived off illegally; and
(f) if so, the details thereof?

THE MINISTER OF FINANCE (SHRI P. CHIDAMBARAM): (a) to (f) A

Statement is laid on the Table of the House.
Statement

(a) to (f) The Government of India had issued detailed guidelines for the
implementation of the Agricultural Debt Waiver and Debt Relief Scheme, 2008 on
28.5.2008.

Reserve Bank of India (RBI) was designated the nodal agency for the
implementation of the Scheme for the Scheduled Commercial Banks, Urban
Cooperative Banks and Local Area Banks, while NABARD was the nodal agency for

Regional Rural Banks (RRBs) and Cooperative credit institutions.

The guidelines issued by the Government for the implementation of the
Scheme, inter alia, prescribed procedure for preparation of lists of beneficiaries,
responsibility of the lending institutions for correctness of the details of eligible
beneficiaries, establishment of grievance redressal mechanism and statutory,

concurrent or special audit of claims as may be directed by RBI/NABARD.

NABARD and RBI have on 11.1.2013 and 14.1.2013 respectively issued
directions to the lending institutions to examine the cases of any irregularities and
take corresctive steps, including recovery of such amounts from ineligible
beneficiaries, recovery of any excess payment and fixing responsibility of the bank

staff in appropriate cases.

SHRI ISHWARLAL SHANKARLAL JAIN: Sir, I would like to have your
protection. If you go through the answer, not a single question has been answered.

What is stated is the procedure, that the nodal agencies will do that, that they have
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directed the banks, etc., but no answer has been given. From (a) to (f), not a single
answer is provided to my question. Hence, I seek your protection. Not a single

answer has been given.
MR. CHAIRMAN: Is that so? ...(Interruptions)...

SHRI P. CHIDAMBARAM: Sir, the questions is on Agricultural Debt Waiver,
whether Government has identified the persons involved, the amount estimated to

have been misappropriated and whether Government has initiated a proper inquiry.

Sir, we have answered by saying that guidelines have been issued,
procedures have been prescribed and directions have been issued by NABARD and
RBI on the 11th of January, 2013 and the 14th of January, 2013, to examine all the
cases where irregularities allegedly took place, and recover those amounts. This was
in January, 2013. These inquiries are underway. Banks have been advised to make
these inquiries, make the corrections and recover in any case where an ineligible
farmer has got a loan waiver. It is too early now to make an estimate of any amount
and, therefore, we have given the answer as we can provide as of today. But, surely,
when the inquires are completed, we will have a better idea of how much was given
away to farmers who were ineligible. In a scheme which involved over 3.5 crore
people, I submit with respect, there will be errors of inclusion and there will be
errors of exclusion. I am not denying it and saying that there are no errors at all, but
we have taken steps to correct those errors, and when those errors are corrected, I
would come back to the House and report what the extant of the error was and how

they have been corrected ...(Interruptions)...

SHRI ISHWARLAL SHANKARLAL JAIN: Sir, the statement says that the
nodal agencies would take appropriate steps, the concerned officers would be
punished and recoveries made. Why not punish even those who have enjoyed this
waiver illegally? Why not punish the members of the Board also, because they have
not followed the procedures? The Government has come out with such a noble
scheme, and this has given a bad name to it. So, I would request the Minister that

whosoever is involved in it should be punished.

SHRI P. CHIDAMBARAM: Sir, it is an absolutely correct suggestion. I accept
it without demur. The original guidelines issued by the RBI clearly said that there

would be an audit at the branch level by the internal auditor and then there would
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be a final audit by the Central Statutory Auditor of the bank. The guidelines issued
by the NABARD said that there would be an audit by the concurrent Auditor. If,
despite these audits that were put in place even when the scheme was being
implemented, there are errors of inclusion and there are error of exclusion and if any
ineligible person has got a loan, certainly, action will be taken to recover the money
and, secondly, there will be an action according to law against the bank manager as

well as a recipient. There is no demur at all to the suggestion.

SHRI M. VENKAIAH NAIDU: Sir, this is not something new. It has been
happening since 2009 onwards. I think the hon. Finance Minister is aware of the
CAG Report which says that 20 per cent of the waiver money has gone into the
hands of people who are not deserving. That being the case, how can the NABARD
and the RBI, who are responsible for the proper implementation of the scheme, be
entrusted again with the inquiry? Can the Minister order an inquiry by some external
agency taking the assistance of these two banks? Special Task Force can be
constituted. It is a good scheme; I do appreciate. But, at the same time, if 20 per
cent money is siphoned off or misused or not properly spent, it is a very serious
issue. Will the hon. Minister order an inquiry by some Task Force consisting of

these agencies as well as on outside agency?

SHRI P. CHIDAMBARAM: Sir, I think, we are on the same page. The C and
AG Report has been submitted to Parliament and, I am sure, the date would be fixed
for tabling the Report. When the Report comes, all of us will know what the
contents of the Report are. I have seen the Report and I don't want to say anything
about the contents of the Report. That may not be proper. The C and AG has
pointed out errors of inclusion and errors of exclusion. Some eligible farmers have
been excluded. That is unfortunate. But in a scheme which involves three-and-a-half
crores of people, errors of exclusion are unavoidable. I wish it had been avoided, but
there have been errors of exclusion. We are more concerned about errors of
inclusion. That is where somebody who is ineligible has got a loan waiver. There are
two things that we must do. As I told hon. Members a little while earlier, we must
recover the money and, secondly, we must take action, to the extent the law permits,
against the bank as well as the recipient. Now, these are matters which have to be
identified at each bank branch level. As I said earlier, there has already been a

concurrent audit at the branch level. It is possible that these cases have already
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been detected and it is possible that recovery has been done. We don't know yet.
But there has been a concurrent audit and a statutory audit. The RBI and NABARD,
the two agencies, have issued directions. Let each bank has been asked to report,
on every single loan that was waived, to RBI and NABARD. Let those reports come.
If those reports show that adequate corrective action has been taken, surely RBI
and NABARD can take action on the remaining cases. But if those cases show that
adequate corrective action has not been taken, certainly I will bear your suggestions
in mind and we can order an independent inquiry. But, I think, it is premature for me
to make any statement now, especially when RBI and NABARD are engaged in this

exercise.
SHRI M. VENKAIAH NAIDU: Will you come back to the House?

SHRI P. CHIDAMBARAM: I will. The CAG Report will be placed. We will be

here before the House.

sft I U FreE: FUURT ST, 2008 H WO AW! HRA Pl AWON @l TE o
R /@ 2013 Tl H omuFd AeEw ¥ AWM WA S @ gE garm @R f Se
Hyon @l g oY, q@ feaEl & fav wd @l 9 @l g & A oSt [ S
@M fo fearl & FUR fbad wor gerr o, feadt dee # feAEl b Ok "H
fpy Y, o fdAMl @1 fbd ko g=n g € SR fhad o s @ifad gU 82

SHRI P. CHIDAMBARAM: Sir, the Scheme was announced for small and
marginal farmers. I don't wish to now go into the details of the Scheme. Hon.
Members are aware. It was announced as part of the Budget Speech of 2008-09. It
was implemented and a large number of farmers have got benefits. Everyone of us
knows; everyone who goes back to the State, district, constituency, knows that a
large number of farmers, eligible farmers, deserving farmers, have got the benefit.
The C and AG pointed out, and we will see when we get the report, that there have
been errors and, therefore, we are bound to correct, those errors. But, we reimbursed
to the banks approximately Rs. 55,000 crores towards loan waiver. Therefore, the

cost to the Exchanquer was about Rs. 55,000 crores.

SHRI SUKHENDU SEKHAR ROY: Sir, part (a) of the question very
specifically asks whether there have been misappropriation and irregularities
committed or not since 2008. I am sorry to say that hon. Minister has not yet

responded to that part because there is no specific admission on the part of the



26 Oral Answers to [RAJYA SABHA] Starred Questions

Ministry as to whether the misappropriation was committed or not. It started from
2008, and in 2013, the hon. Minister has directed the RBI and other agencies to look
into the matter. What was going on during the intervening period? Did the
Government have any report about the misappropriation or irregularity which has
not been replied? Specific question should be replied. The answer should be specific

one.

SHRI P. CHIDAMBARAM: Sir, as I said, although the question uses the
word 'misappropriation’, it's premature to come to the conclusion that anyone
misappropriated the money. What has happened is that in some cases, ineligible
farmers, in the sample, have been found to have received the loan waiver. In some
cases, eligible farmers have not received the loan waiver. In the latter case, there is
no misappropriation. It is unfortunate that a deserving farmer did not get the loan
waiver. There is no misappropriation there. In the first case, if an ineligible farmer got
a loan waiver, certainly, that was incorrect. That loan should not have been waived.
The loan money should have been collected from the farmer. But, under the Scheme,
no money was actually paid to any farmer. The loan was waived and the
Government gave the money to the bank. Therefore, 'misappropriation’ may not be
the appropriate word; the appropriate word, in the respectful submission, is
'ineligible farmers got the benefit of the loan waiver'. That money has to be
recovered. It is possible that the concurrent audit and the internal audit have already
discovered that case in a particular branch. It is only when we now do branch-wise
verification that we will know as to how many cases have already been detected.
Now that the C and AG has pointed out a certain number of cases in the sample, we
have to see as to how many cases remain to be detected. Once we detect those
cases, we will get an idea of the amount of money that has been incorrectly waived

under the Scheme. Once that amount is estimated, we will take the corrective action.
Malpractices by DISCOMS

*24. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of POWER be

pleased to state:

(a) whether Government is aware that DISCOMS are abnormally increasing
the prices of power which is causing the common man to pay inordinately exorbitant

power bills;

*24.  The questioner (DR. PRADEEP KUMAR BALMUCHU) was absent.
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(b) if so, the details thereof;

(c) whether it is a fact that DISCOMS are resorting to inflating their
expenses artificially to recover losses, thereby gaining a lot by escaping the

payments to Government;

(d) whether Government has identified the DISCOMS which are indulging in

these kinds of malpractices; and
(e) the measures being taken by Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI
JYOTIRADITYA MADHARAOQO SCINDIA): (a) to (e) A Statement is laid on the Table

of the House.
Statement

(a) to (e) The tariff for retail sale of electricity by distribution companies
(DISCOMS) is determined by the State Electricity Regulatory Commission (SERCs)
as per the provisions of the Electricity Act, 2003. While determining the tariff, the
Regulatory Commission examines the expenditure of DISCOMSs before finalizing
Annual Revenue Requirement (ARR) for the DISCOM. Any person aggrieved by an
order made by the Appropriate Commission under this Act may prefer an appeal to

the Appellate Tribunal for Electricity.
MR. CHAIRMAN: Any supplementaries?

o T wiex yaE: wunfa S, § pas § 6 MU HY e BT A e
g1 W A SN, oMU Ue @ SR dwex qY AIE) ¥R gg ¥ oomuw g
% B ulhar b1 R fear & 6 Igerd] @M @aver wRar & f6 el
Rrema 2, 98 o # Fen Wyl fRoefl # fIwell & 0 &1 oax & 8 @ g,
HEE B S99 W@l A R # IEd @l PIRm @l T g1 WERY uRaR & A
P N dRE w0 P fASen F A9 o % 2| SHaT W 8, SEal 9$di W2
Th UeIterR), R S dm- & Teee & IR ¥ Ol BRd bl BRI @,
SHGT A & IR 9 ded fewm Tl W @A g8 v f6 gw fewm R,
S U §eICS UHISCH Bl P} Yeled] HHIRM  F OGEH Sl 7, @ P
IHD! SAFE-USAE B Mg 87 WBR DI AT UH yHer g, d |qHen gl gafegiac
vge, 2003 H HET AT & FHEE AUS A PRI, Wfed oSl fiwell @I ST w9
g¢ gY foorell & fad @ saft wwm © 5 &0 el fw@, & Aggq a1, | S|
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T, @ W € iR fewMm @l & R H WReR F gRT deEl o7 'l ¥ &
fostell &9 @ug w1 @l @B dE-AN e W W gSae fdew e @ F AN
U g Ware ¥ fF 3w dieT & omele H omue W iR, daeiel So} fam g,
T 3MU TH W Dl Wfd PRAE G BT SANT qI?

At Sftifecr wreeRe fftem. @vfs 9eiey, @9 9iMe #WelRd 9 9gd
"ecqul Ue SO Bl H S g ke W Wedd g b adHE H R 'W Sl &
g3 F g 99 B oW, A S99 dg O BT Sl HEW UG iR HEAYU AT T,
g8 feReege Waex 81 a9 # R B9 g R F W @l oW, ar o

fo<fir o # S9% annual losses @g-BT 38 IR HRIs ©UT | IR B A9

d% Sh R cumulative losses <%, A ¥ PAEHAT 92 BOIR IRI$ HUY &
Short-term liabilities in DISCOM, @#{lg-®dd UTH oRd 90 BOIR IS H©UT |
Qg™ & SMYR WX US URhAT 991 T ' SS9 UfRAT % QMUR W Wgd Solfdeiiel
Jelcdl HHRME ¢ 3R SUP Ifiid B8Y I B We safdgiie! Yeled] HHRM E
I b IRY SRE fhaRieE grar 21 o@ el I8 © fF SR Rwm &9 8 sk
SHP! SEEeE! R UREREn g @Ryl H ud Wi g¥l ave | Wewd gl
|urafd #8lgd, average cost of supply SR average revenue requirement & &= #
gap Tl ¥l WRgM ¥ emar W wE ufpaw fiRa ot © T 5 e fem @
SERC &1 3997 average revenue requirement <<1 81| H &MUdb gRI 8SA & Ig
A o oM @mEar § f& S ARR & WRenm A w1 g@r €1 I¥H  power

purchase cost, return on equity, interest in finance charges, depreciation, operation

and maintenance expenses 3¢ €1 SERC & UEYUM & IMUR W SIS B T
gh & f® d S ARR & estimate &I QI @x& ¥ audit & | 8vd SERC audit

Bl Bl

AT AE wEled q faPy @R faeell @1 HEl SSRl § sl Al & b
feeell & g8 W Ud PIL 4 lodge 83 21 39 W &s U fog SS &1 W&l d@
faeelt &1 981 ¥, SERC 7 W@ energy audit f&am 8, «fed sa sifaRed DERC &t
Jg direction W f&@m 7 ¥ f& I TH third party energy audit Y1 &1 I9 third
party energy audit & SMIR W gdA™ #§ NDPL 7 DTU & gRT third party
energy audit @vamn ¥l ool ¥veR 7 BYPL 3k BRPL @I +ff @ feor & f&
Seg-8-5eg  third party energy audit f&am <m =@mfewl & omud gR1 <A @l W

JEs WHSEI aedl g b PR B8A ol & &F H e feasible MR viable sector
gAET AEd g, Al WERE 121 . (GE)...

sit gl wier g9 <ffTgl ().



Oral Answers to [26 FEB., 2013] Starred Questions 29

sft sftrifee AeaTe R S@E 121 (@), R gY Hier e
ST . (FEE)... JRE 121 & gR H . (FE9EF).. S IS} o1, 3¢ AYR W gl
IR gefefadl & Yed §gw Yl

ft wumfer sf w1 ol ARTI (9.
3t . dFAr Ay FE dgd TR " 21 ..(Faum)...

Mt A wEw yEE: W, AN W I T, A dedl W oAgl fieed w @
dl U Pad Iifec & MR W T T W HRAS A7 GHM S, suet
W1 =gl §W faeell $ oAl P Iol W@ gl 'W A f omu w9 fawy A
PO JEAET & P bE WPHR IJUT ddd W R PRAlS P Bl ©7

M FftRifee ArER@ faftrm w), smue "m0 # gga  fawdgde wee
FEAT § ..(FEEF)... fEargde # ey e dRAr wedn § f6 Yew qu #xA H
FE WEIR B qHET TE T (@EAUH).. T IR B e el T

IR TH AREA T fF Bexd IR B AT B AR I B IEeR
feoamg, @ <9 W ¥ ge ff AN R ve N N TE @ wed te w®w =\
Ig He B oMU W WHR B R VAR AR SE THA 0T WBR DI
R fau, R S WY B9 @8 & & WeR sWe &Y, I S 9 T8l 8l
GEIE

SHRI RAVI SHANKAR PRASAD: Delhi is a Union Territory, hon. Minister.

Delhi is not a State in that sense. Please correct your homework. ...(Interruptions)...

3t Sforfecr wreRma faftrm: fa sfex S, IoFifoe dR WU HET SRR
S3MY, olfds AfREM & IR W B 3 T WX e T8l B Fod |

sy AN orer aRT A gUafd @iy, § AFAR Soil H3 S @T &g 39
3R AT AT B g, AFGE |iEE A Al fdeell # 99 S ®, offed H
AT H# St b g A o wedr § fe uxikie ¢ e} favell @ &)1 od w
T gfg g2 21 sa Sl dre # Wl @ gsas faa fra w® F Rl @ o
a # fad, fBft 31 15 TR @ @ fFE @ 20 'OR @1 f9d fd wET 2

# Ay #@3 St @ g8 S wmEdar g f6 RSl eefEl W fed ger
P ThA M SN B 22 A0 FEl 5 s I WeR @ et @ 2, dfed
# A w2 St @ wew wE W 6 oA g fieel B, BWNe & AT A YR
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g, 9 verR faoel faavor swufr foselt o &= § @R gfg a= @ 2, oM
e W TW gfg W AT TR SRR US B T, F SHHT AQIen " HA!
St @ 2

d A H@ oS A g ot geT mEar § 6 @ 9 oz swfwEl W)
g & ofdifd fedt Wt UeR @ Thd T BT UI B

#t Sforifeer wraRmE fafern. w9l #gied, #9 s9 UvT @1 STRAUS URd
T F S H @ T R oon 5 fasell @ =T A Isw weRi @ oS yfer
BH SUH BWEU T8I B Whd | H Hddd Al bE Hhdl § (b BTG P A H
A average cost of supply 3R average revenue requirement H 3t S e/} & T
fefgegem @ul & I «difis 8, S9¢ fay = @ReR & @w A 841 R-APDRP
gIoFT gers ©1 g9d @ g9 National Electricity Fund @ @ 2, fefgemm &
Uoleed & fT 3% ¥ 7% & d19 interest subsidy & ST @l ¥ R W & wH
ggd & Wewraiel Financial Restructuring Package <@mam S 81 1 9 dolc &
e # gud fau fga #@=5 Sff @ srgAfd ff oF arer g1 SFd S o1 W 90 BWIR
RIS & IS &, ISP restructure IR & U A e UbS g1 BT g Ale 9@
&3 @ 8H TERT viable A1 U]

Uiy #EIed, ol I &F B viable A T, RS oo ¥ AW w®
yefges @ g3 &1 S@ a® distribution chain ®1 89 viable 7 ¥ o, 99 %
g electricity chain viable & 8 wfil oM # A7 w9 ! WO g
R S W 'H AN H @R Iw Bl gaK|

SHRI V.P. SINGH BADNORE: Mr. Chairman, Sir, I want to also talk about the
Electricity Act, 2003, which the hon. Minister has referred to. Is it not a fact that the
discoms or the privatization in discoms was introduced to see that the competition
could bring down the tariff? Sir, section 41(b) of the Electricity Act of 2003 talks
about a provision of 'open access', which means that you can have a choice of
discoms. This provision is there in London where you have a choice of discoms,
you have ten of them but, here, there is no choice, and, that is the reason that there
is no competition and the tariff is very high. You talk about the SERC and the CERC.
What was to be done as per the provisions, you have not adhered to. That was to

be done in five years. Had that been done, the tariff would have come down.

st saifemifec meremTa faftrm wuofy @gicy, a9y @ige #@Eled A
Electricity Act & T& ¥gd Hew@qul W W &9 3Hiia fHar &- 'open access'. &H
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99 @red € f& ¥ IF A B 39 WdeY B gge 99 & AU transparency g,
vaibility & 3R competition ¥ Bl # AT WER @ g F Al yfoed AgHd
g1 @3 a7 Competition introduce &=7 & A7 ame dAfsed & IuIT W oy

g, Re w=d # AFg @ibe #wEgRg 3 el Sorl g1 $9H  franchise model,

part-privatisation model, full-privatisation model 3R lease model |
UH AT 9eR: w9 dl q8l 2

M FfRife wrerE @ § ool a9 99@ eRoUe, dr suel gl
T T UK (@A) 9 59 9RI Afsed R fUed uim @l A I, fiee),
HERTY oNfe oMe vl 4 Sl Ht &M fdar g don SHer S fawewur gem ® ek
Sa¥ ©I frarg fiwen €, State Power Ministers' Conference ® 5 WRasl &1 #
it ool d4Rrl Bl s ) e fQaarg offl d @ wEwm fe R RSy wE,
AP AR TR SR IO bRaAd | I8 H SR AR |

AR, AU TR H AR A W H we wEw b gE qEgr Semn W o1l gw
SN S YR WEd €, U] AT Rl 8l el § b S R $ O RS
IR WPHR F @y Tdl g g .

MR. CHAIRMAN: Question Hour is over. I am sorry.

WRITTEN ANSWERS TO STARRED QUESTIONS
All India implementation of direct transfer of cash subsidy scheme

1#25.SHRI DHARMENDRA PRADHAN: Will the Minister of FINANCE be

pleased to state:

(a) whether it is a fact that Government has chalked out the scheme of
Direct Cash Transfer of Subsidy in order to rein in corruption and profligacy in

subsidies;
(b) if so, the details thereof;

(¢) whether Government is providing cash subsidy to consumers in some

States for some scheme even at present;
(d) if so, the details thereof; and

() by when Government is contemplating to implement this scheme all

across the country?

1 Original notice of the question was received in Hindi.
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THE FINANCE MINISTER (SHRI P. CHIDAMBARAM): (a) and (b)
Government has rolled out a Direct Benefit Transfers (DBT) scheme with effect from
Ist January, 2013 in 43 districts for 26 selected Central Sector and Centrally
Sponsored Schemes in a phase wise manner are given in Statement - I and II (See

below).

(c) and (d) Government has undertaken pilot projects for direct cash transfers
of subsidy in respect of PDS Kerosene and Domestic LPG. A pilot project for
Aadhaar based direct transfer of subsidy on domestic LPG was run in Mysore
districts of Karnataka. In respect of PDS Kerosene, a pilot project is being run in

Kotkasim (Alwar), Rajasthan.

(e) Direct Benefit Transfer roll out is based on the twin pillars of Aadhaar
generation and financial inclusion. Preparedness of Districts in this regard

determines their readiness for the roll out.
Statement - 1

Schemes Selected for Direct Benefit Transfer

SL Ministry No.of Name of the Scheme Type of
No.  /Department Schemes Scheme!
1 2 3 4 5
1. M/o Social 07 1 Post Matric Scholarship for CSS
Justice and SC Students
Empowerment 2 Pre-Matric Scholarship for CSS

SC Students

3 Pre-Matric Scholarship for CSS
Children of those engaged in

unclean occupations.

4 Upgradation of merit of SC CSS
Students

5 Post Matric Scholarship for OBCs. CSS

6 Top Class Education Scheme. CS

7 Rajiv Gandhi National Fellowship  CS
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2. D/o Higher 03

Education

3. D/o School 02
Education and

Literacy

4, M/o Tribal 03
Affairs

5. M/o Minority 03

Affairs

6. M/o Women (2
and Child

Development

7. M/o Health 01
and Family
Welfare

8 M/o Labour 05

and Employment

Scholarship to Universities/College CS
Students

Fellowship Schemes of UGC. CS

Fellowship Schemes of AICTE CS

National Means cum Merit CS
Scholarship
National Scheme for Incentive CS

for the girl child for secondary

education

Post Matric Scholarship Scheme. CSS

Top Class Education System. CS
Rajiv Gandhi National Fellowship  CS
Matric Scholarship Scheme. CSS
Maulana Azad National Fellowship CS

Merit cum Means Scholarship CSS

Scheme

Indira Gandhi Matritva Sahyog CSS
Yojana (IGMSY).
Dhanalakshmi Yojana CSS

Janani Suraksha Yojana CSS

Scholarship to the Children of Non Plan

beedi workers.

Housing subsidy to beedi Non Plan

workers
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1 2 3 4 5

3 Stipend to children in the special CSS
schools under the Child Labour
Project.

4 Stipend to Trainees-welfare to CSS
SC/ST through Coaching cum
Guidance and Vocational Training

5 Stipend to trainees in LWE CSS
districts

TotaL 26

'Central Sector-CS; Centrally Sponsored Scheme-CSS

Statement - 11

List of 43 Districts for Rollout of DBT

S1. No. Name of the State Name of the District
1. Karnataka Tumkur
2. Dharwar
3. Mysore
4. Puducherry Puducherry
5. Chandigarh Chandigarh
6. Punjab SBS Nagar/Nawanshahar
1. Gurdaspur
8. Fatehgarh Sahib
9. Delhi North-East Delhi
10. North-West Delhi
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Sl. No. Name of the State Name of the District
11. Madhya Pradesh Hoshangabad
12. East Nimar (Khandwa)
13. Harda

14. Rajasthan Ajmer

15. Udaipur

16. Alwar

17. Andhra Pradesh Hyderabad

18. Anantpur

1. Chittoor

20. East Godavari
21. Rangareddy

22. Daman and Diu Diu

23. Daman

24. Kerala Pathanamthitta
25. Wayanad

26. Haryana Ambala

27. Sonepat

28. Sikkim Sikkim West

29. Sikkim East

30. Goa North Goa

31. Maharashtra Wardha

32. Amravati

33. Mumbai+Suburban
34. Pune

35. Nandurbar
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S1. No. Name of the State Name of the District

36. Jharkhand Saraikela-Kharsawan
37. Ranchi

38. Khowai

39. Ramgarh

40. Hazaribag

41. Tripura Tripura West

42, Dhalai

43. Tripura North

Cabinet Committee on Investment

*26 DR. KANWAR DEEP SINGH: Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whether it is a fact that Government has approved the constitution of

the Cabinet Committee on Investment;
(b) if so, the role of the Ministry under the said Committee;

(¢c) Whether the time bound decisions expected from the Committee may

hinder the process of adequate environment consulations and assessments; and
(d) if not, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATI JAYANTHI NATARAJAN): (a) Yes, Sir.

(b) Minister of State (Independent Charge) for Environment and Forests is

one of the Special Invites to the Cabinet Committee on Investment.
(¢) No, Sir.

(d) There are already prescribed timelines for processing the cases for
different clearances dealt with by the Ministry of Environment and Forests viz.,

Environment Clearance, Forest Clearance and Wildlife Clearance. The cases are dealt
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with by the Ministry of Environment and Forests as per prescribed procedure while
ensuring that there is no compromise on the quality of appraisal or the integrity of

environment.
Mayjor share for RIL under NELP

*27. SHRI SABIR ALI: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(@) whether under the New Exploration Licensing Policy (NELP), the
Reliance Industries Limited (RIL) got a major share in comparison to the Oil and

Natural Gas Corporation (ONGC) which is a leading PSU; and
(b) if so, the reasons therefor?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI M.
VEERAPPA MOILY): (a) Under New Exploration Licensing Policy (NELP), exploration
blocks are awarded through International Competitive Bidding process with uniform
terms and conditions for Private/Foreign and National Oil Companies (NOCs). So far,
up to 9th round of NELP, Production Sharing Contracts (PSCs) have been signed for
254 exploration blocks. Out of these Reliance Industries Limited (RIL) has been
awarded 39 exploration blocks while ONGC has been awarded 127 exploration blocks

either as operator or as consortium partner.
(b) Does not arise in view of reply to (a) above.
Central Assistance to Gujarat

*28. SHRI DILIPBHAI PANDYA: Will the Minister of FINANCE be pleased to

state:

(a) the details of revenue collected by the Central Government from different

States during the Eleventh Plan Period, year-wise;
(b) the revenue collected from Gujarat during the same period, year-wise;

(c) the among of Central assistance given to Gujarat during the Eleventh

Plan period, year-wise; and

(d) whether Government realizes that the Central assistance to Gujarat has

not been adequate and is considering to enhance the same?
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THE MINISTER OF FINANCE (SHRI P. CHIDAMBARAM): (a) and (b) The
information about state-wise collection of revenue is not maintained. However, the
details of revenue collected through central taxes during the Eleventh Plan Period

year-wise are given below:

(Rs. in crore)

Year Total collection of Direct Taxes Total collection of Indirect Taxes
2007-08 312213 279031
2008-09 333818 269433
2009-10 378063 245367
2010-11 446935 345127
2011-12* 494799 392273
*Provisional

(c) and (d) Since Central assistance is provided by various Ministries through
various schemes, apart from the normal Central assistance, it is not possible to
provide this information by this Ministry. However, details of the release of States'
Share of Union Taxes and Duties made to the State of Gujarat during the 11th Five

Year Plan period year-wise is given below:

(Rs. in crore)

2007-08 2008-09 2009-10 2010-11 2011-12

5426.09 5725.86 5809.92 6679.35 7781.55

Year-wise release of Central Assistance for State Plan and Non-Plan Schemes
under Demand No. 35 made to State of Gujarat during the 11th Five Year Plan Period
is also given below.

(Rs. in crore)

Scheme 2007-08 2008-09 2009-10 2010-11 2011-12

Plan 2181.99 1900.00 1290.36 1306.07 1252.14

Non-Plan 73897 1028.29 799.74 887.74 1628.14
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Allocation for Schemes under Demand No. 35, aimed at providing assistance
to State Plan, is made by the Planning Commission after discussions with the States
at the time to Annual Plan of States, within the overall availability of resources and
plan prioprities. Planning Commission takes into account the aspect of inter-state

equity in allocation of resources while finalizing the State Plan Allocation.
Power shortage in the country

*29. DR. T. SUBBARAMI REDDY: Will the Minister of POWER be pleased to

state

(a) the total power generated from various sources in the country during

the last three years, source, year-wise and State/Union Territory-wise;

(b) whether there has been acute shortage of power in the country,

particularly in the backward and tribal areas;

(c) if so, the details thereof along with the reasons therefor, State and

Union Territory-wise; and
(d) the steps taken or being taken to meet the situation?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) The gross electricity generation in
the country from various conventional energy sources, namely, hydro, nuclear and
import of hydro power from Bhutan during 2010-11, 2011-12 and 2012-13 (April, 2012
to January 2013) was 811.143 BU, 876.887 BU and 762.667 BU respectively. The

year-wise, source-wise, details of gross electricity generation are given below:

Source Gross Energy Generation (BU)
2010-11 2011-12 2012-13*#
Thermal 665.008 708.806 631.436
Hydro 114.257 130510 99.071
Nuclear 26.266 32.287 27450
Bhutan Import 5611 5.284 4710
TotaL 811.143 876.887 762.667

* up to January, 2013

# Includes provisional figures for the month of January, 2013
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The State-wise details of source-wise electricity generation are given in

Statement-I (See below)

(b) and (c) There is an overall shortage of power in the country in almost all
the states both in terms of energy and peaking power. The shortage varies from
state to state on month to month, day to day and hour to hour basis depending

upon the demand and supply of power.

There has been a reduction in energy and peak shortages during the last 3
years. Between 2009-10 and 2010-13 (upto January, 2013), the energy shortage
reduced from 10.1% to 8.8% and the peak shortage declined from 12.7% to 9%.

The State/UT-wise details of requirement, availability and shortage of
electricity in the country in terms of energy and peaking power during the current
year (April, 2012 to January, 2013) including for States having tribal areas are given

in Statement - II (See below).

Electricity being a concurrent subject, supply and distribution of electricity
within a State to different categories of consumers or areas including backward and
tribal areas comes under the purview of the State Government/State Power Ultilities.
The Government of India supplements the efforts of State Government to meet the

power demand by establishing power plants in Central Sector.
The main reasons for shortage of power in the country inter-alia are:

(i Growth in demand for power outstripping the growth in generation and

capacity addition.

(i) Low Plant Load Factor of some of the thermal generating units, mostly

in the State Sector.
@iii) Less generation due to fuel shortage.
(iv) High Aggregate Technical and Commercial (AT and C) losses.

(v) Poor financial position of State Utilities rendering it difficult for them to
raise the resources necessary for making required investments to create
adequate generation, transmission and distribution system and at times

even unable to purchase power due to financial constraints.
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(d)

The steps being taken by the Government to bridge the gap between

demand and supply of power in the country include inter-alia the following:

)
(i)

@

(b)

(ii)
@iv)

)

(vi)

(vi)

(vii)

Capacity addition of 88,537 MW during 12th Plan period (2012-2017).

Rigorous monitoring of capacity addition of the on-going generation

projects.

Review of progress of power projects is being done at the highest level
by Hon'ble Union Power Minister, Secretary, Ministry of Power and
Chairperson, CEA, to identify the constraint areas and facilitate their

faster resolution, so that the projects are commissioned on time.

Regular reviews are held at various levels including Ministry of Power,
Minister of Heavy Industries, Ministry of Coal, Planning Commission
and Cabinet Secretariat to identify the constraint areas and facilitate

faster resolution of inter-ministerial and other outstanding issues.
Development of Ultra Mega Power Projects of 4,000 MW each.

Augmentation of domestic manufacturing capacity of power equipment

through Joint Ventures.

Coordinated operation and maintenance of hydro, thermal, nuclear and
gas based power stations to optimally utilize the existing generation

capacity.

Thrust to import of coal by the power utilities to meet the shortfall in

coal supplies to thermal power stations from indigenous sources.

Renovation, modernization and life extension of old and inefficient

generation units.

Strengthening of inter-state and inter-regional transmission capacity for

optimum utilization of available power.
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Statement - 1
State wise, source wise actual generation for 2009-10, 2010-11,

2011-12 and 2012-13

SI. No. Region/State Category Actual Generation in MU
2012-13 2011-12  2010-11

(upto Jan.)*

1 2 3 4 5 6
1. BBMB** Hydro 9,549.6 124595 11,2734
2. Delhi Thermal 9,101.0 9,970.7 9,130.0
3. Haryana Hydro
Thermal 21,979.2 24,0465  18,854.8

Total (Haryana) 21,979.2  24,046.5 18,854.8

4. Himachal Pradesh Hydro 19,000.9 19,160.6  15,388.6
5. Jammu and Hydro 10,9549 12,279.1 12,418.1
Kashmir Thermal 0.0 54 14.1

Total J and K 10,954.9 12,284.5 12,432.2

6. Punjab Hydro 3,383.6 4,626.9 4,190.8
Thermal 15,938.6 19,0684  18,324.8

Total (Punjab) 19,3224  23,695.3 22,515.6

7. Rajasthan Hydro 628.5 821.6 390.1
Thermal 27,0204 31,5315 27,1562
Nuclear 7,218.6 8,974.1 7,704.5
Total (Raj.) 34,867.5 41,327.1 35,250.9
8. Uttar Pradesh Hydro 1,326.2 1,403.7 700.0
Thermal 83,785.7 93,6200  91,645.8
Nuclear 2,084.5 1,983.8 1,886.5

Total (UP) 87,196.3 97,007.5 94,232.2
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2 3 4 5 6

0. Uttarakhand Hydro 10,9355 13,5425 114887
Northern 2,22,910.4 2,53,494.2 2,30,566.5

10. Chhattisgarh Hydro 258.6 314.1 1252
Thermal 56,492.1 59,0612 56,030.5

Total (Chhat.)  56,750.7 59,375.4 56,155.7

11. Goa Thermal 209.8 271.1 2923
12. Gujarat Hydro 4,206.6 4,959.0 4,164.3
Thermal 67,2749 69,678.5  65,603.8

Nuclear 2,838.6 3,7874 1,446.1

Total (Guj.) 74,320.1 78,424.8 71,214.2

13. Madhya Pradesh Hydro 6,240.3 7,736.1 4,898.0
Thermal 35,873.8 41,6963  42,708.9

Total (M.P.) 42,114.1 49,432.4 47,606.9

14. Mabharashtra Hydro 4430.2 6,238.4 5,828.2
Thermal 64,630.0 77,3389  71,839.2

Nuclear 8,346.1 9,814.5 9,117.0

Total (Mah.) 77,406.2 93,391.7 86,784.4

Western Total 2,50,800.8 2,80,901.4 2,62,053.4

15. Andhra Pradesh  Hydro 2,732.5 6,370.8 8,009.6
Thermal 69,600.0 85,6979 77,1227

Total (AP) 72,332.5 92,068.7 85,132.3

16. Karnataka Hydro 7,967.7 14,259.9 10,746.9
Thermal 23,238.1 24,1127 222130

Nuclear 4,586.6 5,210.7 3,873.1

Total (Kar.) 35,792.4 43,583.3 36,833.0
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17. Kerala Hydro 4,0204 7,808.0 6,801.6
Thermal 1,775.7 1,045.7 2,461.1
Total (Kr.) 5,796.1 8,853.7  9,262.7
18. Lakshadweep Thermal
19. Puducherry Thermal 183.0 2515 195.5
20. Tamil Nadu Hydro 2431.6 5,199.3 4957.5
Thermal 38,997.5 46,6097.8 452223
Nuclear 23754 2,5161.1 2,239.3
Total (TN) 43,804.6 54,413.2 52,419.1
Southern Total 1,57,908.7 1,99,170.3 1,83,842.5
21. Andaman Nicobar Hydro
Thermal 106.6 949 86.8
Total 106.6 94.9 86.8
22. Bihar Hydro
Thermal 12,1289 13,8123  14,568.7
Total (Bihar) 12,128.9 13,812.3 14,568.7
23. DvC Hydro 187.8 296.1 1150
Thermal 21,329.8 19,536.6  16,549.9
Total (DVC) 21,517.6  19,832.7 16,664.9
24. Jharkhand Hydro 139.1 270.1 35
Thermal 9,136.8 6,387.2 5,678.5
Total (Jhar.) 9,275.9 6,657.3 5,681.9
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25. Odisha Hydro 3,556.6 49873 4,754.3
Thermal 30,846.1 35,2986 309105

Total (Odisha) 34,402.7 40,285.9 35,664.7
26. Sikkim Hydro 24272 2,920.6 2,976.5

Thermal

Total (Sikkim)  2,427.2 2,920.6  2,976.5
27. West Bengal Hydro 1,042.2 1,077.9 1,130.0

Thermal 38,067.0 45,030.7  43,955.6

Total (WB) 39,109.2 46,108.5 45,085.6

Eastern 1,18,968.0 1,29,712.2 1,20,729.0

28. Arunachal Pradesh Hydro 1,172.0 9784 1,399.6
29. Assam Hydro 1,019.1 1,453.0 1,198.8
Thermal 2,554.3 3,102.9 3,1299

Total (Assam) 3,573.4 4,555.9 4,328.7

30. Manipur Hydro 541.8 5235 603.9
Thermal 00 00 00
Total (Manipur) 541.8 523.5 603.9
31. Meghalaya Hydro 7124 594.5 438.8
32. Mizoram Thermal
33. Nagaland Hydro 206.2 228.8 256.0
Thermal
Total (Nag.) 206.2 228.8 256.0
34. Tripura Hydro

Thermal 1,164.1 1,442.8 1,3134
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35.

Total (Tripura) 1,164.1
North-Eastern Total 7,369.9

Bhutan (Import)  Hydro 4,710.2

1,442.8 1,313.4
8,324.0  8,340.4

5,284.5 53,6109

Granp ToraL  7,62,668.1 8,76,886.5 8,11,142.8

Provisional.

Joint projects of Haryana, Punjab, H P and Rajasthan.

Note: 1 Projects of capacity upto 25 MW are not being monitored in CEA since

01.04.2010.

Central sector power projects generation figure are included in State generation.
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Increase in cancer cases

*30. SHRIMATI GUNDU SUDHARANI: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether it is a fact that there is a steady increase in the number of

cancer cases in the country during the last few years;

(b) whether it is also a fact that Three Year Report on Population Based
Cancer Registries 2006-08 of the ICMR also substantiated this fact;

(c) if so, whether the Ministry has ever carried out a study to find out the

reasons behind the steady increase;
(d) if so, the details thereof; and

(e) the manner in which the Ministry is planning to address this problem to

reduce the number of cancer patients in India?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) to (d) Information received from Indian Council of Medical
Research (ICMR) suggests that estimated number of cancer cases is increasing. The
three year consolidated report of the National Cancer Registry Programme of ICMR
for the years 2006-08, shows an increase in average number of cancer cases in

different regions as compared to the previous report of 2004-05.

While no formal study has been undertaken by the Ministry for the reasons
of the increase in number of cancer cases, this may be attributed to, inter alia,

ageing population, unhealthy life styles, use of tobacco and tobacco products etc.

() Health is a State subject. To supplement the efforts of the State
Government in prevention, early detection and management of cancer cases,
Government of India has launched a comprehensive National Programme for
Prevention and Control of Cancer, Diabetes, Cardiovascular Diseases and Stroke
(NPCDCS) in 2010 in 100 districts across 21 States. Under the programme, financial
assistance upto Rs. 1.00 lakh per patient is provided for chemotherapy drugs to treat

100 Cancer patients per district.

The programme also envisages strengthening Government Medical College

Hospitals and erstwhile Regional Cancer Centres (RCC) across the country as
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Tertiary Cancer Centres (TCC) for providing comprehensive Cancer care services.
These institutions are eligible for financial assistance upto Rs. 6.00 crore (Rs. 4.80

crore from Central Government and Rs. 1.20 crore from State Government).

Central Government also supplements the efforts of the State Governments by
focusing on early detection of cancer, promoting health education and creating

awareness.
Nation-wide survey on diabetic persons

*3]1. SHRI N. BALAGANGA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government is aware that diabetes has become a major disease

in the country;

(b) whether Government has undertaken any survey to find out the total

number of persons reported to have been suffering from diabetes in the country;
(c) if so, the details thereof; and

(d) the steps taken by Government to supply cheap testing kits to diabetic

patients and also to create awareness in this regard?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) Yes Sir,

(b) and (c¢) According to diseases burden study on Non Communicable
disease published by ICMR in 2006, the prevalence of Diabetes was 62.47 cases per
thousand. Under National Programme for Prevention and Control of Cancer,
Diabetes, Cardiovascular Diseases and Stroke (NPCDCS), launched in 21 States in
2010, screening for diabetes and hypertension has been taken up for persons aged
30 years and above. As on 20th February, 2013, 1.57 crore persons in 21 States have
been screened out of which 11.48 lakh (7.30%) are found suspected for Diabetes.

(d) Under NPCDCS, the ministry has supplied glucometers, glucostrips and

lancets (testing kits for diabetes) to 96 districts of 21 states.

Awareness generation activities undertaken by the State Governments have

also been supplemented by the Ministry. In addition, Information, Education and
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Communication (IEC) activities through Prasar Bharati under the 'Swasth Bharat
Programme' are also being carried out for various non-communicable diseases

including Diabetes.
Impact of price rise and high interest rates on economy

1#32. SHRIMATI MAYA SINGH: Will the Minister of FINANCE be pleased to

state:

(a) whether it is a fact that due to price rise in the country a major decline
in the demands of consumer durables has been witnessed and the financial

condition of consumers is behind this constraint;

(b) the present rate of food inflation and the rate of economic growth for

the last one year; and

(c) whether due to high interest rates in the country, new small and big

industries have been hit badly, resulting in decline in production?

THE MINISTER OF FINANCE (SHRI P. CHIDAMBARAM): (a) The Share of
durables in Private Final Consumption Expenditure (PFCE) in domestic market and
their rate of growth in last two years is indicated below. The decline in the rate of

growth of expenditure on durables may not be entirely attributable to price rise.

Table 1: Private Final Consumption Expenditure (PFCE) and their rate of growth

Year Private Final Consumption  Private Final  Percentage Growth over
Expenditure in the Consumption of share of previous years (%)
domestic market durables durables in PFCE  Durables
(Rs. crore) (Rs. crore) PFCE
2010-11 43,73,962 1,71,555 39 175 178
2011-12 50,81,769 1,88,202 37 162 97

(b) Food inflation and rate of growth of economy during 2011-12 and
2012-13 is indicated below:

1 Original notice of the question was received in Hindi.
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Table 2: Food inflation and GDP growth (%)

WPI GDP growth at Factor Cost GDP growth at Factor Cost
Food inflation (at constant 2004-05 prices) (at current prices)
2011-12 72 6.2(1st RE) 15.0 (1st RE)
2012-13 9.2% 5.0 (AE) 13.3 (AE)

* Average of April to January 2012-13 (Provisional)

Ist RE: First Revised Estimate, AE: Advanced Estimate

(c) There are several factors that have affected industrial production in
India in recent times. These include increase in interest rates, high input costs,
moderation in external demand, supply and infrastructure bottlenecks and subdued
business confidence. The rate of growth of industries in terms of the broad

categories during 2011-12 and 2012-13 is indicated below:

Table 3: Y-0-Y Growth of major groups of Industrial Production (IIP)

Basic Capital Intermediate  Consumer goods General

Goods Goods Goods Durables Non-durables
2011-12 55 4.0 -0.6 2.6 59 29
2012-13* 2.7 -10.1 16 37 17 0.7

*: Average of April-December 2012 (Provisional)

Shifting of tigers from Ranthambore Tiger Reserve

to Sariska National Park

*33. SHRI OM PRAKASH MATHUR: Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) the number of tigers along with their gender which have been shifted to

the Sariska National Park from the Ranthambore Tiger Reserve of Rajasthan;
(b) the details thereof;

(c) the number of tigers in the Sariska National Park as on date and whether

they are under constant monitoring; and
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(d) whether any signs of increase in the population of those tigers have

been observed?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATI JAYANTHI NATARAJAN): (a) Based on recommendations of
the Wildlife Institute of India and a recovery plan of the State Government, 2 tigers
and 5 tigresses have been translocated to Sariska Tiger Reserve, from the

Ranthambhore Tiger Reserve in Rajasthan, besides one tiger from Bharatpur.

(b) The details of tiger translocation from Ranthambhore to Sariska Tiger

Reserve are given in Statement (See below)

(c) and (d) At present, there are 7 adult tigers and 2 cubs which are being
monitored using radio telemetry by the frontline staff and a technical team from the

Wildlife Institute of India.
Statement
Details of tiger translocated/reintroduced in the Sariska Tiger Reserve

(As reported by the State)

S. No. Tiger ID Gender Date of Place from
reintroduction shifted

L. ST-1 Male 28.06.2008 Ranthambhore
2. ST-2 Female 04.07.2008 Ranthambhore
3. ST-3 Female 25.02.2009 Ranthambhore
4. ST-4 Male 20.07.2010 Ranthambhore
5. ST-5 Female 28.07.2010 Ranthambhore
6. ST-6 Male 23.02.2011 Bharatpur*
7. ST-7 Female 22.01.2013 Ranthambhore
8. ST-8 Female 23.01.2013 Ranthambhore

* Tiger ST-6 had moved on its own to the Keoladeo National Park, Bharatpur from the

Ranthambhore Tiger Reserve, and was later translocated to Sariska.
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Rise in cases of caesarian operations

*34. SHRI AVINASH RAI KHANNA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) the number of pregnant women preferring institutional delivery;

(b) the details of pregnant women admitted for delivery in Government and

private hospitals in the last three years, State-wise;

(c) the number of babies delivered by way of normal delivery and by

caesarian operation respectively during the period;

(d) whether Government is aware that private nursing institutes are doing

caesarian operations to get more money from patients;
(e) if so, the steps Government is taking to prevent this practice; and

(f)  whether Government is planning to develop any mechanism to stop this

practice and if so, the details thereof?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) As per the date uploaded by States/Uts on Health Management
Information System (HMIS) portal, the total number of Institutional Deliveries
reported to have been conducted in the country during 2011-12 were 1,69,97,474

(One crore sixty nine lakh ninety seven thousand four hundred and seventy four).

(b) As per the data uploaded by States/UTs on Health Management
Information System (HMIS) portal, the number of pregnant women reported to have

been admitted for delivery in Government and Accredited Private Hospitals are as

under:-
Year Public institutions Accredited Private
institutions
2009-10 1,15,49.928 38,03,519
2010-11 1,23,28,340 44,717,719
2011-12 1,23,96,904 46,00,570

Data with respect to Institutional deliveries in non-accredited private

institutions is not maintained in the Central Health Management Information System.
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(¢) As per the data uploaded by States/UTs on Health Management
Information System (HMIS) portal, the number of babies reported to have been

delivered at Institutions through normal delivery and caesarean section are as

under:-

Year Normal deliveries Caesarean deliveries
2009-10 1,38,26,607 15,26,840
2010-11 1,51,00,763 17,05,296
2011-12 1,49,27,601 20,69,873

(d) Data on expenditure being incurred by pregnant women on C-section
deliveries in the private health care institutions is not captured by the Central Health

Management Information System.

(e) and (f) The Government of India has enacted the Clinical Establishments
(Registration and Regulation) Act, 2010 with the objective of registration and
regulation of health care institutions including those in the private sector. This Act
is now applicable in the States of Himachal Pradesh, Sikkim, Arunachal Pradesh,

Mirzoram, Uttar Pradesh, Bihar, Jharkhand, Rajasthan and the Union Territories.
Damage to crops due to pollution by power plants

7#35.SHRI MOTILAL VORA: Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whether Government is aware that ash contents emitting from Koradi
and Khaperkheda Thermal Power Plants situated at Nagpur in Maharashtra are
spreading along with air in a very large area thus damaging crops and causing

diseases for the last three years;

(b) whether people had lodged a complaint in the police station against the

company operating these power plants;

(c) whether above said company had announced to pay compensation to

affected farmers three years ago which has not materialized till date; and

(d) if so, the steps being taken by Government to protect local people from

pollution and to ensure the payment of compensation?

T Original notice of the question was received in Hindi.
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THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATI JAYANTHI NATARAJAN): (a) The emission standards for
coal fed thermal power (CFTP) plants have been notified by the Central Government
under the Environment (Protection) Rules, 1986 which are enforced by the
Maharashtra Pollution Control Board (MPCB) in the State of Maharashtra. Both the
CFTP plants located at Koradi and Khaparkheda are not complying with emission
standards as reported by MPCB. These power plants are owned by Maharashtra
Power Generation Company Limited (MPGCL.)

MPCB has further reported that a fact finding team comprising officials from
Koradi Thermal Power Station, local Revenue and Agriculture Departments has
assessed the damage to the crops and a report was prepared in December, 2010.
However, no assessment report is available on diseases alleged to be caused due to

emission from these power plants.

(b) A complaint under the banner of Kishan Manch, NOIDA (Uttar Pradesh)
has reportedly been lodged with the local police against both the power plants on
20th January, 2013.

(c) MPGCL has reportedly not announced any compensation to be paid to
farmers in the matter. But it is understood that Koradi Thermal Power Station has
referred the issue of payment of compensation to farmers to its head quarter, in
March 2011.

(d) Assessment of crop damage has been made by the departments of
Government of Maharashtra as well as payment of compensation, it any, is to be
paid by Maharashtra State Power Generation Corporation Limited. Several steps
have been taken to control air pollution at these two power stations, which

inter-alia includes:

(i) The Maharashtra Pollution Control Board has issued direction in July,

2011 to both the power plants to control air pollution at source.

(i) Four out of seven power generation units at Koradi Thermal Power
Stations have been closed down permanently by MPGCL in January,
2011.

@iii) Both the power plants have submitted action plan to MPCB for control
of air pollution at source. Implementation of said action plan is under

progress, as reported.
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De-regulation of diesel prices

*36. SHRI AAYANUR MANJUNATHA: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) whether it is a fact that Government has taken a decision in January,

2013 to de-regulate the diesel prices;
(b) if so, the details thereof and the reasons therefor;
(¢) whether Government has assessed the impact of this decision;
(d) if so, whether there is a genuine demand to roll back this decision; and
(e) if so, by when a final decision in this regard is likely to be taken?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI M.
VEERAPPA MOILY): (a) and (b) No, Sir. The under-recovery of the Public Sector Oil
Marketing (OMCs) on sale of Diesel is around 60% of the total under-recovery. As
per the Industry Performance Review of March, 2012 [as released by Indian Oil
Corporation Limited (IOCL)], about 17.77% of the total Diesel was sold to the bulk
consumers during 2011-12. Hence, in order to reduce under-recovery of the OMC on
sale of Diesel and in pursuant to decision taken by the Cabinet Committee on
Political Affairs (CCPA) in its meeting held on 17th January 2013, the Government
has only authorized the OMCs to (a) increase the retail selling price of Diesel in the
range of 40 paisa to 50 paisa per litre per month (excluding VAT as applicable in
different State/Union Territories) until further orders; and (b) sell Diesel to all
consumers taking bulk supplies directly from the installations of the OMCs at the
non-subsidized market determined price effective 18th January, 2013. Accordingly,
IOCL has increased the price of Diesel for retail consumers by 45 paisa each per litre
(excluding VAT) on 18th January, 2013 and 16th February, 2013 respectively. OMCs
have also implemented the decision to sell Diesel to bulk consumers at non-

subsidized market determined price.

However, in order to insulate the common man from the impact of rise in
international oil prices and the domestic inflationary conditions, the Government
continues to modulate the Retail Selling Price (RSP) of Diesel (partially) among other
petroleum products. Based on the Refinery Gate Price effective 16.02.2013, the OMCs

are currently incurring under-recovery of Rs. 10.27 per litre on sale of Diesel. The
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primary objective behind the pricing reforms undertaken by the Government is the
growing imperative for fiscal consolidation, the need for reducing the subsidy
burden on petroleum products so as to allocate more funds to social sector schemes

for the common man and for ensuring country's energy security in the long-term.

(c) to (e) After considering the several representations highlighting the
hardships being faced by fishermen, the Government has decided with effect from
7th February, 2013 to supply Diesel to Fisherman Consumer Pumps at the price
applicable for retail outlet of OMCs.

Differential pricing of diesel

* 37.SHRI K.N. BALAGOPAL: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether oil companies are allowed to charge differential prices for diesel

from consumers;
(b) if so, the details thereof;

(c) whether Government has noticed the difficulties being faced by the

Railways and State Transport Corporations due to this pricing policy;
(d) if so, the steps taken by Government in this regard;

() whether the State Government of Kerala has submitted any

representation in this regard; and
(f) if so, the action taken thereon?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI M.
VEERAPPA MOILY): (a) and (b) Yes, Sir. Pursuant to the decisions taken by the
Cabinet Committee on Political Affairs (CCPA) in its meeting held on 17th January
2013, the Government has authorized the Public Sector Oil Marketing Companies
(OMCs) to sell Diesel to all consumers taking bulk supplies directly from the
installations of the OMCs at the non-subsidized market determined price effective
18th January, 2013. Accordingly, OMCs have implemented the decision to sell Diesel
to bulk consumers at non-subsidized market determined price. After considering the
several representations highlighting the hardships being faced by fishermen, the
Government has, however, decided with effect from 7th February, 2013 to supply

Diesel to Fisherman Consumer Pumps at the price applicable for retail of OMCs.
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However, in order to insulate the common man from the impact of rise in
international oil prices and the domestic inflationary conditions, the Government
continues to modulate the Retail Selling Price (RSP) of Diesel (partially) among other
petroleum products. Based on the Refinery Gate Price effective 16.02.2013, the OMCs

are currently incurring under-recovery of Rs. 10.27 per litre on sale of Diesel.

(c) to (f) The Government has received representations from various State
Government including State Government of Kerala highlighting the difficulties being
faced by the State Transport Undertakings (STUs) on purchase of Diesel at non-
subsidized market determined price. It is within the domain of the State Governments

to provide appropriate relief to the State Transport Undertakings (STUs).

The primary objective behind the pricing reforms undertaking by the
Government is the growing imperative for fiscal consolidation, the need for reducing
the subsidy burden on petroleum products so as to allocate more funds to social
sector schemes for the common man and for ensuring country's energy security in

the long-term.
Liberty to oil companies to fix diesel price

*38. SHRI RAM KRIPAL YADAV: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether Government has given liberty to oil companies to fix prices of

diesel on their own; and

(b) if so, the details of guidelines to be adopted for fixing the price of diesel

every month?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI M.
VEERAPPA MOILY): (a) to (b) Pursuant to the decision taken by the Cabinet
Committee on Political Affairs (CCPA) in its meeting held on 17th January 2013, the
Government has authorized the Public Sector Oil Marketing Companies (OMCs) to
(a) increase the retail selling price of Diesel in the range of 40 paisa to 50 paisa per
litre per month (excluding VAT as applicable in different State/Union Territories) until
further orders; and (b) sell Diesel to all consumers taking bulk supplies directly from
the installations of the OMCs at the non-subsidized market determined price with
immediate effect. OMCs will not be eligible to any subsidy on such direct sale of

Diesel to bulk consumers.
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Accordingly, OMCs have increased the price of Diesel for retail consumers in
the range of 43 paisa to 45 paisa per litre (excluding VAT) on 18th January, 2013 and
in the range of 45 paisa to 47 paisa per litre (excluding VAT) on 16th February, 2013
and implemented the decision to sell Diesel to bulk consumers at non-subsidized
market determined price effective 18.01.2013. However, the OMCs are still incurring
under recovery of Rs. 10.27 per litre on sale of Diesel to retail consumers, as per the

Refinery Gate Price effective 16th February, 2013.
Investment by FIIs in infrastructure sector

*39. SHRI HUSAIN DALWAI: Will the Minister of FINANCE be pleased to

state:

(a) the details of investment made by the Foreign Institutional Investors

(FIIs), sector-wise, during the last three years;

(b) whether there has been increased investment by FIIs in the stock market

as well as in the real estate business;
(c) if so, the details thereof and the reasons therefor; and

(d) how Government proposes to divert FII investment to the infrastructure

sector?

THE MINISTER OF FINANCE (SHRI P. CHIDAMBARAM): Data on sector
wise net investments made by Foreign Institutional Investors (FIIs) is available with
SEBI since January 2012. Accordingly, the details of sectoral investments by FIIs
(equity and debt) for the period January 2012 to December 2012 are given in

Statement (See below).

The details of investments (equity and debt) made by FIIs for the last 3

calendar years are give below:

Investment in INR crores

Calendar year Equity Debt Total
2010 1,33,266 46,408 1,79,675
2011 2,714 42,067 39,353

2012 1,27,736 34,989 1,63,350
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It may be seen from the above table that FIIs have made positive net

investments in Indian securities market during the last three years. FEMA

regulations prohibit. FIIs investment in real estate business, which does not include

development of townships, construction of residential/commercial premises, roads or

bridges. The reported net investment by FIIs in 'Reality’ sector was Rs. 196 crore

during the period January 2012 to December 2012.

Government has been making concerted efforts to attract greater foreign

investment into India with special thrust on availability of off-shore funds for

infrastructure development. In order to attract greater FII investment to the

infrastructure sector, following measures have been taken:

)

(i)

(ii)

@iv)

%

The limit for foreign investment in long-term corporate bonds in the
infrastructure sector has been enhanced from USD 5 billion to USD 25

billion.

The USD 25 bn scheme for foreign investment in Long-term infra bonds
has been gradually liberalized by inter-alia reducing residual maturity

criteria and removing lock-in period restriction.

The debt limit allocation mechanism for FIIs has been rationalised by
allowing reinvestment facility to FIIs; reduction in utilisation period of
debt limits and adoption of First Come First Served (FCFS) method of

allocating limits in case of long term infra bonds.

Infrastructure Debt Funds (IDFs) have been set up to accelerate and
enhance the flow of long term debt in infrastructure projects. To attract
off-shore funds into IDFs, withholding tax on interest payments on

borrowings by IDFs has been reduced from 20% to 5%.

Further, the rate of with-holding tax has been reduced from 20% to 5%
on interest payments in respect of foreign currency borrowing and long-

term infrastructure bonds.
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Starred Questions

Details of Sector-wise Net Investment by Flls during the period

January 2012 to December 2012 (in INR Cr.)

S1. No. Sectors Equity Debt Total
1. Automobiles and Auto Components 5318.65 0.00 5318.65
2. Total financial Services 4114528 7370.53 48515.82

2a Banks 19430.58 -102.66 19327.92

2b Other Financial Services 1 21714.70 7473.19 29187.89
3. Capital Goods 9015.50 1030 9025.79
4. Chemical and Petrochemicals 828.33 -33.81 794.52
5. Coal 239.77 041 240.18
6. Commercial Services and Supplies 481.15 041 481.56
7. Construction Materials 3440.26 -59.59 3380.67
8. Consumer Durables 726.28 041 726.69
9. Diversified -3006.88 0.19 -306.69
10.  Diversified Consumer Services -117.84 041 -11743
11.  Food, Beverages and Tobacco 6141.30 19.70 6161.00
12.  Forest Materials 17.04 041 17.44
13.  General Industrials -357.58 041 -357.17
14.  Hardware Technology and Equipment -57.51 041 -57.10
15.  Healthcare Equipment and Supplies =126 041 -6.85
16.  Healthcare Services 622.30 12541 74771
17.  Hotels, Restaurants and Tourism 347.69 -99.59 248.10
18.  Household and Personal Products 5391.37 41.75 5433.13
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S1. No. Sectors Equity Debt Total
19. Media 58249 13291 71540
20. Metals and Mining 5861.09 -109.67 575142
21.  Oil and Gas 9730.60 -5235.56 4495.04
22.  Pharmaceuticals and Biotechnology  7596.16 -40.09 7556.07
23.  Realty 7349 122.79 196.28
24.  Retailing 131.58 0.01 131.59
25.  Software and Services 15045.15 0.01 15045.16
26.  Telecom Services 485.54 0.01 485.55
27.  Telecommunications Equipment 45.36 001 45.37
28.  Textiles, Apparels and Accessories 1343.18 001 1343.19
29.  Transportation 385.56 001 385.56

29 (a) Airlines 303 0.01 304
29 (b) Logistics 1635 0.01 1635
29 (c) Marine Port and Services 115.36 0.01 115.36
29 (d) Roads and Highways 295.67 0.01 295.67
29 (e) Shipping 7840 001 7841
29 (f) Surface Transportation 212 0.01 213
29 (g) Transport Related Services -125.31 001 -125.30
30.  Utilities 4010.87 29439 4305.26
31.  Sovereign 0.00 1227493 1227493
32.  Others 1024521  20147.71 30392.93
GraND ToTAL 12840424  34965.65  163369.89

Note: As reported by SEBI, 3400 number of issuers are classified into 31 sectors. Any FII

investment outside these 3400 issuers, is classified under "Other".
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Progress of rural electrification in Odisha

*40. SHRI PYARIMOHAN MOHAPATRA: Will the Minister of POWER be

pleased to state:

(a) whether Government is aware that the progress of rural electrification in

Odisha is unsatisfactory in comparison to other major States;
(b) if so, the reasons therefor;

(c) the details of progress made by the Rajiv Gandhi Grameen Vidyutikaran
Yojana (RGGVY) and Biju Jyoti Yojana in the State till the end of January, 2013;

(d) whether these two schemes have been effective in tackling the problem

of rural electrification in the State; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b) Under Rajiv Gandhi Grameen
Vidyutikaran Yojana (RGGVY), in Odisha, 32 projects covering electrification of
14,715 un/de-electrified villages (UEV), 29,324 partially electrified villages (PEV) and
release of free electricity connections to 30,45,979 Below Poverty Line (BPL)
households were sanctioned with a cost of Rs. 3810.86 crore. Against this, as on
31.01.2013, electrification works in 14,324 UEV and 24,368 PEV have been completed
and free electricity connections to 28,02,221 BPL households have been released.
The progress of RGGVY in Odisha has been affected in some projects due to the

following reasons:

@i Delay in providing required way bills and labour permits by the State
Govt.

(i) Naxal affected areas in some of the districts.
@) Delay in forest clearance.

(c) to (e) The project-wise details of coverage and achievement of
electrification of UE/PE villages and release of free electricity connections to BPL
households in the State of Odisha, is given in Statement (See below). RGGVY has

been effective in creating infrastructure for rural electrification in 106474 unelectrified
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villages and 287827 in partially electrified villages. Biju Gram Jyoti Yojana (BGJY) is a

programme of Government of Odisha for attainment of goal of providing access to

electricity to all habitations having population less than 100. The scheme was

launched on 26.9.2007. As per the information available with the REC, under BGJY

works in 13530 habitations have been taken up and 10814 habitations have been
reported to be electrified till 31.1.2013.

Statement

Project-wise details of coverage and achievement of electrification of Villages

and BPL Households under RGGVY in the State of Odisha

SI. No. Name of District Coverage Cumulative Achievement
(31.01.2013)
UEDE PEV BPL H/H UE/DE PEV ~ BPL
Village Village HH
1 2 3 4 5 6 7 8
X Plan
1. Angul 533 1032 98636 538 1008 98636
2. Nayagarh 542 873 88071 542 870 88071
3. Gajapati 647 665 51798 647 605 52012
4. Ganjam 454 1738 112200 454 1379 110600
Sub Total 2176 4308 350705 2181 3922 349319
XI Plan
1. Boudh 638 412 63921 581 284 46655
2. Ganjam (supp.) 604 56926 416 37079
3. Khandamal 1409 418 71035 1409 418 69901
4. Puri 53 1244 45000 53 954 45000
5. Rayagada 1388 607 114415 1350 597 809415
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1 2 3 4 5 6 7 8
6. Balangir 450 1329 160000 450 974 159937
7. Baragarh 100 1073 127000 100 823 126421
8. Devogarh 308 344 30119 308 339 30119
o. Dhenkanal 228 809 94079 228 602 92041
10. Jharsuguda 37 305 21000 37 297 21000
11. Kalahandi 915 912 156000 915 361 150921
12. Keonjhar 85 1157 160000 825 570 158908
13. Koraput 974 579 176000 970 131 175959
14. Nuapada 167 372 49383 167 76 48622
15. Sambalpur 410 766 5659 410 724 56599
16. Balasore 106 2433 133555 104 2434 124466
17. Bhadrak 288 951 75210 288 922 67201
18. Cuttack 147 1648 136488 140 1463 107725

19. Jagatsinghpur 9% 1103 111451 95 1020 58299
20. Jajpur (CESCO) 171 11467 169 11479

21. Jajpur (NESCO) 93 1266 128110 90 1246 118377

22.. Kendarapara 203 1175 77408 187 1020 73726
23. Khurda 8 1260 76456 78 1207 73913
24. Malkangiri 686 154 54731 592 145 53284
25. Mayurbanj 1677 2022 238721 1522 1565 207421
26. Nawrangpur 488 331 104413 480 328 91745
27. Sonepur 309 549 59164 303 539 57389
28. Sundargarh 401 1022 106723 461 822 99300

Sub Total 12539 25016 2695274 12143 20446 2452902

Grand Total 14715 29324 3045979 14324 24368 2802221
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WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Reduction of industrial areas around National Sanctuaries

7156. SHRI OM PRAKASH MATHUR: Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(@) whether Government has received any proposal to reduce industrial

areas around National Sanctuaries throughout the country;
(b) if so, the details thereof; and
(c) the steps being taken by Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATI JAYANTHI NATARAJAN): (a) and (b) No, Sir

(¢) Does not arise.
Air pollution in major cities

157. DR. T. SUBBARAMI REDDY: Will the Minister of ENVIRONMENT AND
FORESTS be please to state:

(a) the average trend of air pollution level recorded in the major cities of the

country during the last three years;
(b) whether the pollution has been within the permissible limits;
(c) if so, the details thereof;

(d) whether Government has conducted any study to ascertain the various

diseases caused by air pollution;
(e) if so, outcome of the said study; and

(f) the corrective action taken by Government to contain air pollution and

prevention of diseases caused thereby?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATI JAYANTHI NATARAJAN): (a) to (c) The ambient air quality
is monitored with respect to PM, (particulate matter having size less then 10
micron), Sulphur Dioxide and Nitrogen Dioxide across the country including four

major cities, namely, Mumbai, Kolkata, Delhi and Chennai.

1 Original notice of the question was received in Hindi.
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The level of Sulphur Dioxide (annual average norms- 50 mg/m?3) are complied
with in all four major cities whereas, exceeded for Nitrogen Dioxide (annual average
norms-40 mg/m?) in Delhi and Kolkata. Levels of PM, are exceeded in all four major
cities. A fluctuating or, mixed trend is being observed with respect to PM  and

Nitrogen Dioxide is an upcoming parameters.

(d) Two epidemiological studies have been undertaken by CPCB through
Chitaranjan National Cancer Institute, Kolkata, namely, 'Epidemiological Study on
Effect of Air Pollution on Human Health (adults) in Delhi'; and 'study on Ambient Air
Quality, Respiratory Symptoms and Lung Function of Children in Delhi'. Another
study was awarded by the Ministry of Environment and Forests to Institute of
Health Systems, Hyderabad namely, 'Environmental Health effect-cause of Death in

Hyderabad'.

(¢) Summary of findings of above mentioned three studies is that because
of the limitation in the assessment of the exposure and outcome variables, the

findings should be regarded as preliminary observations.

(f) The steps taken to control air pollution during last three years at the
national level, inter alia, include notifying revised ambient air quality standards
(November, 2009); identifying 43 critically polluted areas (December, 2009) after a
comprehensive study; notifying strict emission standards for 14 categories of
industries, such as integrated iron and steel plant electroplating industry, grain
processing industry, plaster of paris industry, incinerators, etc; increasing the use of
gaseous fuel for public transport; strengthening public transport and metro rail in
select cities; low floor bused as intra city public transport in some cities; sale and
registration of BS-IVcomplaint passenger cars in select cities; sale and supply of

BSIV/II compliant fuel as per Auto Fuel Policy, etc.
Pollution level in Yamuna River

158. SHRI Y.S. CHOWDARY: Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) the quantum of fund earmarked by the Ministry to reduce the pollution

in Yamuna during the last three years;

(b) the details of amount spent during last three years;
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(c) whether the Government is satisfied with the result achieved, so far; and
(d) if not, the steps taken by Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATI JAYANTHI NATARAJAN): (a) and (b) The details of funds
released by this Ministry during the last three years for conservation of river

Yamuna under the Yamuna Action Plan (YAP) are as under:

Year Funds Released Expenditure including
(Rs. in crore) State share (Rs. crore)
2009-2010 105.00 17091
2010-2011 11149 198.64
2011-2012 47.06 125.18

(c) and (d) Conservation of river is an ongoing and collective effort of the
Central and State Governments. This Ministry is supplementing the efforts of the
State Governments in addressing the problem of pollution of river Yamuna by
providing financial assistance to Uttar Pradesh, Delhi and Haryana under Yamuna
Action Plan (YAP) in a phased manner since 1993. The works taken up under the
YAP relate to sewerage/interception and diversion of drains, sewage treatment plants
(STPs), low cost sanitation/community toilet complexes, electric/improved wood

crematoria, etc.

Under Phase-I and II of YAP, 40 sewage treatment plants with a total capacity
of 902.25 million liters per day, have been completed in 21 towns of Uttar Pradesh,
Haryana and Delhi. The water quality of river Yamuna has not shown the desired
improvement owing to a large gap between the demand and availability of sewage
treatment capacity and lack of fresh water in the river. Further, the YAP Phase-III
project for Delhi has been approved by the Ministry in December, 2011 at an
estimated cost of Rs. 1656 crore. Besides this, two projects have also been
sanctioned by the Ministry in July, 2012 at an estimated cost of Rs. 217.87 crore for
taking up works for pollution abatement of river Yamuna in towns of Sonepat and

Panipat in Haryana.
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In addition, State Governments, apart from their own budgetary allocations,
are also accessing financial assistance for creation of sewarage infrastructure,
including setting up of sewage treatment plants, in various towns under other
Central sector schemes like INNURM (Jawaharlal Nehru National Urban Renewal
Mission) and UIDSSMT (Urban Infrastructure Development Schemes for Small and

Medium Towns) of Ministry of Urban Development.
Decline in forest cover in India

159. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(a) whether Government has studied the 2011 Report of the Dehradun -

based Forest Survey of India;

(b) if so, whether any reasons have been given for continued shrinkage of

forest cover over the years;

(c) whether the tribals and other locals inhabiting in forest areas also

contributed to this shrinkage;

(d) whether organized wood smuggling with the nexus of forest officials and

wood mafia has been substantially responsible for this menace; and
(e) if so, the steps taken in the this regard?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATI JAYANTHI NATARAJAN): (a) and (b) Yes, Sir. As per India
State of Forest Report 2011, there 14 States/UTs have shown a decrease in forest
cover to the extent of 867 square kilometeres. 15 States/UTs have registered an
aggregate increase of 500 square kilometers. Effectively there is a net decline of
forest cover to the tune of 367 square kilometers. The names of States/UT showing
decline in forest cover along with the reasons for decline is given in Statement (See

below).

(¢) As per India State of Forest Report-2011, there has been a net decline of
679 square kilometers in the forest cover of the tribal districts of the country. Decline
in North East region of the country could mainly be attributed to the socio-cultural

practice of jhum cultivation by tribal communities inhabitating the area.
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(d)

Field verifications of change polygons as reported in India State of

Forest Report 2011, do not suggest any large scale decline in forest cover due to

organized crime. Further, the Ministry has also net received any information about

organized wood smuggling. However, there are sporadic incidents of illegal tree

felling in forest areas of the country mostly for the purpose of small timber and fuel

wood etc.

(e

The following initiatives have been taken by the Government to expand

forest and tree cover in the country:

)

(i)

(ii)

@iv)

™)

The Ministry of Environment and Forests is implementing a Centrally
Sponsored Scheme of National Afforestation Programme (NAP) for
regeneration of degraded forests and adjoining areas in the country. The
Scheme is implemented through a decentralized mechanism of State
Forest Development Agency (SFDA) at State level, Forest Development
Agency (FDA) at Forest Division level and Joint Forest Management
Committees (JFMCs) at Village levels. As on 31-03.2012, 800 FDA
projects have been approved in 28 States in the country to treat an area

of 18.86 lakh hectares since inception of the Scheme in 2002.

The Ministry releases funds under the Intensification of Forest
Management Scheme (IFMS), for strengthening of forest protection such
as infrastructure, fire protection, demarcation of forest boundaries,

construction of facilities for frontline staff and communication etc.

Under the National Action Plan on Climate Change announced by the
Central Government, a National Mission for 'A Green India' has been
mooted. One of the main objective is qualitative improvement of forest
cover/ecosystems and creating new forest cover through ecorestoration/

afforestation.

Under the award of 13th Finance Commission, a grant of Rs. 5000 crores
has been allocated as "Forest Grants" to the States/UTs on the basis of

their forest cover in the State in relation to the national average.

Afforestation activities are also undertaken under various Externally

Aided Projects.
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Statement

States/UTs showing decline in forest cover as per India State

of Forest Report 2011

SI. No.

States

Decline in
forest area

(in sq. km)

Reasons for decline

Andhra Pradesh

Manipur

Nagaland

Arunachal Pradesh

Mizoram

Meghalaya

281

190

146

4

Management interventions like
harvesting of short rotation crops
followed by new regeneration/
plantations, forest clearance in some

encroached areas.

Decrease in forest cover in the State
is due to shortening of shifting
cultivation cycle and biotic

pressure.

Decrease in forest cover in the State
is due to shortening of shifting
cultivation cycle and biotic

pressure.

Change in forest cover in the state
is because of shifting cultivation

and biotic pressure.

Decrease in forest cover in the State
is due to shortening of shifting
cultivation cycle and biotic

pressure.

Decrease in forest cover in the State
is due to shortening of shifting
cultivation cycle and biotic

pressure.
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Decrease in forest cover in the state
is due to rotational felling of
Eucalyptus, Teak, Acacia mangium,
rubber and shade bearing trees in

the gardens.

Decrease in forest cover is mainly
attributed to illicit felling,
encroachments in insurgency
affected areas and shifting

cultivation practices.

Decrease in forest cover in the state
is due to clearings for rubber
plantations and shifting cultivations

practices.

Submergence of forest areas in

catchments of the dams.

Decrease in forest cover in the state
is due to private felling in the Tree

Outside Forests areas.

1 2
7. Kerala 24
8. Assam 19
0. Tripura 8
10. Maharashtra 4
11. Chhattisgarh 4
12. Uttar Pradesh 3
13. Gujarat 1
14. Chandigarh 022
TotaL 866.22

Re-location of people from buffer zones around national parks

1160. SHRI FAGGAN SINGH KULASTE: Will the Minister of ENVIRONMENT

AND FORESTS be pleased to state:

(a) whether buffer zones have been established around national parks and

tiger reserves in the country;

1 Original notice of the question was received in Hindi.
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(b) if so, the number of such buffer zones established in the country so far;

(c) whether it is a fact that relocation of people from villages situated inside

these buffer zones has been planned;

(d) whether Government has considered the aspect of rehabilitation and

compensation for the people residing there; and

(e) the details of amount of compensation earmarked for present, buffer

zone-wise?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATI JAYANTHI NATARAJAN): (a) and (b) Yes Sir. Buffer areas
have been notified by State Governments for all 41 tiger reserves in the country. The

details are given in Statement (See below).
(¢) No Sir.
(d) Question does not arise.
() Questions does not arise.
Statement

List of Buffer areas of Tiger Reserves in India, notified under the Wildlife
(Protection-Act, 1972, as amended in 2006

SI. No.  Name of Tiger Reserve State Area of the buffer/
peripheral (in Sq. Kms.)

1 2 3 4

1. Bandipur Karnataka 584.06
2. Corbett Uttarakhand 466.32
3. Kanha Madhya Pradesh 1134.361
4. Manas Assam 2310.88
5. Melghat Maharashtra 1268.03
6, Palamau Jharkhand 715.85

7. Ranthambore Rajasthan 297.9265
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1 2 3 4

8. Similipal Odisha 1555.25
9. Sunderbans West Bengal 885.27
10. Periyar Kerala 44.00
11. Sariska Rajasthan 33223
12. Buxa West Bengal 367.3225
13. Indravati Chhattisgarh 1540.70
14. Nagarjunsagar Andhra Pradesh 1175.51
15. Namdapha Arunachal Pradesh 245.00
16. Dudhwa Uttar Pradesh 1107.9848
17. Kalakad-Mundanthurai  Tamil Nadu 706.542
18. Valmiki Bihar 30093
19. Pench Madhya Pradesh 768.30225
20. Tadoba-Andhari Mabharashtra 1101.7711
21. Bandhavgarh Madhya Pradesh 820.03509
22. Panna Madhya Pradesh 1002.42
23. Dampa Mizoram 488.00
24. Bhadra Karnataka 571.83
25. Pench Mabharashtra 483.96
26. Pakke Arunachal Pradesh 515.00
27. Nameri Assam 144.00
28. Satpura Madhya Pradesh 794.04397
29. Anamalai Tamil Nadu 52128
30. Udanti-Sitanadi Chhattisgarh 99145
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1 2 3 4
31. Satkosia Odisha 440.26
32. Kaziranga Assam 548.00
33. Achanakmar Chhattisgarh 287.822
34. Dandeli-Anshi Karnataka 282.63
3s. Sanjay Dubri Madhya Pradesh 861.931
36. Mudumalai Tamil Nadu 367.59
37. Nagarahole Karnataka 56241
38. Parambikulam Kerala 252772
30. Sahyadri Maharashtra 56545
40. Biligiri Ranganatha Karnataka 21572
Temple
41. Kawal Andhra Pradesh 1125.89
TotaL 28750.73421

Installation of Solar Surveillance System to detects

sand miners and poachers

161. SHRI PIYUSH GOYAL: Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whether it is a fact that a Solar Surveillance System has been planned to
be installed at environmentally vulnerable places, bird sanctuaries/national parks etc.

to detect sand and stone miners as well as poachers;
(b) the details of the time line for completion for this project; and

(c) the details of response of the State Governments in this regard and the

likely expenditure to be incurred?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATI JAYANTHI NATARAJAN): (a), (b) and (c) A pilot initiative of
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electronic surveillance ("e-Eye"), using long range, intelligent thermal and infrared
cameras, has been implemented in the southern part of the Corbett Tiger Reserve for
24X7 surveillance to strengthen protection. The said initiative has been successfully
implemented and well received by the State. Under the ongoing Centrally Sponsored
Scheme of Project Tiger, funding assistance is provided to States, bases on their

demands as reflected in the respective Annual Plan of Operations, for such efforts.
Development of housing projects on wetland

162. SHRI Y.S. CHOWDARY: Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whether Government has received any complaints against the developers

for development of housing projects on wetland etc.; and
(b) if so, the action taken thereon?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATI JAYANTHI NATARAJAN): (a) and (b) A complaint was
received regarding reclamation of wetland habitats in Bil Akbarpur, Greater Noida by
M/s Ansal Private Limited for a township. A Central team was sent to the site to
verify facts. On the basis of field inspections/verification, directions were issued by
this Ministry to the builder under Section 5 of Environment (Protection) Act, 1986 to
stop any construction/earth filling/land reclamation work in the vicinity of wetlands

and lands having the characteristics of wetlands.
New Board for environmental clearance of various projects

163. SHRI PIYUSH GOYAL: Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(@) whether it is proposed to constitute a new Board to speed up

environment clearance of various projects in the country;
(b) if so, the details thereof;

(c) whether this initiative is confined to projects in the field of energy and

infrastructure development only;

(d) if so, the details thereof;

(e) the details of projects that are awaiting approval for environment
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clearance, State-wise; and

®

the time-frame within which these projects would be cleared and

approvals will be conveyed to speed up investments and spur growth of the

economy?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATI JAYANTHI NATARAJAN): (a) to (d) While there is no

proposal to constitute a new Board to speed up environment clearance of various

projects, the Government has decided to constitute a Cabinet Committee on

Investment. The functions of the Committee would be as under:

@)

(i)

(ii)

@iv)

™)

(vi)

(vii)

to identify key projects required to be implemented on a time-bound
basis, involving investment of Rs. 1000 Crore or more, or any other
critical projects, as may be specified by the Committee, in sectors such

as infrastructure, manufacturing etc.;

to prescribe time-limits for issue of requisite approvals and clearances
by the Ministries/Departments concerned in respect of projects in

identified sectors;

to monitor the progress of identified projects including the time

prescribed/taken to obtain each approval/clearance and delays, if any;

to review the procedures followed by Ministries/Departments to grant/

refuse approvals and clearances;

to review the procedures followed by Ministries/Departments to grant/
refusal of approval/clearance of specific projects that are unduly

delayed, if deemed necessary;

to take decision regarding grant/refusal of approval/clearance of specific

projects that are unduly delayed, if deemed necessary;

to consider and decide measures required for expeditiously granting/
refusing approvals/clearances in identified sectors including
simplification of rules/procedures followed by the respective Ministries/

Departments for decision making; and
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(viii) To require statutory authorities to discharge functions and exercise
q y g
powers under the relevant law/regulation within the prescribed time-

frames for promoting investment and economic growth.

(e) and (f) State-wise details of projects that are awaiting approval for
environment clearance are given in Statement (See below). The project proposals for
environment clearance are dealt with as per the provisions under the EIA

Notification, 2006.
Statement

State-wise details of project proposals pending for

Environmental Clearance (EC)

Sl. No. Name of the State/UT Total Number of proposals
pending for EC

1 2 3
1. Andhra Pradesh 27
2. Andaman and Nicobar 2
3. Arunachal Pradesh 1
4. Assam 3
5. Bihar 1
6. Chandigarh -
7. Chhattisgarh 20
8. Dadar Nagar Haveli 3
o. Daman and Diu -
10. Delhi -
11. Goa 1
12. Gujarat 50
13. Haryana 6

14. Himachal Pradesh 11
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1 2 3
15. Jammu and Kashmir 3
16. Jharkhand 45
17. Karnataka 16
18. Kerala 3
19. Madhya Pradesh 30
20. Maharashtra 63
21. Manipur -
2 Meghalaya 2
23 Mizoram -
24 Nagaland -
25 Lakshdweep -
26 Puducherry 1
27 Odisha 40
28 Punjab 9
29 Rajasthan 56
30 Sikkim 1
31 Tamil Nadu 15
32 Tripura -
33 Uttarakhand 31
4 Uttar Pradesh 11
35 West Bengal 5

TortaL 456
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Death of blackbucks in Kanpur Zoo

7164. SHRT RASHEED MASOOD: Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) the number of Blackbuck which have died in Kanpur Zoo and the

reasons therefor; and
(b) the action taken against the guilty officers/staff members of the Zoo?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATI JAYANTHI NATARAJAN): (a) A total number of 31
Blackbuck died in Kanpur Zoo due to attack by the stray dogs on the night of 19th/
20th January 2013.

(b) The State Government of Uttar Pradesh reportedly has suspended the
Director, Kanpur Zoological Park, Kanpur along with the Keeper-1, Night Chowkidar-
1, Wildlife Guards-2, Forester-1 and Range Officer-1 after conducting detailed

enquiry and fixing up of the responsibility of the lapse.
Gender discrimination in wages

165. SHRIMATI KANIMOZHI: Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whether it has been brought to the notice of the Ministry that female
contract labourers hired by forest staff are not being paid wages equivalent to their

male counterparts;
(b) if so, the details thereof and action taken in this regard;

(c) whether the Ministry has formulated any laws or schemes to ensure

gender sensitization in its departments; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATI JAYANTHI NATARAJAN): (a) and (b) The Ministry supports
afforestation programmes taking into account the approved wage rates of the State

Governments which prescribes rates according to the nature of the work rather than

1 Original notice of the question was received in Hindi.
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the gender. No reports of discrimination in the payment of wages to women

labourers has been received in the Ministry.

(c) and (d) The Ministry has incorporated provisions in its schemes to ensure
gender sensitization. The National Afforestation Programme (NAP) is implemented
for ecorestoration of the degraded forests through the Joint Forest Management
Committee (JFMC) at the village level and Forest Development Agencies (FDA) at
the district level. These guidelines provide for adequate representation of the women

members in the general and executive bodies of the JFMC and FDAs.
Conservation of wetlands in Andhra Pradesh

166. SHRI C.M. RAMESH: Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) the details of wetlands the Ministry has identified in Andhra Pradesh;

(b) the details of efforts the Ministry is making to conserve the wetlands in

Andhra Pradesh;
(¢) whether wetlands in Andhra Pradesh are being used for other purposes;
(d) if so, the details thereof; and

() the names of States which have constituted Wetland Development

Authorities (WDA) and what are the functions and responsibilities of WDA?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATI JAYANTHI NATARAJAN): (a) to (d) Considering the
importance of wetlands, Ministry has identified Kolleru welland in the State of
Andhra Pradesh for conservation and management. Kolleru wetland is also
designated as a Ramsar site of international importance under the Ramsar
Convention, 1971 and notified under the Wetlands (Conservation and Management)
Rules, 2010 for regulating the wetland for preventing its use beyond carrying
capacity. The Ministry has so far provided a financial assistance to the tune of Rs.
2.50 crore of Government of Andhra Pradesh, for engaging consultants for preparing
Management Action Plans (MAPs) and undertaking conservation activities in

Kolleru wetland.

As per information from Government of Andhra Pradesh, the wetlands under

Forest Department in the State, are not used for other purposes.
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(¢) The Lakes and Wetlands Development Authorities have been
constituted by the States namely, Odisha, Karnataka, Manipur, Tripura, West Bengal
and Jammu and Kashmir. These authorities prepare and submit MAPs, co-ordinate
their implementation and undertake monitoring of ongoing conservation activities in

identified wetlands in their States.
Rehabilitation of tribals displaced from forest land

167. DR. NAJMA A. HEPTULLA: Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whether Government has decided to maintain environmental stability and
ecological security of the nation including water cycle, bio-diversity conservation,

land productivity, etc

(b) if so, whether Government has made any provisions to check the
forcible displacement of adivasis from the forests where they have been residing for

ages, in the name of protected forest in the country;

(¢) the number of incidents of displacing adivasis settled down in forests
and handing over forests to the corporate sector during the last five years, State-

wise; including Madhya Pradesh; and

(d) the facilities provided to the displaced for their rehabilitation in Madhya

Pradesh, year-wise and location-wise?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATIT JAYANTHI NATARAJAN): (a) The Ministry of Environment
and Forests is implementing National Environment Policy, 2006, The Biological
Diversity Act, 2002, National Forest Policy, 1988 and Rules made thereunder which
address the concerns for the environment stability and ecological security of the
nation including water cycle, biodiversity conservation and forest land productivity,

etc

(b) The Scheduled Tribes and Other Traditional Forest Dwellers
(Recognition of Forest Rights) Act, 2006 recognises and vests the forest rights and
occupation in forest land in forest dwelling scheduled tribes and other forest
dwellers who have been residing in such forest for generations but whose rights are

not recorded. The Act provides that no member of a forest dwelling scheduled tribe
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or other traditional forest dweller shall be evicted or removed from forest under his

occupation till the recognition and verification procedure is complete.

(c) and (d) Diversion of forest land for non-forestry purpose is regulated
under the provisions of the Forests (Conservation) Act, 1980. Resettlement and
Rehabilitation Plans, wherever applicable, are in-built components of the proposals
for diversion of forest land. Specific details in this regard are not maintained in the

Ministry.
Non-plan expenditure for Delhi Zoo

168. SHRIMATI SMRITI ZUBIN IRANI: Will the Minister ENVIRONMENT
AND FORESTS be pleased to state:

(a) whether Government is aware that its decision to cut 10 per cent non-
plan expenditure for Delhi Zoo would severely impact the food, sanitation, power

and water bill and the keepers' wages;

(b) if so, the details thereof and what prompted the Ministry to take this

decision;

(¢) how the Ministry will ensure that in these days of inflation, by cutting
10 percent non-plan expenditure, it would be able to provide proper facilities to the

animals;
(d) whether Government is thinking to review its decision; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATI JAYANTHI NATARAJAN): (a) Yes, Sir.

(b) to (e) The decision to cut 10% Non-Plan expenditure was in view of the
Guidelines on austerity measures issued by the Ministry of Finance, Department of
Expenditure O.M. No. 7(1) E.Coord/2012 dated 31st May, 2012. The Ministry after
reviewing the impact of its decision of 10% cut in Non-Plan Expenditure of National
Zoological Park has restored the cut and the total provision under the Object Head

has been retained.
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Death of animals due to unnatural causes

169. SHRI N. BALAGANGA: Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) the total number of wild animals died due to unnatural causes during the

last two years, year-wise and State-wise;

(b) whether poaching had been one of the main reasons, apart from

accidents for unnatural deaths of hippos, elephants and tigers;
(¢c) if so, the details thereof; and

(d) the action taken by Government to punish the guilty and to protect the

wildlife?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATI JAYANTHI NATARAJAN): (a) to (c) Yes, Sir. Poaching has
been one of the main reasons for death of wild animals like tigers and elephants
apart from accidents. Hippos are not found in wild in India. The State-wise, year-
wise details of death of major wild animal species like tiger, elephant, lion and rhino
due to poaching and unnatural causes during the last two years, as per the
information available in the Ministry, are given in Statement I, II, IIl and IV (See

below) respectively.

(d) Action is taken against the guilty as per the provisions of the Wild Life
(Protection) Act, 1972. The steps taken by the Government for protection of wild

animals in the country include:

(i) Legal protection has been provided to wild animals against hunting and
commercial exploitation under the provisions of the Wild Life

(Protection) Act, 1972.

(i) In addition to provision of stringent punishment for the offenders, the
Wild Life (Protection) Act, 1972 also provides for forfeiture of any
equipment, vehicle or weapons that is used for committing wildlife

offence (s).

(i) Protected Areas, viz., National Parks, Sanctuaries, Conservation

Reserves and Community Reserves covering important wildlife habitats
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have been created all over the country under the provisions of the Wild

Life (Protection) Act, 1972 to conserve wild animals and their habitats.

(iv) Financial and technical assistance is provided to the State/Union
Territory Governments under the Centrally Sponsored Schemes of
'Integrated Development of Wildlife Habitats', 'Project Tiger' and 'Project
Elephant' for providing better protection to wildlife, and improvement of

its habitat.

(v) The Central Bureau of Investigation (CBI) has been empowered under
the Wild Life (Protection) Act, 1972 to apprehend and prosecute wildlife

offenders.

(vi) The State/Union Territory Government have been requested to
strengthen the field formations and intensify patrolling in and around

the Protected Areas.

(vi) The Wildlife Crime Control Bureau has been set up to ensure
cordination among various officers and State Governments in
connection with the enforcement of law for control of poaching and

illegal trade in wildlife and its products.

(viii)  Strict vigil is maintained by the officials of State Departments of Forests

and Wildlife.
Statement - 1

Details of tiger mortality, as reported by States, during the last two years

SI. No. State 2011 2012
(as on 22.11.2012)

Poaching Natural and Poaching Natural and other

including other including causes
seizure causes seizure
1 2 3 4 5 6
1. Andhra Pradesh 0 0 0 0

2. Arunachal Pradesh 0 0 0 0
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1 2 3 4 5 6
3. Assam 3 3 1 3
4. Bihar 0 1 0 1
5. Chhattisgarh 2 0 1 0
6. Jharkhand 0 0 0 0
7. Karnataka 3 3 9 4
8. Kerala 1 3 3 0
9. Madhya Pradesh 0 5 8 5
10.  Maharashtra 4 2 10 4
11.  Mizoram 0 0 0 0
12.  Odisha 0 1 1 0
13.  Rajasthan 0 1 0 0
14.  Tamil Nadu 0 3 4 2
15.  Uttarakhand 2 0 6 6
16.  Uttar Pradesh 1 15 5 1
17.  West Bengal 0 0 1 2
18.  Haryana 0 3 1 0
19.  Delhi 0 0 0 0
20. Goa 0 0 0 0
ToraL 16 40 50 2
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Statement I1

Details of elephant mortality for the last two years as reported by States

Elephant casualties in train accidents

S1. No. State 2010-11 2011-12

1. Assam 2 0
2. West Bengal 13 2
3. Tamil Nadu 0 0
4. Jharkhand 1 1
5. Kerala 0 0
6. Odisha 0 1
7. Tripura 1 0

TotaL 17 4

Elephant death due to poaching

S1. No. State 2010-11 2011-12
1. Andhra Pradesh 0 0
2. Arunachal Pradesh 0 0
3. Assam 2 0
4. West Bengal 0 0
5. Uttarakhand 0 0
6. Uttar Pradesh 0 0
7. Tamil Nadu 0 1
8. Jharkhand 0 1

9. Kerala 0 0
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Sl. No. State 2010-11 2011-12
10. Odisha 17 8
11 Karnataka 7 3
12. Nagaland 0 0
13. Meghalaya 0 0
TotaL 26 13

Statement - 111

Details of lion mortality for the last two years as reported by the State (Gujarat)

Year Natural ~ Accidental ~ Electrocution Poaching Falling Self Total
death in well  defence

2010-11 37 0 1 0 4 0 o)

2011-12 41 0 2 0 3 0 46

Statement - 1V

Details of rhino mortality for the last two years as reported by States

SI. No.  State 2011 2012
(as on 22.11.2012)

Natural Poaching Natural and Poaching

and other other
causes causes
1. Assam &Y 7 % 13
2. West Bengal 7 0 1 0

3. Uttar Pradesh 3 0 Nil Nil
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Rising pollution in the sea coast

170. SHRI K.N. BALAGOPAL: Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(@) whether the Ministry have noticed about the alarmingly increasing

pollution in the sea coast of the country; and
(b) if so, the details thereof and the steps taken to control it?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATI JAYANTHI NATARAJAN): (a) and (b) Monitoring of marine
pollution through Coastal Ocean Monitoring and Prediction System programme is
carried out by Integrated Coastal and Marine Area Management Project Directorate,
Channai, Ministry of Earth Sciences, Government of India. The State Pollution
Control Boards are regulating water pollution under the Water (Prevention and
Control of Pollution) Act, 1974 including discharge of waste water to coastal areas.
The Ministry of Environment and Forests has laid down effluent standards under
the Environment (Protection) Act, 1986 in order to ensure that the industries comply
with the prescribed standards. The Central Government at national level and the
State Governments at the State level are also empowered under the E(P) Act, 1986
and have declared coastal stretches as Coastal Regulation Zone (CRZ) imposing
restriction on industries, operations and process in the CRZ. However, no alarming
increase of pollution in the sea coasts of the country has been reported by the State

Pollution Control Boards (SPCBs)/Pollution Control committess (PCCs).
The following steps have been taken to prevent and control coastal pollution:

@i Control of Industrial pollution under the provisions of Water (Prevention

and Control of Pollution) Act, 1974.

(i) Ensuring pollution control compliance in 17 categories of highly

polluting industries.

@) Urban centres discharging wastewater in aquatic resources and having
no treatment facilities have been identified and recommended for

appropriate action to respective authorities.

(iv) With respect to industrial effluents, consent management for compliance
of standards is being enforced by SPCBs/PCCs to improve the water
quality.
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Modernization of tiger protection mechanism in the country

171. DR. CHANDAN MITRA: Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whether it is a fact that despite high tech initiative for modernizing tiger
protection mechanism in the country, the cases of tiger poaching have increased

more than double since 2011;

(b) if so, the details of cases of tiger poaching for the last three years along

with reasons therefor, State-wise; and

(c) the corrective steps taken by Government to stop tiger poaching in the

country?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATI JAYANTHI NATARAJAN): (a) and (b) The details of tiger
mortality, as reported by States during the last three years, State-wise with reasons,

are given in Statement - I (See below).

(¢) The milestone initiatives taken by the Government of India for

protection of tiger and other wildlife are given Statement - II
Statement - 1

Details of tiger mortality, as reported by States, during last three years

SI. No. State 2010 2011 2012
(as on 31.12.2012)

Poaching Natural Poaching Natural = Poaching/  Natural

including and  including  and Under and
seizure  other seizure other Scrutiny other
causes causes including  causes
seizure
1 2 3 4 5 6 7 8
1. Andhra 0 0 0 0 0 0
Pradesh
2. Arunachal 0 0 0 0 1 0

Pradesh
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1 2 3 4 5 6 7 8
3. Assam 2 6 3 3 3 3
4. Bihar 1 0 0 1 0 1
5. Chhattisgarh 2 0 2 0 1 0
6.  Jharkhand 0 0 0 0 0 0
7. Karnataka 5 2 3 3 10 4
8. Kerala 2 1 1 3 4 1
9.  Madhya 3 5 0 5 10 5
Pradesh
10.  Maharashtra 5 3 4 2 9 4
11.  Mizoram 0 0 0 0 0 0
12.  Odisha 0 0 0 1 1 0
13.  Rajasthan 3 1 0 1 1 0
14.  Tamil Nadu 2 2 0 3 6 2
15.  Uttarakhand 1 4 2 0 6 6
16.  Uttar Pradesh 1 1 1 15 5 1
17.  West Bengal 1 0 0 0 1 2
18.  Haryana 0 0 0 3 1 0
19.  Delhi 0 0 0 0 0 0
20. Goa 0 0 0 0 0 0

TotaL 28 25 16 40 59 29
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Statement - I1

Milestone initiatives taken by the Government of India for protection and

conservation of tigers

Legal steps

1.

Amendment of the Wild Life (Protection) Act, 1972 in 2006 to provide
enabling provisions for constituting the National Tiger Conservation
Authority and the Tiger and Other Endangered Species Crime Control

Bureau.

Enhancement of punishment for offence in relation to the core area of a
tiger reserve or where the offence relate to hunting in the tiger reserves

or altering the boundaries of tiger reserves, etc.

Administrative steps

3.

Strengthening of antipoaching activities, including special strategy for
monsoon patrolling, by providing funding support to tiger reserve
States, as proposed by them, for deployment of antipoaching squads
involving ex-army personnel or home guards, apart from workforce
comprising of local people, in addition to strengthening of

communication and wireless facilities.

Constitution of the National Tiger Conservation Authority with effect
from the 4th September, 2006, for strengthening tiger conservation by,
inter alia, ensuring normative standards in tiger reserve management,
preparation of reserve specific tiger conservation plan, laying down
annual audit report before parliament, constituting State level Steering
Committees under the Chairmanship of Chief Ministers and

establishment of Tiger Conservation Foundation.

Constitution of a multidisciplinary Tiger and Other Endangered Species
Crime Control Bureau (Wildlife Crime Control Bureau) with effect from

the 6th June, 2007 to effectively control illegal trade in wildlife.

The in-principle approval has been accorded by the National Tiger

Conservation Authority for creation of five new tiger reserves, and the
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sites are:, Pilibhit (Uttar Pradesh), Ratapani (Madhya Pradesh) Sunabeda
(Odisha), Mukundara Hills (including Darrah, Jawahar Sagar and
Chambai Wildlife Sanctuaries) (Rajasthan) and Satyamangalam (Tamil
Nadu). Final approval has been accorded to Kudremukh (Karnataka) for
declaring as a tiger reserve. The State Governments have been advised
to send proposals for declaring the following areas as tiger reserves: (i)
Bor (Maharashtra), (ii) Suhelwa (Uttar Pradesh), (iii) Nagzira-Navegaon
(Maharashtra), (iv) Guru Ghasidas National Park (Chhattisgarh), (v)
Mhadei Sanctuary (Goa) and (vi) Srivilliputhur Grizzled Giant Squirrel/
Megamalai Wildlife Sanctuaries/Varushanad Valley (Tamil Nadu).

The revised Project Tiger guidelines have been issued to State
Governments for strengthening tiger conservation, which apart from
ongoing activities, inter alia, include financial support to States for
enhanced village relocation or rehabilitation package for people living in
core or critical tiger habitats (from Rs. 1 lakh per family to Rs. 10 lakhs
per family), rehabilitation or resettlement of communities involved in
traditional hunting, mainstreaming livelihood and wildlife concerns in
forests outside tiger reserves and fostering corridor conservation

through restorative strategy to arrest habitat fragmentation.

A scientific methodology for estimating tiger (including co-predatosrs,
prey animals and assessment of habitat status) has been evolved and
mainstreamed. The findings of this estimation and assessment are bench

marks for future tiger conservation strategy.

The 17 tiger States have notified the core/critical tiger habitat
(35123.9547 sq. km.) and the buffer/peripheral area (28750.73421 sq.km.)
of all the 41 tiger reserve in the country, under section 38V of the Wild
Life (Protection) Act, 1972, as amended in 2006.

Financial steps

10.

Financial and technical help is provided to the State Governments under
various Centrally Sponsored Schemes, such as Project Tiger and
Integrated Development of Wildlife Habitats for enhancing the capacity
and infrastructure of the State Governments for providing effective

protection to wild animals.
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International Cooperation

11.

12.

13.

14.

15.

16.

17.

India has a bilateral understanding with Nepal on controlling trans-
boundary illegal trade in wildlife and conservation, apart from a protocol

on tiger conservation with China.

A protocol has been signed in September, 2011 with Bangladesh for

conservation of the Royal Bengal Tiger of the Sunderban.

A sub-group on tiger and leopard conservation has been constituted for

cooperation with the Russian Federation.

A Global Tiger Forum of Tiger Range Countries has been created for

addressing international issues related to tiger conservation.

During the 14th meeting of the Conference of Parties of CITES, which
was held from 3rd to 15th June, 2007 at The Hague, India introduced a
resolution along with China, Nepal and the Russian Federation, with
direction to Parties with operations breeding tigers on a commercial
scale, for restricting such captive populations to a level supportive only
a conserving wild tigers. The resolution was adopted as a decision with
minor amendments. Further, India made an intervention appealing to
China to phase out tiger farming and eliminate stockpiles of Asian big
cats body parts and derivatives. The importance of continuing the ban

on trade of body parts of tigers was emphasized.

Based on India's strong intervention during the 62nd meeting of the
Standing Committee of the Convention on International Trade in
Endangered Species of Wild Fauna and Flora (CITES) at Geneva from 23-
27 July, 2012, the Convention on International Trade in Endangered
Species of Wild Fauna and Flora Secretariat has issued a notification
No. 2012/054 dated the 3rd September, 2012 to Parties to fully implement
Decision 14.69 and report to the Secretariat by 25 September, 2012

(Progress made on restricting captive breeding operations of tigers etc.)

As a part of active management to rebuild Sariska and Panna Tiger
Reserves where tigers have become locally extinct, reintroduction of

tigers and tigresses have been done. The successful reintroduction of
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18.

wild tigers in Sariska is a unique exercise and is the first of its kind in
the world. A reintroduced tigress has recently littered and two cubs
have also been camera trapped. The tiger reintroduction initiative at
Panna (MP) has also been very successful and reintroduced tigers are

breeding.

Special advisories issued for in-situ build up of prey base and tiger
population through active management in tiger reserves having low

population status of tiger and its prey.

Creation of Special Tiger Protection Force (STPF)

19. The policy initiatives announced by the Finance Minister in his Budget

20.

Speech of the 29th February, 2008, inter alia, contains action points
relating to tiger protection. Based on the one time grant of Rs. 50.00
crore provided to the National Tiger Conservation Authority (NTCA) for
raising, arming and deploying a Special Tiger Protection Force (STPF),
the proposal for the said force has been approved by the competent
authority for 13 tiger reserves. The States of Karnataka and Maharashtra

have already created and deployed the STPF.

In collaboration with TRAFFIC-INDIA, an online tiger crime data base
has been launched, and Generic Guidelines for preparation of reserve

specific Security Plan has been evolved.

Recent initiatives

21.

22.

23.

24.

Implementing a tripartite Memorandum of Understanding (MOU) with
tiger States, linked to fund flows for effective implementation of tiger

conservation initiatives.

Special crack teams sent to tiger reserves affected by left wing extremism

and low population status of tiger and its prey.

Chief Ministers of States having tiger reserves affected by left wing
extremism and low population status of tiger and its prey addressed for

taking special initiatives.

Steps taken for modernizing the infrastructure and field protection,
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25.

26.

27.

28.

29.

30.

31

32.

besides launching 'Monitoring system for Tigers' Intensive Protection
and Ecological Status (M-STrIPES)' for effective field patrolling and

monitoring.

Steps taken for involvement of Non-Governmental Experts in the

ongoing all India tiger estimation.

Initiatives taken for improving the field delivery through capacity

building of field officials, apart from providing incentives.

The second round of country level tiger status assessment completed in
2010, with the findings indicating an increase with a tiger population
estimate of 1706, lower and upper limits being 1520 and 1909
respectively, as compared to the last country level estimation of 2006,
with an estimate of 1411, lower and upper limits being 1165 and 1657,
respectively. At present, India has the maximum number of tigers and its
source areas amongst the 13 tiger range countries in the world, owing to
its long history of conserving the species through Project Tiger (2% of

country's geographical area spread out in 41 tiger reserves in 17 States).

A report on Management Effectiveness Evaluation (MEE) of Tiger
Reserves was released on 28th July, 2011, containing the second round
of independent assessment based on refined criteria done in 2010-11 for
39 tiger reserves. Out of 39 tiger reserves, 15 were rated as 'very good',

12 as 'good', 8 as 'satisfactory' and 4 as 'poor’.

Providing special assistance for mitigation of human-tiger conflicts in

problematic areas.

Regional Offices of the National Tiger Conservation Authority

sanctioned at Nagpur, Bengaluru and Guwahati.

A 'Standard Operating Procedure' for dealing with tiger deaths has been
issued, based on advisories of Project Tiger/National Tiger Conservation
Authority, with inputs from Wildlife Crime Control Bureau, State officials

and experts, fine tuned to meet the present challenges.

A 'Standard Operating Procedure' for dealing with straying tigers in

human dominated landscape has been issued.
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33.

34.

35.

36.

37.

38.

39.

The Revised Cost Estimates for Project Tiger was approved on 11.8.2011
for an upward revision of the cost estimates for the ongoing Centrally
Sponsored Scheme of Project Tiger during the XIth Plan period from 650
crore to Rs. 1216.86 crore of central assistance to support States in
village relocation from core areas of tiger reserves. Several new

components were added to the Project, viz.:

(i) Change in the funding pattern in respect of North Eastern States
(90:10)

(i) Raising compensation for man-animal conflict to Rs. 2 lakhs

(@iii) Acquisition of private land for making the core/critical tiger habitat

inviolate

(iv) Establishment of Tiger Safari, interpretation/awareness centres under

the existing component of 'co-existence agenda in buffer/fringe areas',
and management of such centres through the respective Panchayati

Raj Institutions
(v) Re-introduction of Cheetah

Launching of Phase-IV tiger reserve level, continuous monitoring of
tigers using camera traps and building up data on photo captures of

individual tigers.

Launching the creation of a national repository of camera trap photo IDs

of individual tigers.
Notification of the Kawal Tiger Reserve in Andhra Pradesh.

In-principle approval for use of CAMPA funds towards village relocation

from core areas.
Completion of e-surveillance project in Corbett.

Comprehensive guidelines under section 380 1 (c) of the Wildlife
(Protection) Act, 1972 issued for Project Tiger and Tourism in Tiger

Reserves on 15th October, 2012.

Under active management, permission accorded for translocation of two
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tigresses from Ranthambhore to Sariska (Rajasthan), besides on straying

sub-adult male tiger from Panna to Satpura (Madhya Pradesh).

41. A bilateral arrangement has been recently formalized with Bangladesh on
tiger conservation. Our delegations are interacting with Nepal and China
within the framework of existing belateral arrangements. A sub-group on
tiger/leopard conservation has been constituted for cooperation with the

Russian Federation, which has met recently.

42. Field level workshops for capacity building of field officers to deal with
straying tigers have been organized at Tadoba and Dudhwa Tiger
Reserves (2013).

43. NTCA teams sent for field appraisal of tiger deals, Project Tiger

implementation etc.

44. Process underway for providing enabling provisions in the Wildlife
(Protection) Act, 1972, to strengthen our implementation of the CITES
and towards enhancement of penalties for contravention of provisions

of the Act.

Pending proposals of Defence establishments in

Andaman and Nicobar Islands

172. SHRI PRAKASH JAVADEKAR: Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) the number of proposals sent by Defence establishments in Andaman
and Nicobar (Andaman and Nicobar) islands which are waiting for environmental

clearances;
(b) the details of all such proposals pending for such clearances;

(¢c) the details of such proposals which stand rejected along with the

reasons therefor; and

(d) the details of steps Government contemplates to ensure early sanctions

and review of rejected clearances of this strategic sector?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATI JAYANTHI NATARAJAN): (a) and (b) The proposal for
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Coastal Zone Regulation (CRZ) clearance for the provision of Jetty Extension Phase-
IT and Wet Basin and Refit Jetty at naval ship repair yard has been received in the

Ministry on 18.12.2012 for consideration of environment clearance.

(¢) No defence related project proposal in Andaman and Nicobar islands

has been rejected for environment clearance in last two years.

(d) This Ministry has constituted a separate Expert Appraisal Committee to
examine defence related strategic projects attracting Coastal Regulation Zone

Notification, 2011 and Environmental Impact Assessment Notification, 2006.
Impact of brick-soil excavation on soil fertility

173. DR. K.V.O. RAMACHANDRA: Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(@) whether it is a fact that brick-soil excavation causes loss of fertile top

soil and affects the soil integrity;
(b) if so, the estimated amount of soil being used for such purposes; and
(c) the steps being taken to prevent this?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATI JAYANTHI NATARAJAN): (a) to (c) As per information made
available by the Central Pollution Control Board, Brick-soil excavation causes loss of
fertility of top soil. The Ministry of Urban Development has initiated action through
Central Public Works Department to promote alternative materials as a suitable
substitute for the traditional clay bricks. Further, the Ministry of Environment and
Forests has issued a notification on 14th September, 1999 to protect the
environment, conserve top soil and prevent the dumping and disposal of fly ash
discharge from coal or lignite based thermal power plants on land. As per this
notification, all agency, person or organisation within a radius of hundred kms. of a
thermal power plant shall use only fly ash based products for construction, such as:
cement or concrete, fly ash bricks or bricks or tiles or clay fly ash bricks, blocks or
tiles or cement fly ash bricks or bricks similar procedure or a combination or

aggregate of them, in every construction project.
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Import of e-waste in the country

174. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(a) whether it is a fact that electronic waste (e-waste) from other countries

is imported into the country;
(b) if so, the amount of such e-waste imported into the country; and
(¢c) the details of manner in which such e-waste is disposed?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATI JAYANTHI NATARAJAN): (a) to (c¢) As per the Hazardous
Wastes (Management, Handling and Transboundary Movement) Rules, 2008, import
of e-waste for disposal is not permitted. Under the Rules, import is permitted only
for recycling or recovery or reuse with the permission of the Ministry of
Environment and Forests. The Ministry has also notified the E-Waste (Management
and Handling) Rules, 2011 for effective management of e-waste in the country, Under
the Rules, the producers are responsible for collection of e-waste generated from the
end of life of their products by setting up collection centers or take back systems
individually or collectively. E-waste recycling can be undertaken only in facilities
authorized and registered with State Pollution Control Boards/Pollution Control

Committees.
Environment performance index list

175. SHRI AJAY SANCHETI: Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(@) whether the Planning Commission has drawn an environment

performance index list;
(b) if so, the details thereof, State-wise;

(c) whether some States have set up sewage treatment capacity ranging

from 0 to 50 per cent;
(d) If so, the States which fall in these ranges; and

(e) the names of best performing States as per this index?
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THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATI JAYANTHI NATARAJAN): (a) and (b) The Planning
Commission has drawn as Environment Performance Index (EPI) to incentives States
for environmental performance through budgetary allocations. Five criteria viz. air
pollution, forests, water quality, waste management and climate change comprising
sixteen indicators were chosen, which when combined give a composite ranking of
the States. The Statewise ranks as per the index, for the year 2012 are given

Statement-I (See below)

(c) and (d) Sewage Treatment Capacity is one of the items considered in the
index. As per this index, the list of States which have set up sewage treatment

capacity ranging from 0 to 50 percent is given in Statement - II (See below).

(e) As per this index, the top five performing States in the year 2012 are as

under:
Rank 1 - Andhra Pradesh
Rank 2 - Sikkim
Rank 3 - Himachal Pradesh
Rank 4 - Madhya Pradesh
Rank 5 - Maharashtra
Statement - 1
Environmental Performance Score and Ranking (6/12/12)
S1. No. State/UTs Final EPI-2012
Score Rank
1 2 3 4
L. Andhra Pradesh 0.7696 1
2. Arunachal Pradesh 04310 31
3. Assam 0.6426 14

4. Bihar 04494 30
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1 2 3 4
5. Chhattisgarh 0.6478 11
6. Delhi 04246 2
7. Goa 0.5991 17
8. Gujarat 0.6944 7
9. Haryana 04933 27
10. Himachal Pradesh 0.7414 3
11. Jammu and Kashmir 0.5483 2
12. Jharkhand 0.5491 21
13. Karnataka 0.6851 8
14. Kerala 0.6311 15
15. Madhya Pradesh 0.7334 4
16. Maharashtra 0.7167 5
17. Manipur 04811 28
18. Meghalaya 0.6524 10
10. Mizoram 0.6448 12
20. Nagaland 04960 26
21. Odisha 0.7118 6
22. Punjab 0.5460 23
23. Rajasthan 0.5905 18
24. Sikkim 0.7478 2
25. Tamil Nadu 0.6616 9
26. Tripura 0.5624 20
27. Uttar Pradesh 0.5388 24
28. Uttarakhand 0.6142 16
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1 2 3 4
29. West Bengal 0.5330 25
30. Andman and Nicobar 0.3072 4
31. Chandigarh 0.6430 13
32. Dadar and Nagar Haveli 04684 29
33. Daman and Diu 0.3944 33
34 Lakshadweep 0.2925 35
3s. Puducherry 0.5636 19

Statement - 11

Percentage Sewage Treatment Capacity

SI. No. State/UT Sewage Gen. (MLD) % Treatment Score-1
Capacity

1 2 3 4 5 6

L. Andhra Pradesh 1636 4243 04243
2. Arunachal Pradesh NA 0 0
3. Assam 4238 0 0
4. Bihar 1278 10.76 0.1076
5. Chhattisgarh 261 0 0
6. Delhi 3800 61.32 0.6132
7. Goa 21.5 84.51 0.8451
& Gujarat 2376 3295 0.3295
o. Haryana 541 57.67 0.5767

10. Himachal Pradesh 29 100 1
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1 2 3 4 5 6

11 Jammu and Kashmir 1937 7.74 0.0774
12. Jharkhand 645.8 0 0
13. Karnataka 1888 1224 0.1224
14. Kerala 7212 0 0
15. Madhya Pradesh 1430 13.01 0.1301
16. Maharashtra 5883 72.89 0.7289
17. Manipur 26.7 0 0
18. Meghalaya 28 0 0
19. Mizoram 296 0 0
20. Nagaland 239 0 0
21. Odisha 6922 7.66 0.0766
22. Punjab 1685 4214 04214
23. Rajasthan 1510 358 0.0358
24. Sikkim 2334 8 0.08
25. Tamil Nadu 1348 24.81 0.2481
26. Tripura 244 0 0
27. Uttar Pradesh 3747 33.04 0.3304
28. Uttarakhand 1809 13.54 0.1354
29. West Bengal 2762 20.56 0.2056
30. Andman and Nicobar 129 0 0
31 Chandigarh 402 83.96 0.8396
32. Dadara and Nagar Haveli NA 0 0
33. Daman and Diu NA 0 0
34. Lakshadweep NA 0 0
35. Puducherry 66 30.00 0.3000
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Impact of river bed mining on ecology

176. DR. PRABHAKAR KORE: Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whether Government has framed the Mines Concession Rules for mining

minerals in the country;
(b) if so, the details thereof;

(¢) whether Government is aware that the river bed mining for extraction of

sand is rampant in the country;
(d) if so, the details thereof;

(e) whether steps are being taken against illegal sand miners to prevent

adverse impact on ecology; and
(f) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY ENVIRONMENT AND
FORESTS (SHRIMATI JAYANTHI NATARAJAN): (a) and (b) The Ministry of mines
has framed Mineral Concession Rules under Section 13 of Mines and Minerals
(Development and Regulation) [MMDR] Act, 1957 which has been notified in the
Gazette vide GSR No. 1398 dated 11.11.1960. The State Governments have been
given powers to make rules in respect of minor minerals under section 15 of the

MMDR Act, 1957.

(c) to (f) Sand mining is regulated in terms of the MMDR Act, 1957 and the
rules framed therein. Mining projects of sand require prior environment clearance.
This is with a view to ensuring that the mining is done in a scientific and
sustainable manner. As per section 23C of the MMDR Act, 1957, State Governments
have been empowered to make rules for preventing illegal mining, transportation and

storage of minerals.
Animal deaths in the Wildlife Sanctuaries and Zoos

177. SHRI AAYANUR MANJUNATHA: Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(@) whether a number of wild animals/other animals have died or got killed
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in the Wildlife Sanctuaries and Zoological Parks of the country;

(b) if so, the details thereof along with the causes of deaths during the last

three years and the current year, State-wise; and

(c) the corrective action taken or being taken by Government and the steps

taken to avoid such incidents in future?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATI JAYANTHI NATARAJAN): (a) and (b) The management and
protection of wild animals in wildlife sanctuaries in the country is looked after by the
concerned State/Union Territory Governments. State-wise details of death of wild
animals in Wildlife Sanctuaries are not collated in the Ministry. However, the State-
wise details of deaths of animals in Zoological Parks during last three years and the
current years is given in the Statement (See below). The major reasons for death of
animals in Wildlife Sanctuaries include natural deaths, predation, infighting among
competing individuals of the same species, accidental deaths, poaching etc. In
Zoological Parks, the major reasons for the deaths of animals include old age,

senility, infighting, respiratory failure, septicemia etc.

(¢) Central Zoo Authority had laid standards and norms regarding upkeep
and healthcare of animals under Recognition of Zoo Rules, 2009, which is mandatory
for all the zoos to follow. Necessary steps are being taken up by the respective zoo
operator to avoid such situation in future. If any person is found guilty for

negligence etc,, action is also taken by respective zoo operator/State Government.

While the management of Wildlife Sanctuaries is looked after by the
concerned State/union Territory Government, the Central Government has taken the

following steps to strengthen the protection of wild animals in such sanctuaries:

(i) Legal protection has been provided to wild animals and plants against
hunting and commercial exploitation under the provisions of the Wild

Life (Protection) Act, 1972.

(i) The Wild Life (Protection) Act, 1972, has been amended and made more
stringent. The punishments for offences have been enhanced. The Act
also provides for forfeiture of any equipment, vehicle or weapon that is

used for committing wildlife offence(s).
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(ii)

@iv)

™)

(vi)

(vii)

(vii)

Protected Areas, viz., National Parks, Sanctuaries, Conservation
Reserves and Community Reserves covering important wildlife habitats
have been created all over the country under the provisions of the Wild

Life (Protection) Act, 1972 to conserve wild animals and their habitats.

Financial and technical assistance is provided to the State/Union
Territory Governments under the Centrally Sponsored Schemes of
'Integrated Development of Wildlife Habitats', 'Projects Tiger' and
'Projects Elephant' for providing better protection to wildlife, and

improvement of its habitat.

The Central Bureau of Investigation (CBI) has been empowered under
the Wild Life (Protection) Act, 1972 to apprehend and prosecute wildlife

offenders.

The State/Union Territory Government have been requested to
strengthen the field formations and intensify patrolling in and around

the Protected Areas.

The Wildlife Crime Control Bureau has been set up to strengthen the
enforcement of law for control of poaching and illegal trade in wildlife

and its products.

Strict vigil is maintained by the officials of State Departments of Forests

and Wildlife.

Statement

State-wise details of death of animals in Zoological Parks during last three

years and the current year

S1. No. Name of the 2009-10 2010-11 2011-12 2012-13
State/Uts (upto 20.2.2012)
1 2 3 4 5 6
1. Andaman and 3 4 6 0
Nicobar Islands
2. Andhra Pradesh 157 188 169 6
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1 2 3 4 5 6
3. Arunachal Pradesh 18 5 8 2
4. Assam 34 492 46 13
5. Bihar 175 19 26 4
6. Chhattisgarh 50 41 171 17
7. Delhi 27 109 83 0
8. Goa 5 7 6 1
0. Gujarat 301 380 295 12
10. Haryana 36 A 53 0
11. Himachal Pradesh 43 51 4 0
12. Jammu and 0 5 9 0
Kashmir
13. Jharkhand 65 80 1 1
14. Karnataka 79 367 419 3
15. Kerala 121 162 117 1
16. Madhya Pradesh 120 77 64 8
17. Maharashtra %2 242 148 25
18. Manipur 77 25 15 0
19. Meghalaya 12 10 13 1
20. Mizoram 5 3 12 0
21. Nagaland 14 5 0 0
22. Odisha 116 179 139 7
23. Punjab 71 113 129 8

24. Rajasthan 20 130 150 0
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1 2 3 4 5 6
25. Sikkim 4 6 2 0
26. Tamil Nadu 213 233 128 25
27. Tripura 55 61 38 3
28. Uttar Pradesh 1717 147 97 37
29. Uttarakhand 30 27 29 0
30. West Bengal 153 132 138 14

ToraL 3069 2944 2665 188

Plantation of trees around multi-storied buildings

7178. DR. PRABHA THAKUR: Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whether maintenance of the trees planted in the forest areas is entrusted

upon forest departments in every State;

(b) if so, the percentage of such trees thrived along with details thereof for

last three years, State-wise;

(c) whether Government has framed any policy for plantation of trees in the

adjoining areas of the multi-story buildings;

(d) if so, whether Government is aware of continuously emerging multi-story
buildings in Andheri West Area in Mumbai where plantation of trees and park

development work are being ignored; and
(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATI JAYANTHI NATARAJAN): (a) and (b) The Ministry of
Environment and forests is implementing a Centrally Sponsored scheme of National
Afforestation Programme (NAP) for eco-restoration of degraded forests and adoining

areas through people's participation in the country. The scheme is being

T Original notice of the question was received in Hindi.
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implemented through a decentralized mechanism of State Forest Development
Agency (SFDA) at State level, Forest Development Agency (FDA) at Division level
and Joint Forest Management Committees (JFMC) at village level. JFMCs are
empowered for planning, decision making, implementation of the activities under
NAP. Sample evaluation of afforestation projects under NAP has been commissioned
by the Ministry during the 11th Plan. Meta Analysis Study based on these
evaluations indicates satisfactory tree-survival percentage, the state-wise details of

which are given in Statement (See below).

(c) to (e) The National Forest Policy, 1988 envisages 33% of the total
geographical area of the country under forest and tree cover. The Ministry of
Environment and Forests do not have any specific scheme/policy for plantation of
trees in the adjoining areas of the multi-story buildings in the country including

Andheri West area in Mumbai.
Statement

State-wise details of tree survival percentage

based on Meta Analysis Study

Sl. No. State Average Survival %
1. Andhra Pradesh 80.00
2. Arunachal Pradesh 70.00
3. Assam 60.30
4. Bihar 80.00
5. Chhattisgarh 72.58
6. Gujarat 70.00
7. Haryana 64.00
8. Himachal Pradesh 63.08
9. Jammu and Kashmir 72.00

10. Jharkhand 90.00
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Sl. No. State Average Survival %
11. Karnataka 7993
12. Kerala 70.24
13. Madhya Pradesh 80.32
14. Maharashtra 60.68
15. Manipur 60.00
16. Meghalaya 62.14
17. Mizoram 76.00
18. Nagaland 69.17
19. Odisha 85.07
20. Punjab 64.00
21. Rajasthan 57.00
22. Sikkim 79.50
23. Tamil Nadu 70.00
24. Tripura 76.50
25. Uttar Pradesh 68.92
26. Uttarakhand 51.73
27. West Bengal 79.00

FORESTS be pleased to state:

Elephant corridor project at Puspagiri in Karnataka

179. DR. PRABHAKAR KORE: Will the Minister of ENVIRONMENT AND

@

whether it is a fact that the proposed Elephant Corridor Project at

Puspagiri Sanctuary in Karnataka was opposed by the local people;

(b)

if so, the details thereof;
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(¢) whether Government has taken steps to resolve the issue through

consultations with local people and State Government authorities; and
(d) if so, the details thereof and the stand of Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATI JAYANTHI NATARAJAN): (a) to (d) There is no proposal for

Elephant Corridor project pertaining to Pushpagiri Sanctuary in Karnataka.
Effected climate change on Himalayas

180. SHRI AMBETH RAJAN: Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whether it is a fact that the worst effect of climate change is felt in

Himalayas and rivers originating from there; and
(b) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATI JAYANTHI NATARAJAN): (a) and (b) Studies conducted by
the Geological Survey of India projects likely impacts of glacier melting in Himalayan
region, changes in river hydrology, increased debris production and siltation of
rivers in downstream regions. Scientific studies and assessments relating to climate
change report titled "Climate Change and India: 4x4 Assessment- A Sectoral and
Regional Analysis for 2030s" also projects that there is likelihood of impacts of
climate change in 2030s on "Agriculture, Natural ecosystem, Biodiversity, Human

health and Water" in Himalayan region.
Environmental clearance for Left Bank and Right Bank Canals in Odisha

181. SHRI PYARIMOHAN MOHAPATRA: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(a) whether the State Government of Odisha has applied for environment
and forest clearances for execution of Left Bank Canal, Phase-II, and Right Bank

Canal;
(b) if so, when;

(c) the steps taken to expedite the clearances in view of the importance of
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these canals for higher agricultural productions; and

(d) the reasons for delay, if any, and the time by which the clearances are

expected to be given?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATI JAYANTHI NATARAJAN): (a) to (d) The Government of
Odisha applied for environmental clearance (EC) for execution of Left Bank Canal
(LBC) and Right Bank Canal (RBC) including a barrage in Odisha under the Rengali
Irrigation Project in April, 1996 and the Government had granted necessary EC vide
dated 4.12.1996 Stage-I approval for 2107 ha of forest land was granted by the
Ministry vide letter 21.11.1996 and State-II clearance for 812 ha forest land vide letter
14.5.2003 in the first Phase involving entire reservoir and portions of LBC and RBC
systems of the project. For the construction of remaining portions of LBC and RBC
system in the 2nd Phase, Stage-II Clearance is required for the balance 1295 ha of
forest land. For this purpose, complete compliance reports on the stipulations
imposed in the Stage-I and Stage-II (part) approval are to be submitted by the

Government of Odisha.
Indiscriminate felling of trees in Delhi

182. SHRI JAI PRAKASH NARAYAN SINGH: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(a) whether it is a fact that various agencies are engaged in indiscriminate

felling of trees on the pretext of development in various parts of the country;
(b) if so, the details in this regard;

(c) whether some agencies have cut trees in Delhi recently without any

prior permission from the Ministry; and

(d) if so, the action taken against such agencies to further check on the

cutting of trees in Delhi and other parts of the country?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATI JAYANTHI NATARAJAN): (a) and (b) No reports regarding
indiscriminate felling of trees on the pretext of development by various agencies

have been received in the Ministry. However, sporadic incidents of tree felling do
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take place wherein action is taken by the respective State /UT Governments as per

the law.

(c) and (d) The Ministry has received no such reports, wherein the agencies
concerned have cut trees in Delhi without permission of the Competent Authority,

Permission for cutting of trees is given by the respective State/UT Governments.
Appeal against demerger of telecom company

183. SHRI JAI PRAKASH NARAYAN SINGH: Will the Minister of FINANCE

be pleased to state:

(a) whether it is a fact that the Commissioner of Income Tax has filed an
appeal before the Hon'ble High Court in the matter of demerger of a leading Telecom

Company with its Tower Division.
(b) if so, the details thereof;

(c) whether it is also a fact that the demerger scheme was undertaken by

the company to evade tax; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): (a) and (b) Some of the leading telecom companies had filed
petitions under provisions of Companies Act before jurisdictional High Courts
seeking sanction of scheme of arrangements for demerger/transfer of their Passive
Infrastructure Assets. In one of the cases where the said scheme was sanctioned by
the division bench of High Court of Gujarat, the Income tax department has filed a
Special leave petition before the Supreme Court in which a notice has been issued to
the respondents. In some other cases, a single judge bench of the Delhi High Court
sanctioned the scheme and the Commissioners of Income Tax concerned have filed

appeals before the division bench, which are pending.

(c) and (d) It has been the stand of the Income Tax department before the
Courts that the demerger schemes were undertaken by the companies to evade tax.

The matter is sub-judice.

Indirect Tax collections
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184. DR. T.N. SEEMA: Will the Minister of FINANCE be pleased to state:

(a) whether the net indirect tax collections during April-December 2012 are far

below the budgeted estimate for the current financial year;

(b) the details of the Individuals and Business establishments raided during

the aforesaid period, and the details of cash seized during the said raids;

(¢) whether any raid or search operation has failed because of the leak of

the information to the persons being raided; and

(d) if so, the details thereof and the steps taken by Government to prevent

such leakage of information from the department?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): (a) Yes, Sir. The Indirect tax collected during April to
December, 2012 is Rs. 3, 33, 143 crore (provisional and exclusive of ceases not
administered by Department of Revenue) against the Budget Estimate of

Rs. 5, 05, 044 crore for the year 2012-13.

(b) to (d) Information is being collected and will be laid on the table of the

House.
Restructuring of NPAs in Banks Question

185. SHRI SUKHENDU SEKHAR ROY: Will the Minister of FINANCE be

pleased to state:

(a) whether banks had 85 per cent rise in Non Performing Assets (NPAs)

during first quarter of current fiscal;
(b) if so, the reasons therefore and remedial action taken thereon;

(¢c) whether 74 cases involving Rs. 40,000/- crores were referred to banks for

restructuring in the said period;

(d) if so, the particulars of the defaulting Companies and the restructured

amount; and

(e) what prevented Government to declare those companies wilful defaulters

and to recover loan amount from them?
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) and (b) No, Sir. The Gross Non-Performing Assets (GNPAs)
of the Scheduled Commercial Banks (SCBs) has increased by 11.77 per cent and not
be 85 per cent. In absolute terms, the GNPA has increased from Rs. 1,37,102 crore as
on March, 2012 (GNPA ratio 2.94%) to Rs. 1,53,235 crore as on June, 2012 (GNPA
ratio 3.25%).

Current macro-economic situation in the country, increase in interest rates and
slowing economic growth during 2011 have adversely impinged on the repayment

capacity of all categories of borrowers.

To improve the health of the financial sector, to reduce the NPAs, to improve
asset quality of banks, and to prevent slippages, Reserve Bank of India (RBI) has
issued instructions which stipulate that each bank is required to have a robust
mechanism for early detection of signs of distress including prompt restructuring in
the case of all viable accounts; to have a loan recovery policy which sets down the
manner of recovery of dues, targeted level of reduction (period-wise), norms for
permitted sacrifice/waiver, factors to be taken into account before considering
waivers, decision levels, and reporting to higher authorities; monitoring of write-off
waiver cases; valuation of properties including collaterals accepted for their
exposures; and taking recourse to legal mechanisms like SARFAESI Act, 2002, DRTs
and Lok Adalats.

The Government has advised Public Sector Banks (PSBs) to take a number of
new initiatives to increase the pace of recovery and manage NPAs which include
appointment of Nodal officers for recovery; to conduct special drives for recovery of
loss assets; to put in place early warning system; to replace system of post dated
cheques with Electronic Clearance System (ECS); and to constitute a Board level

Committee for monitoring of recovery.

Parliament has recently enacted 'The Enforcement of Security Interest and
Recovery of Debts Laws (Amendment) Act, 2012' for removing certain bottlenecks in

the recovery of bad debts. The Amendment Act has come into force from 15.01.2013.

(c) and (d) During the first quarter of year 2012-13 (from April to June, 2012),
the proposals of 39 companies with an aggregate exposure of Rs. 19,951 crore were

referred to the Corporate Debt Restructuring (CDR) Cell for restructuring.
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(¢) The Reserve Bank of India has framed guidelines for declaring a

borrower a wilful defaulter, which are to be followed by all banks.
Financial inclusion of rural areas with banking system

186. SHRI S. THANGAVELU: Will the Minister of FINANCE be pleased to

state:

(a) whether Government is considering to benefit common man from

banking;
(b) if so, the details thereof;

(c) whether it is also a fact that the banking benefit has not reached to

many rural parts of the country due to lack of awareness;
(d) if so, the details thereof; and

(¢) whether Government has asked the banks to be more active in rural

areas to help massess?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) and (b) With the objective of extending the banking services
to unserved areas, the Government has undertaken the Financial Inclusion initiative
"Swabhimaan", under which banking facilities were provided to about 74,000
habitations having population of 2000 or more (2001 census) during 2010-12. The
'Swabhimaan" campaign has further been extended to habitations which had
population of 1000 or more (2001 census) in North East and Hilly States and
habitations which had a population of 2000 or more (2011 census) under which

about 45,000 habitations have been identified for extending banking facilities.

(c) to (d) With the objective of providing financial counselling services and
to educate people in rural and urban areas with regard to various financial products
and services available from formal financial sector, the Reserve Bank of India (RBI)
on 4.2.2009 circulated a Model Scheme for Financial Literacy and Credit Counselling
Centres (FLCCs). Based on the experiences of implementation of the Scheme and
with the objective of scalling up financial literacy efforts, the RBI has modified the
existing Scheme and advised Lead Banks on 6.6.2012 to set up Financial Literacy
Centres (FLCs) in each of the Lead District Manager (LDM) Offices. In addition, the

banks have been advised to set up need based FLCs in other locations as well.
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(¢) RBI has permitted domestic Scheduled Commercial Banks (excluding
RRBs) to open branches in Tier 2 to Tier 6 Centres (with population upto 99,999 as
per census 2001) without the need to take permission from RBI in each case, subject
to reporting. Domestic Scheduled Commercial Banks have been advised that while
preparing their Annual Branch Expansion Plan (ABEP), they should allocate atleast
25% of the total number of branches proposed to be opened during the year in

unbanked centres with population upto 9999.

New private sector banks are required to have 25% of their total number
branches in rural and semi urban centres with population below 1,00,000 on an

ongoing basis.
NPA under KCC declared by Ballia Etawa Gramin Bank

187. SHRIMATI KUSUM RAL:
SHRI ALOK TIWARI:
SHRI ARVIND KUMAR SINGH:
SHRI PRABHAT JHA

Will the Minister of FINANCE be pleased to state:

(a) the total amount declared NPA under Kisan Credit Card (KCC) during
last three years by Ballia Etawa Bank, under NABARD, year-wise;

(b) the details of loan amount under doubtful category under KCC;

(c) the details of the doubtful loans issued under KCC by Ballia Etawa
Gramin Bank, Narahi Branch in Ballia district in U.P;

(d) the details of the defaulters who have been sanctioned loans by Ballia
Etawa Gramin Bank, Narahi, Ballia and they have deliberately defaulted payments in

connivance with the local bank officials, defaulter-wise; and
() by when outstanding loans would be recovered, defaulter-wise?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) and (b) The position of loan amounts under NPA and
doubtful category under Kisan Credit Card (KCC) in Ballia Etawa Gramin Bank

during the last three years is reported as under:
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Rs. in crore

Year Total amount of NPA under Amount of loan under doubtful
KCC category under KCC
2009-10 1.70 090
2010-11 793 305
2011-12 10.18 291

(¢) There is no loan under KCC marked in doubtful category at Narhi, Ballia
district branch of the Bank.

(d) and (e) As per report of the bank, there is no account under the norms to

classify as NPA under KCC in Narhi Branch as on 31st March, 2012.
White Paper on Black Money

188. SHRI PRABHAT JHA: Will the Minister of FINANCE be pleased to

state:

(@) whether it is a fact that leading institutions concerned with economic
and financial policy in the country have recently submitted their report on black

money;
(b) if so, the details thereof;

(¢) whether Government had stated to take effective steps in controlling
black money during the last budget session by issuing white paper in the

Parliament; and

(d) if so, the steps taken by Government so far, in this direction and the

details of achievement thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): (a) The Government has commissioned a study, inter alia,
on estimation of unaccounted income and wealth both inside and outside the
country. The study is being conducted by three institutes - National Institute of
Public Finance and Policy (NIPFP), National Council of Applied Economic Research
(NCAER) and National Institute of Financial Management (NIFM) separately. The

study reports are still in the process of finalisation by the respective institutes.

T Original notice of the question was received in Hindi.
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(b) Does not arise in view of reply to part (a) above.
(¢) Yes, Sir.

(d) The Government has taken various steps in this direction under a multi-
pronged strategy which includes creating an appropriate legislative framework;
setting up institutions to deal with illicit funds; developing systems for
implementation; imparting skills to the manpower for effective action; and joining the
Global crusade against black money. Various legislative measures have also taken by
the Finance Act, 2012 in this regard which include reporting of assets (including
bank accounts) held outside the country; reopening of assessments upto 16 years
for taxing undisclosed assets (including bank accounts) kept outside the country;
strengthening of penal provisions in respect of search cases; expansion of the ambit
of tax collection at source (TCS) to cover certain more vulnerable items/sectors;
India has been renegotiating its Double Taxation Avoidance Agreements (DTAAs)
with other countries to bring the Article on Exchange of Information to International
standards, and has also been expanding its treaty network by signing new DTAAs
with many other countries and by entering into Tax Information Exchange
Agreements (TIEAs) with many tax jurisdictions in its effort to facilitate the
exchange of information and to bring in tax transparency. It has also become a
member of the Multilateral Convention on Mutual Administrative Assistance in Tax
Matters in 2012. These steps have equipped the Government better in tackling the

menace of black money.
Refund of additional State tax collected from fertilizer units

189. SHRI MANSUKH L. MANDAVIYA:
SHRI BHARATSINH PRABHATSINH PARMAR:
SHRI PARSHOTTAM KHODABHAI RUPALA:

Will the Minister of FINANCE be pleased to state:

(a) whether the Central Government has conducted any study about
financial implications on the matter of backlog arrears of additional State tax which is
not paid to fertilizer units either by Central Government or State Governments

resulting in huge financial loss to fertilizer units;

(b) as on date, the details of further action taken in this regard, as State

Governments never refund the already collected State taxes; and
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(¢) whether the Central Government intends to provide one time financial
grant to settle this issue and if so, by when Central Government intends to resolve

this long pending issue?

THE MINISTER OF STATE IN MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) and (b) The Government does not favour the proposal to
recover past period losses of the Urea manufacturers from the prospective sales, as
it would mean that any purchase of Urea by a Farmer after implementation of the
scheme would attract Additional Cost due to Non-recognised Input Taxation
(ACNT) for his purchase, plus an additional ACNT for the losses suffered by the
manufacturer for the period October 01, 2006 to March 31, 2011. That would
tantamount to making a farmer buying Urea now to partially pay for someone else

who bought it earlier.

No further action is contemplated by Government of India in view of the
position as stated above. It is for the State Governments concerned to examine the

issue and take necessary action, as deemed fit.

(¢) No sir. Allowing Central Grant for the purpose will effectively mean
transferring Central Government funds to State Government, and might lead to more
such instances of State Governments levying taxes and seeking Gol support to

protect the end consumers.
Irregularities in Agriculture Debt Waiver Scheme, 2008

190. SHRI PRABHAT JHA:
SHRIMATI KUSUM RAL:
SHRI ARVIND KUMAR SINGH:
SHRI ALOK TIWARI:

Will the Minister of FINANCE be pleased to state:

(a) whether large scale irregularities have been reported in Agricultural Debt

Waiver Scheme, 2008;
(b) if so, the details thereof;

(¢) whether debts of ineligible farmers having land more than 2 hectares

have also been waived off;
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(d) if so, the details thereof and the number of such cases, State-wise;

() whether Government has inquired into the alleged irregularities and

responsibility has been fixed in this regard;
(f) if so, the details thereof, bank-wise;
(g) if not, the reasons therefor;

(h) whether Government has fixed any deadline for the recovery of the debt

waived off illegally; and
(1) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) to (i) The Government of India had issued detailed guidelines
for the implementation of the Agricultural Debt Waiver and Debt Relief, 2008 on
28.5.2008.

Reserve Bank of India (RBI) was designated the nodal agency for the
implementation of the Scheme for the Scheduled Commercial Banks, Urban
Cooperative Banks and Local Area Banks, while NABARD was the nodal agency for

Regional Rural Banks (RRBs) and Cooperative credit institutions.

The guidelines issued by the Government for the implementation of the
Scheme, inter alia, prescribed procedure for preparation of lists of beneficiaries,
responsibility of the lending institutions for correctness of the details of eligible
beneficiaries, establishment of grievance redressal mechanism and statutory,

concurrent or special audit of claims as may be directed by RBI/NABARD.

NABARD and RBI have on 11.1.2013 and 14.1.2013 respectively issued
directions to the lending institutions to examine the case of any irregularities and
take corrective steps, including recovery of any excess payment and fixing

responsibility of the bank staff in appropriate cases.
Survey on Anaemia prevalence

191. SHRI AMBETH RAJAN: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether any survey has been undertaken to study about the prevalence
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of anaemia among woman aged 15-49 years after 2005-06 during which National

Family Health Survey-III (NFHS) was undertaken; and
(b) if so, the details thereof?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) and (b) In the current District Level Household Survey (DLHS)
and Annual Health Survey (AHS), a component on Clinical, Anthropometric and Bio-
chemical (CAB) tests covering measurement on height and weight, hemoglobin,
blood pressure, blood glucose and iodine level in salt consumed by households has
been included to inter alia provide estimate on prevalence of anaemia among

women aged 15-49 years.
Request for reduction of VAT on film

192: SHRIMATI T. RATNA BAI
SHRI MOHD. ALI KHAN

Will the Minister of FINANCE be pleased to state:

(a) whether the Film Industry in the country including Telugu Film Industry

has requested for reduction of VAT on the films; and
(b) if so, the details thereof and the action taken so far in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): (a) and (b) VAT, being a tax on purchase or sale of goods
within a States, is a State subject by virtue of Entry 54 of the State List of Seventh

Schedule of the Constitution. Information in this regard is not maintained centrally.
Guidelines for granting licences to start private banks

193. SHRI D. RAJA:
SHRI M.P. ACHUTHAN:

Will the Minister of FINANCE be pleased to state:

(a) whether the Reserve Bank of India (RBI) has finalized guidelines for

granting licences to start banks in private sector;

(b) if so, the details thereof;
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(¢) whether Government has received proposals from any of the private

entitles for getting new banking licences; and
(d) if so, the details thereof and the decision taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) to (d) Yes, Sir. Vide its Press Release dated 22.02.2013, the
Reserve Bank of India (RBI) has released its "Guidelines for Licences of New Banks
in the Private Sector". Key features of the guidelines include eligible promoters; 'fit
and proper' criteria; corporate structure of the Non-Operative Financial Holding
Company (NOHFC); minimum voting equity capital requirements for bank and
shareholding by NOHFC; regulatory framework; foreign shareholding in the bank;
corporate governance of NOHFC; prudential norms for the NOHFC; expoure norms;
business plan for the bank; other conditions for the bank and additional conditions
for NBFCs promoting/converting into a bank. The detailed guidelines are available
on the RBI website at www.rbi.org.in. As per these guidelines the eligible promoters

can their application on or before 01.07.2013.
Probe in functioning of NABARD

194. SHRI D. RAJA:
SHRI M. P. ACHUTHAN:

Will the Minister of FINANCE be pleased to state:

(a) whether Government's attention has been drawn to an article published
in "The Hindu" Delhi edition dated December 10, 2012 regarding the functioning of
the National Bank of Agriculture and Rural Development (NABARD);

(b) if so, the details thereof;

(c) whether any investigation has been made into the allegations made

therein; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) to (d) An article was published in "The Hindu" on
10.12.2012, on the functioning of NABARD with references, inter alia, to warehouse
refinancing scheme, consultancy awarded to Boston Consulting Group (BCG) and

spending on publicity.
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The Government had made an allocation of Rs. 2000 crore in Union Budget
2011-12, under Rural Infrastructure Development Fund (RIDF) XVII (2011-12) for
financing warehousing infrastructure. NABARD has reported that the approved
Scheme in 2011-12 provided for the loans of State Governments/UT and refinance to
banks against the loans disbursed by them for creation of warehousing
infrastructure. 517 projects wee covered under refinance of Rs. 759.09 crore through

Banks for creating warehouse infrastructure of 4.29 lakh MT.

NABARD has also informed that Rs. 13.23 crore were paid to Boston
Consulting Group (BCG) for completing their assigned consultancy for

'Repositioning of NABARD'.

As for publicity expenditure, out of the total advertisement/publicity budget
of Rs. 10 crore, approved by the Board of NABARD for the FY 2011-12,
Rs. 6.28 crore was spent on different media and publicity initiatives by NABARD.

Default by telecom companies in Repayment of Dues

195. SHRI SUKHENDU SEKHAR ROY: Will the Minister of FINANCE be

pleased to state:

(@) whether some of the companies whose 2G spectrum license were
cancelled following court orders have defaulted in repayment of dues to nationalized

banks;
(b) if so, the details of the companies and details of amount involved;
(¢c) if so, the details of steps taken by banks for realization of the due; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) and (b) The total outstanding of Public Sector Banks (PSBs)
to telecom sector is Rs. 72079 crore. Out of which the GNPA is Rs. 761 crore, which
is only 1.06% of total outstanding to the telecom sector. The Reserve Bank of India
(RBI) does have any specific information of the companies whose 2G spectrum
licenses were cancelled following court orders and who have defaulted in repayment
of dues to nationalized banks. As per the information collected from PSBs, there are

two companies which have defaulted in repayment of dues.
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Section 45 E of RBI Act, 1934 prohibits RBI from disclosing 'credit
information' except in the manner provided therein. Further, in accordance with the
practices and usages customary amongst the banks and in conformity with
provisions of status governing the financial institutions as also the provisions of
the Public Financial Institutions (Obligations as to Fidelity and Secrecy) Act, 1983,

information relating to the names of individual defaulters is not divulged.

(c) and (d) The guidelines and procedures, as applicable in default cases, are
followed in these cases also. To improve the health of the financial sector, to reduce
the NPAs, to improve asset quality of banks, and to prevent slippages, RBI has
issued instructions which stipulate that each bank is required to have a robust
mechanism for early detection of signs of distress including prompt restructuring in
the case of all viable accounts; to have a loan recovery policy which sets down the
manner of recovery of dues, targeted level of reduction (period-wise), norms for
permitted sacrifice/waiver, factors to be taken into account before considering
waivers, decision levels, and reporting to higher authorities; monitoring of write-off/
waiver cases; valuation of properties including collaterals accepted for their
exposures; and taking recourse to legal mechanisms like SARFAESI Act, 2002, DRTs
and Lok Adalats.

The Government has advised Public Sector Banks (PSBs) to take a number of
new initiatives to increase the pace of recovery and manage NPAs, which include
appointment of Nodal officers for recovery, to conduct special drives for recovery of
loss assets, to put in place early warning system, to replace system of post dated
cheques with Electronic Clearance System (ECS) and to constitute a Board level

Committee for monitoring of recovery.

Parliament has recently enacted 'The Enforcement of Security Interest and
Recovery of Debts (Amendment) Act, 2012' for removing certain bottlenecks in the

recovery of bad debts. The Amendment Act has come into force from 15.01.2013.
Crisis of bad loans with banks question

196. SHRI S. THANGAVELU: Will the Minister of FINANCE be pleased to

state:

(@) whether banks were facing a crisis of loans turning bad due to the

current macro economic situation in the country;
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(b) if so, the details thereof;

(c) whether the bad loans of these banks went up from Rs. 94000 crore in
2011 to Rs. 1.70 lakh crore; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) to (d) The Gross Non-Performing Assets (GNPAs) of the
Scheduled Commercial Banks (SCBs) has increased from Rs. 94,121 crore as on
March, 2011 (GNPA ratio 2.36%) to Rs. 1,37,102 crore as on March, 2012 (GNPA ratio
2.94%) and Rs. 1,84,193 crore as on December, 2012 (GNPA ratio 3.69%).

Current macro-economic situation in the country, increase in interest rates and
slowing economic growth during 2011 have adversely impinged on the repayment

capacity of all categories of borrowers.
Deferment of GST implementation

197. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of FINANCE be

pleased to state:

(a) whether Government has deferred the implementation of Goods and

Services Tax (GST) system till the financial year 2013-14;
(b) if so, the details thereof; and

(¢) the details of recommendations made by the sub-panel with regard to

compensation amount to be paid to the States?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): (a) No, Sir.

(b) Does not arise.

(¢) In pursuance of the decision taken in the meeting of the Union Finance
Minister with the State Finance/Taxation Minister held on 8th November, 2012, it was
decided to constitute a Committee to consider the issue of compensation to States
for the revenue loss on account of reduction of Central Sale Tax (CST) from 4% to
2%. The representatives of the State Governments in the Committee proposed for

the payment of 100% CST compensation for the years 2010-11, 75% CST
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compensation for year 2011-12 and 50% CST compensation for the year 2012-13 to
be worked out as per the 22nd August 2008 guidelines. The Committee has
recommended that all unsettled CST compensation cases of individual States of

earlier years should be decided on case to case basis at the earliest.
Trading of foreign exchange by nationalized banks

198. SHRI T.K. RANGARAJAN: Will the Minister of Finance be pleased to

state:

(a) whether the nationalized banks are allowed to trade in foreign exchange;

and

(b) if so, the amount of profits earned by nationalized banks by trading in

foreign exchange for the years ending 2010, 2011 and 20127

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) and (b) Reserve Bank of India (RBI) has informed that
nationalized banks are allowed to trade in foreign exchange. The details of profit/loss
of nationalized banks by trading in foreign exchange operation during the financial

year 2009-10, 2010-11 and 2011-12 are given in statement.
Statement

Profit on Forex Operations During FY 2009-10 to FY 2011-12

SI. No. Bank Name Profit on Forex Operations (Rs. Crore)

March 2010 March 2011  March 2012

1 2 3 4 5
1. Allahabad Bank 48 73 116
2. Andhra Bank 58 A 61
3. Bank of Baroda 339 460 603
4. Bank of India 303 430 518
5. Bank of Maharashtra 35 31 4

6. Canara Bank 217 383 435
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1 2 3 4 5
7. Central Bank of India 45 56 187
8. Corporation Bank 23 108 150
9. Dena Bank 33 52 &2
10. Indian Bank Y 127 150
11 Indian Overseas Bank R 127 186
12. Oriental Bank of Commerce 76 123 177
13. Punjab and Sindh Bank 38 46 42
14. Punjab National Bank 311 380 586
15. Syndicate Bank 65 A 109
16. UCO Bank 67 104 106
17. Union Bank of India 321 425 483
18. United Bank of India 21 24 57
19. Vijaya Bank 42 39 59
Nationalised Banks 2,409 3,368 4,321

Source: OSMOS Database (Domestic Operations)

Surplus cash with PSU Banks

199. DR. KANWAR DEEP SINGH: Will the Minister of FINANCE be pleased

to state:

(@) whether Government has asked Public Sector Undertaking (PSUs) to

invest their surplus cash or give it out as dividends to Governments;

(b) if so, the details thereof and the proposed plan of action to implement

the same;

(c) the reasons behind such a decision;
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(d) whether such dividends shall help the Government to bridge its fiscal

deficit;
(e) if so, the details thereof; and
(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) to (f) In the light of Public Sector Banks' (PSBs) special role
and importance in the banking industry and in advancing the economic policies of
the Government, in 2008, the Government asked all the Ministries/Departments and
Central Public Sector Enterprises to place at least to the extent of 60% of their
surplus funds with PSBs. The said instructions have again been reiterated in 2012
with certain modification (available on website http://financialservices.gov.in/). In so
far as dividend is concerned, it is a stream of revenue to the shareholders including
the Government and is declared by the respective boards of PSBs keeping in view

their profit, relevant legal provisions and extant instructions on the subject.
Implementation of Swabhiman Scheme in Bihar

1200. SHRI RAM KRIPAL YADAV: Will the Minister of FINANCE be pleased

to state:

(a) whether Government has started "Swabhiman Scheme" to facilitate the

small farmers in rural areas in Bihar;

(b) if so, the number of districts which have been included under this

scheme;

(¢) how much amount has been spent so far under this scheme in Bihar;

and
(d) the details of special features of this scheme?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) to (d) The Government launched "Swabhimaan- the Financial
Inclusion Campaign", under which banking facilities were provided to over 74,000
unbanked habitations having population in excess of 2000 (2001 Census) during

2010-12, primarily through the model of Business Correspondents. In the State of

1 Original notice of the question was received in Hindi.
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Bihar, 9206 such habitations were provided with banking facilities by March, 2012. In
2012-13, Swabhimaan was extended to habitations which had population of 1000 or
more (2001 census) in North East and Hilly States and habitations which had a
population of 2000 or more (2011 census). In Bihar 3052 villages with population of
1600 or more (2001 census) were identified. By December 2012, banking facilities
have been extended to 145 habitations. The Government had not earmarked any

funds for implementation of Swabhimaan scheme.
Merging of Indian Bank and Indian Overseas Bank

201. DR. EXM. SUDARSANA NATCHIAPPAN: Will the Minister of FINANCE
be pleased to state whether Government is considering the sentiments of Federal
and linguistic States as in practice while merging the banks such as Indian Bank
(1930) and Indian Overseas Bank (1936) established by citizens of Tamil Nadu,
Sivaganga Districts, Kanadu Kathan to have separate identity of State since only
these two are nationalized banks from the State with largest branch network and

customers base in India and overseas with 'Chettinadu Culture?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): There is no proposal with the Government for merging Indian

Bank and Indian Overseas Bank.
Measures taken for fiscal consolidation

202. SHRI AVINASH PANDE: Will the Minister of FINANCE be pleased to

state:

(a) the details of the planned fiscal consolidation over the period of the

Twelfth Plan;

(b) the details of work map through which Government plans to adopt the

recommendations of the Kelkar Committee; and

(c) the details of other steps does Government plan to take to reduce the

current account deficit from 4.2 per cent in 2011-12 to 3.7 per cent?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) Government has decided to adopt the following plan of fiscal
consolidation during the period of the 12th Plan, i.e. from 2012-13 to 2016-17:
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Year Fiscal Deficit as

percent of GDP

2012-13 53
2013-14 48
2014-15 42
2015-16 36
2016-17 30

(b) This Committee was mandated to give a report outlining a roadmap for
fiscal consolidation in a medium term framework in pursuit of the FRBM Act and
related targets. The Committee was also charged with the task of introducing mid-
term corrections in the current fiscal year 2012-13 and to chart a medium term
framework on this basis, for the remaining time horizon of the Thirteenth Finance

Commission.

(¢) The current account deficit (CAD) had widened to 4.2 per cent in
2011-12 from 2.8 percent in 2010.11 In the first half (H1-April-September 2012) of
2012-13, it has further widened to 4.6 percent of GDP as against 4.0 per cent of GDP
during H1 of 2011-12. This was mainly due to slowdown in exports on account of
Eurozone crisis and higher imports of oil and gold. The Government has undertaken

several measures to address the issue of CAD, which are as follows:
Measures to increase exports:

Under the Annual Supplement 2012-13 to Foreign Trade Policy 2009-14, the
Government in June 2012 has announced a number of initiatives to boost exports in
2012-13. These mainly include (i) extension of interest subvention up to March 2013,
(ii) extension of export promotion capital goods (EPCG) Scheme up to 31st March
2013, (iii) extension of Focus Market Scheme (FMS) and Special FMS Scheme and
(iv) increased coverage under Focus Product Scheme. Further in December 2012,
given the lackluster performance of exports sector due to global factors, the
Government announced second round of incentives for export promotion, which

mainly included (i) extension of interest subvention scheme for select employment
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oriented sectors (including SMEs in all sectors) up to end-March 2014, (ii)
introduction of pilot scheme of 2 per cent interest subvention for project exports
through EXIM Bank for countries of SAARC region, (iii) broadening the scope of
Focus Market Scheme and Special Focus Market Scheme, Market Linked Focus
Product Scheme and (iv) incentive on incremental exports to USA, EU and countries
of Asia during the period January-March 2013 over the base period.
Notwithstanding these measures, recovery in exports to major trading partners
depend upon pickup in growth prospects both in advanced and emerging

economics.
Measures to reduce imports

The Government has further enhanced the customs duty on gold and

platinum from 4 to 6 per cent in January 2013 to lower the import of gold.

The Government has proposed to provide a link between the Gold ETF
(Exchange Traded Fund) and the Gold Deposit Scheme with the objective to
unfreeze or release a part of the gold physically held by mutual funds under Gold
ETFs to enable them to deposit the gold with banks under the Gold Deposit Scheme.
This would bring the gold lying in stock into circulation and will partly meet the
requirements of the gems and jewellery trade. It is hoped that these measures would
lead to moderation in the quantity of gold imported into the country. Apart from
Gold ETFs, changes have been proposed under the Gold Deposit Scheme to make it
more attractive for individuals to deposit their idle gold with the banks under the
scheme. The minimum quantity of gold that may be deposited will be reduced and
the minimum tenure of deposit will be reduced to six months from the present

stipulation of three years.

Revised diesel prices and capped subsidized LPG cylinders to consumers to
contain the fiscal burden of subsidies in September 2012. On January 17, 2013, oil
marketing companies (OMCs) were permitted to raise diesel prices in small measures

periodically.

These measures are expected to narrow the trade and current account deficit

in the medium term.
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Proper implementation of the farmer

loan waiver scheme

203. SHRI NARESH AGRAWAL: Will the Minister of FINANCE be pleased to

state:

(a) whether there have been reports of irregularities in the implementation of

the farmer loan waiver scheme;
(b) if so, the details thereof;

(¢) whether Government has taken any steps to ensure proper

implementation of the scheme and relief to farmers;
(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) to (e) The Government of India had issued detailed
guidelines for the implementation of the Agricultural Debt Waiver and Debt Relief
Scheme, 2008 on 28.5.2008.

Reserve Bank of India (RBI) was designated the nodal agency for the
implementation of the Scheme for the Scheduled Commercial Banks, Urban
Cooperative Banks and Local Areas Banks, while NABARD was the nodal agency

for Regional Rural Banks (RRBs) and Cooperative credit institutions.

The guidelines issued by the Government for the implementation of the
Scheme, inter alia, prescribed procedure for preparation of lists of beneficiaries,
responsibility of the lending institutions for correctness of the details of eligible
beneficiaries, establishment of grievance redressel mechanism and statutory,

concurrent or special audit of claims as may be directed by RBI/NABARD.

NABARD and RBI have on 11.1.2013 and 14.1.2013 respectively issued
directions to the lending institutions to examine the cases of any irregularities and
take corrective steps, including recovery of any excess payment and fixing

responsibility of the bank staff in appropriate cases.
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Tax demands raised against search assessment

204. SHRI PARIMAL NATHWANI: Will the Minister of FINANCE be pleased

to state:

(@) whether Search and Seizure action conducted by the Income Tax

Authorities leads to search assessment;

(b) if so, the tax demands raised against the assesses during the Financial
Years 2005-06, 2006-07 and 2008-09, State-wise;

(c) the details of tax appeals made in the Supreme Court, High Court and

Income Tax Appellate Tribunals during the above period; and
(d) how many appeals are still pending?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): (a) Yes, Sir. Search and Seizure action conducted by the
Income Tax Authorities leads to assessments as per provisions of Income Tax Act,
1961.

(b) Tax demands raised against the assesses in respect of search cases is

not maintained separately and centrally.

(¢) During Financial Year 2008-09, total number of appeals filed by assesses
and the Department before the Supreme Court, High Courts and Income Tax
Appellate Tribunals were 1232, 10154 and 24145, respectively. Such details for period

prior to 2008-09 were not maintained centrally.

(d) The details of appeals pending before Supreme Court, High Courts and

Income Tax Appellate Tribunal as on 30.09.2012 are given in Statement.

Statement

Details of Appeals pending as on 30th September, 2012

Appeals filed by Supreme Court High Court Income Tax Total

Appellate

Tribunal
Income Tax 5048 27275 23149 55472
Department
Assessees 766 4062 8031 12859

ToraL 5814 31337 31180 68331
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Direct disbursal of central assistance

1205. SHRI RAGHUNANDAN SHARMA: Will the Minister of FINANCE be

pleased to state:

(a) whether funds allocated to States by the Central Government reach to

them in time;
(b) if so, the details thereof;

(¢) The number of centrally sponsored schemes pending in Madhya

Pradesh that are waiting completion till now in want of Central assistance; and

(d) whether Government is formulating any policy to hand over/Central

assistance directly to the project officers and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAYAN MEENA): (a) to (c) Ministry of Finance is operating Demand No. 35 for
releasing Central assistance to State Plans recommended by Planning Commission
and Non-Plan Grant recommended by Finance Commission. As far as Central
assistance to State Plan is concerned, it has broadly three components viz. Block
Grants (like NPA and SCA), Project linked Central assistance (like OTACA) and
scheme specific releases (like AIBP, INNURM). While Block Grant and Project linked
Central assistance is released on the recommendation of Planning Commission, rest
of the scheme specific grants are released on the recommendation of concerned line
Ministry administering the scheme. Releases are processed on receipt of
recommendation of administrative Ministry/Planning Commission and are effected, if
proposals/projects recommended are in conformity with the scheme guidelines.
Similarly, Non-Plan Grants as recommended are in conformity with the scheme
guidelines. Similarly, Non-Plan Grants as recommended by Finance Commission are
released to States concerned subject to fulfillment of the conditions prescribed by
the Finance Commission. Payment of States share of net proceeds of all shareable
Union Taxes and Duties are timely released to State Governments, including Madhya

Pradesh.

(d) No Sir.

T Original notice of the question was received in Hindi.
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Loss to country's exchequer due to black money

206. DR. K.P. RAMALINGAM: Will the Minister of FINANCE be pleased to

state:

(a) whether it is a fact that India has lost US $ 123 billion towards black

money in a decade as reported in press;
(b) if so, the details thereof;

(c) whether it is also a fact that country's loss due to black money is far

less than that of other developing nations in the world; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): (a) There is no official estimate of the Government is this
regard. The press report appears to be based on a publication titled "Illicit Financial
Flows from developing countries: 2001-2010" - released by Global Financial Integrity
(GFI), a U.S. based Non-Profit Organisation. The illicit financial flows from
developing countries including India, as mentioned in the GFI report, are only

estimates based on various presumption and assumptions.
(b) Does not arise in view of reply to part (a) above.
(¢) Does not arise in view of reply to parts (a) and (b) above.
(d) Does not arise in view of reply to parts (a), (b) and (c) above.
Non-utilization of loans provided by NHB in Assam

207. SHRIMATI NAZNIN FARUQUE: Will the Minister of FINANCE be

pleased to state:

(a) the number of farmers in Assam who got loans under the schemes runs

by the National Horticulture Board (NHB), district-wise and bank-wise;
(b) whether all these farmers, have been provided with the subsidy too;

(c) the percentage of exemption and subsidy given to these farmers who

repay their loans in time;

(d) whether a number of farmers are not utilizing the loan for the purpose

for which they were granted;
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(e) whether any action has been taken against such people; and
(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) to (f) National Horticulture Board (NHB) has reported that
Rs. 3.64 lakh was released in Assam in 2009-10 under Scheme "Development of
Commercial Horticulture through Production and Post-Harvest Management of
Horticulture Crops". During 2009-10 till 2012-13 (as on 22.2.2013), a total amount of
Rs. 1.82 crore has been released under "Capital Investment Subsidy Scheme for
Construction/Expansion/Modernisation of Cold Storages/Storages of Horticulture

Produce" in Assam.
Execution of search and seizure warrants by it department

208. SHRI PARIMAL NATHWANI: Will the Minister of FINANCE be pleased

to state:

(a) then number of search and seizure warrants executed by the Income Tax
Department in Andhra Pradesh, Gujarat, Karnataka, Maharashtra and Tamil Nadu

during the last three Financial years;

(b) the value of assets seized during the search and IT raid conducted in

the above States by the Income Tax Department during the said period; and

(¢) the number of persons, groups from whom unaccounted money was

recoverd?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): (a) The Income tax Department conducts search and seizure
actions based on credible information relating to 'persons', which includes
individuals, Hindu undivided families (HUFs), firms, companies, association of
persons (AoPs), body of individuals (Bols), local authorities and any artificial
juridical person, who satisfy any of the conditions specified in Sec 132(1) of the
Income tax Act, 1961. These are carried out in cases of persons engaged in
diversified businesses/professions spread all over the country. The Income tax
Department does not maintain State wise/person-wise details of such operations
centrally. However, the details with reference to the Jurisdictional Directorates

General of Income tax (Investigation) are as under:
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Director General of Income

Tax (Investigation)

No. of Search Warrants executed

2009-10 2010-11 2011-12
Ahmedabad 466 585 69
Bangalore 160 282 272
Chennai R 262 332
Hyderabad 139 180 207
Mumbai 334 736 758
Pune 295 341 247

(b) The Income tax Department does not maintain State wise details of such

operations centrally. However, the details with reference to the jurisdictional

Directorates General of Income tax (Investigation) are as under:

Director General of Income

Tax (Investigation)

Value of Assets seized

(Rs. in Crores)

2009-10 2010-11 2011-12
Ahmedabad 69.03 45.67 71.92
Bangalore 1347 30.00 3835
Chennai 19.05 5232 85.01
Hyderabad 3334 41.84 5273
Mumbai 46.35 63.63 49.80
Pune 7032 5145 4223

(¢c) Details of number of persons from whom accounted money is recovered,

is not maintained centrally, in view of answer to part (a) above.
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Banking facilities in townships

1209. SHRI DHARMENDRA PRADHAN: Will the Minister of FINANCE be

pleased to state:

(@) whether Government is aware of the fact that 90 per cent townships in

the country are still deprived of banking facility;

(b) whether Government is formulating any special scheme to provide

banking facility in small townships and settlements;
(¢c) if so, the details thereof; and

(d) whether Governments has fixed any target in this regard for Twelfth Five

Year Plan?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) to (d) As per census 2011, 67.8% of households in urban
areas reported availing banking services in the country. There are 45,642 branches,
as in December, 2012. and 57,240 ATMs, as in September 2012, of Scheduled
Commercial Banks (SCBs) in semi-urban and urban areas. RBI has already permitted
domestic Scheduled Commercial Banks (excluding RRBs) to open branches in Tier 2
to Tier 6 Centres (with population upto 99,999 as per census 2001) without the need

to take permission from RBI in each case, subject to reporting.

RBI has also permitted SCBs (excluding Regional Rural Banks) to open
branches in rural, semi urban and urban centres in North Eastern States and Sikkim
without having the need to take permission from RBI in each case, subject to

reporting.

Banks undertake establishment of branches and ATMs as per the assessment
of business needs. Banks are providing banking facilities in the urban areas through

Kiosk banking.
Capitalising PSU banks

201. DR. K.P. RAMALINGAM: Will the Minister of FINANCE be pleased to

state:

(a) whether it is a fact that Government has decided to use sell of fund to

capitalise Public Sector Banks;

1 Original notice of the question was received in Hindi.
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(b) if so, the details thereof;

(c) whether it is also that Government is considering to use these proceeds

to maintain majority stake in Public Sector Banks; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) to (d) The Government has decided that the disinvestment
proceeds with effect from the fiscal year 2013-14 will be credited to the existing
"public account" under the head National Investment Fund (NIF) and will be used
for subscribing to the shares being issued by the Central Public Sector Enterprises
(CPSEs) including Public Sector Banks (PSBs) and Public Sector Insurance
Companies (PSICs), on rights basis so as to ensure 51% ownership of the

Government is not diluted; and for recapitalisation of PSBs and PSICs.
Printing of currency notes in the country

i211. DR. RAM PRAKASH: Will the Minister of FINANCE be pleased to

state:

(a) whether the Government is considering to print currency notes on the
special paper produced in country itself in order to curb the circulation of fake

notes;
(b) if so, the details thereof;
(¢c) if not, the reasons therefor; and

(d) the details of the security features in the currency notes enhanced by

the Directorate of Currency?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) to (c) With a view to indigenise the banknote paper
production, a new joint venture Bank Note Paper Mill is being set up at Mysore. In
addition, a new banknote paper line is also being set up at Security Paper Mill,
Hoshangabad. With the setting up of these two projects, the country will become

self sufficient in production of banknote paper to a large extent.

T Original notice of the question was received in Hindi.
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(d) The process of incorporation of better and improved security feature in
bank notes is undertaken by the Government of India in consultation with Reserve
Bank of India and other stakeholders. This is continuous and ongoing process,

which is carried out in accordance with extant guidelines.

Sharing of information related to money

laundering and terror funding
212. DR. V. MAITREYAN: Will the Minister of FINANCE be pleased to state:

(a) whether India has entered into a pact with other countries to share the

mutual flow of information pertaining to money laundering and terror funding, etc;
(b) if so, the details thereof, and
(¢c) the action plan being taken by the concerned countries in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): (a) Yes. Sir.

(b) Financial Intelligence Unit-India (FIU-IND) has signed Memorandum of
Understanding (MOU) with foreign Financial Intelligence Units of 19 (Nineteen)
countries till date for sharing information as at Statement-I (See below). Besides,
India has signed Mutual Legal Assistance Treaties (MLATSs) in criminal matters with
34 (thirty four) countries which is already in operation. A list of the countries is

enclosed in statement-II (See below).

(¢) Memorandum of Understanding (MOU) signed with foreign FIUs will
enhance the level of co-operation in the field of money laundering and Terror
funding. Some of the Mutual Legal Assistance Treaties (MLATs) with countries
such as Mexico, USA, Bosnia and Herzegovina, Myanmar, Sri Lanka etc. contain an
enabling provision to improve the effectiveness of India and the other countries in
the investigation, prosecution and suppression of crime, including terrorism and
tracing, restraint, seizure and forfeiture of funds meant for financing acts of terrorism
as also, the proceeds and instruments of crime, through cooperation and Mutual

Legal Assistance in criminal matters.
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Statement-1
List of Financial Intelligence Units of countries with whom
Memorandum for Understanding (MOU) has been signed
by FIU-IND for sharing information

1. Mauritius
2. Philippines
3. Brazil

4. Malaysia
5. Russia

6. Australia
7. Canada

8. USA

9. Sri Lanka
10. Georgia

11. San Marino
12. Bermuda
13. Nigeria

14. Japan

15. Indonesia
16. Israel

17. Poland

18. Singapore

19. Nepal
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List of countries with whom Mutual Legal

Assistance Treaties in criminal matters have been signed by India
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10.

11.

12.

13.

14.

15.

16.

17.

18.

1.

20.

21.

22.

Switzerland
Turkey

United Kingdom
Canada
Kazakhstan
United Aab Emirates
Russia
Uzbekistan
Tajikistan
Ukraine
Mongolia
Thailand

France

Bahrain

South Korea

United States of America

Singapore
South Africa
Mauritius
Belarus
Spain

Kuwait
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23. Bulgaria

24. Vietnam

25. Egypt

26. Mexico

27. Iran

28. Myanmar

29. Bosnia and Herzegovina

30. Sri Lanka

31 Australia

32. Bangladesh

33. Malaysia

34. Hong Kong SAR
Implementation of GAAR

213. SHRI K.N. BALAGOPAL: Will the Minister of FINANCE be pleased to

state:

(@) whether Government have decided to withhold the implementation of

General Anti-Avoidance Rules (GAAR) for the time being; and
(b) if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): (a) and (b) Yes Sir. The Government had constituted an
Expert committee to look into the concerns of various stakeholds and to suggest
guidelines on the framework of GAAR. Having considered the recommendations of
the Expert Committee, it has been decided by the Government that GAAR provisions
shall be applicable from Ist day of April, 2016.

Linking of tax exemption of life insurance policies to coverage period

214. DR. CHANDAN MITRA: Will the Minister of FINANCE be pleased to

state:

(@) whether Government proposes to link tax exemption of life insurance

policies to the term of the cover, rather than the sum assured;
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(b) if so, the details thereof along with the extent to which it will be

beneficial to the subscribers; and

(¢c) the fresh steps taken by Government to reduce the rate of insurance
premium for customers in the higher age groups and also to boost the insurance

sector which is facing slow down for the last two years?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): (a) and (b) The proposal in respect of legislative changes in
direct tax laws are considered through the Finance Bill during the Annual Budgetary
exercise. For the year 2013-14, the budgetary exercise is under progress.
Government's response in this regard shall be reflected in the form of Finance Bill,

2013.

(¢) The information is being collected and shall be laid on the table of the

House.
Decline in GDP Rate
215. DR. V. MAITREYAN: Will the Minister of FINANCE be pleased to state:

(a) whether there has been a decline in the growth of Gross Domestic

Product (GDP) during the current financial year;
(b) if so, the details thereof; and

(c) the reasons for the decline and the steps taken by Government in this

regard?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) and (b) As per the Advance Estimates released by the
Central Statistics Office (CSO), the growth rate of Gross Domestic Product (at factor
cost at constant 2004-05 prices) is estimated to be 5.0 per cent in 2012-13 as

compared to 6.2 per cent during 2011-12.

(¢) The slowdown in growth in 2012-13 is on account of lower growth in
agriculture, industry and the services sector. The slowdown is attributable to both
domestic factors as well as the uncertain global economic environment. Among
domestic factors, the tightening of monetary policy during most of 2011-12 in order

to control inflation, inter alia, resulted in the slowing down of investment and
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growth, particularly in the industrial sector. Global factors include, in particular, the
crisis in the Euro-zone and sluggish growth in several industrialized economies in
2012. The steps being undertaken by the Government to revive the economy, inter
alia, include better access to finance for manufacturing sector, fast tracking of large
investment projects in infrastructure, use of buffer stocks to moderate food inflation,
strengthening of financial and banking sector, reducing the volatility of exchange
rate etc. The measures recently announced by the Government also include
disinvestment in certain Public Sector Undertakings; liberalization of FDI in multi-
brand retail, aviation, broadcasting; reduction in the subsidy of diesel; the roadmap
for fiscal consolidation, etc. These measures would revive market confidence, and

restore growth momentum over the medium term.
Appointment of think-tanks on black money

216. SHRI PRAKASH JAVADEKAR: Will the Minister of FINANCE be

pleased to state:

(a) whether Government had appointed three think-tanks-NCEAR, NIPFP

and NIFM-to explore the quantum of black money in Indian economys;
(b) whether Government has taken any action on their findings;
(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): (a) The Government has commissioned a study, inter-alia,
on estimation of unaccounted income and wealth both inside and outside the
country. The study is being conducted by three Institutes-National Institute of
Public Finance and Policy (NIPFP), National Institute of Financial Management
(NIFM) and National Council of Applied Economic Research (NCAER) separately.

(b) The study reports are still in the process of finalisation by the

respective institutes.
(¢) Does not arise in view of reply to part (b) above.

(d) After submission of the study reports by the three Institutes, the study

reports would be examined by the Government for necessary action.
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Constitution of Fourteenth Finance Commission

217. SHRI NAND KUMAR SAI: Will the Minister of FINANCE be pleased to

state:

(a) whether Government has constituted the Fourteenth Finance

Commission;
(b) if so, the details thereof;

(c) the details of the terms and reference of the Fourteenth Finance

Commission;

(d) whe